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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)'
Tuesday, 2nd December, 1947,

The Assembly met in the Assembly Chamber of the Couneil House at Elever
of the Clock, Mr. Speaker (The Honourable Mr. G, V. Mavalankar) in the Oh_a;r._

STARRED _Q'UESTIONS‘ AND ANSWERS.
(@) ORAL ANSWERS.
RBORGANIZATION oF Hier CommissioNBR's OrrFioR IN LONDON.

502. *Prof. N. G. Ranga: Will the Honourable the Prime Minister be
pleased to state: '

(n)' whether any review has been made sinee 15th Augl'mt, 194"'?, 6f-thq
proportion of the Indian and other personnel employed in the High Commis-
sioner’s office in London with a view to increasing tgé" number of Indians, and
improving their conditions of service; ' 1

(b) it spl\.what. improvements have been effected;

(o) the present percentage of Indians in the officers rank and also in the
clerical staff; and

(d) whether any report has been received from Miss Ranga Rao, who nas
been sent o study the possible ways of reorganising the Edueational Depart-
ment of the High Commissioner’s office and if so, what are it¢ main
recommendations ? ) ;

The Honourable Pandit Jawaharlal Nehru: (a) The High Commissioner has
kept under constant review since 15th August 1947 the question of the employ-
ment of Indians m his office. o d A '

(b) and (<). It is not possible to effect any marked increase in the number
of Indians within a period of a few months but betwren 1946 and 1947 in the
grade of heads of Departments the number of Indians has increased from
83 1/3 per cent. to 50 per cent., in the grade of other officers from 24 - 5 per cent.
to 38 per cent. and in the grade of clerks from 14:5 per cent. to 157 per cent.
Apart from officers sent on deputation from India, qualified Indians are being
appointed whenever available.

(d) No report has yet been received from Miss Ranga Rao.

Prof. N. G. Ranga: What steps do Government propose to take in order to
in~rease the Indian proportion in the employees there? Do Government cob-
sider the advisability of sending any Indian personnel from India in order to
augment the Indian personnel in the London Office. '

The Honourahle Pandit Jawabarlal Nehru: 7T really den not know what kind
of steps my friend thinks we can take except to sugment them, The India House
in London is a huge establishment with many hundreds of emplovees. It was
an inheritance from the India Office and many of -the people from the India
Office were transferred to it. We have to begin really more at the top than
from below: and as a matter of fact most of the senior appointments . have
corne to Indians. A large number of others are clerks and other more or less
subordinate employees. In fact it is more expensive and more difficult to take
a large number of subordinate employees from India. But first what we heve

( 1025 )
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aimed at is to bave all the senior employees from India and of course gradually

c e all others. - '
o :::18 M. G. Ranga: Is it a fact that Indian emp_loyeee in India are l:n:;ly
times more efficient than the lower paid or subordinate employees, W Ei e;‘
English or Indisn who are todsy employed in the High Commissioner's ofiice

The Honourable Pandit Jawaharlal Nehru: I have no doubt 't.here are ‘mqny'
effisient Indian employees. It is not so much merely. a question of weighing
up » person’s efficiency. I oannot do it. I am not in charge. Anyhow,oug
objective is to have Indians employed there. But in all these Embassies an
foreign establishments inevitably & number are employed locally as a matter of
convenience. The main thing is that all the important employees—the heads
of departments—as well as many others, should be from our country, both to
receive training there and to guide our policy there, and we have therefore to
do that as rapidly ss possible. In fact, the change has been fairly rapid
oonsidering everything last year.

ghri K. Santhanam: Is it not the practice in Embassies to employ their ownr
nationals to ensure secrecy and prevent disclosure of their affairs?

The Honourable Pandit Jawabarlal Nehru: I think that is generally the
practice and undoubtedly to a large extent we shall have to follow it. But that.
practioe involves far heavier expenditure than might otherwise take place.

Prof. N. G. Ranga: Isn't it a fact that in the new office opened by the
Burms (overnment even the clerks have been imported from Burma and they
happen to be Burmese? Will Government consider the advisability of recruiting:
as many of those Indian students who are in England today and who are willing
to be employed in the India Office after completion of their studies ?

The Honourable Pandit Jawaharlal Nehru: As I have said this is our definite
g»ehcy. We have to leave it to the discretion of the High Commissioner and
deputy High Comruissioner there in London how to give effect to it. They have
gven effect to it fairly rapidly, but in an intricate organisation, it is difficult
upset things. There are certain terms of service and tenures of servioe
Undoubtedly, it is our object to employ suitable students slso whenever possible.
But we.have to consider whether the Indian student there would like to get into
the India Office or would like to come here and be employed in other avenues
in this country.
8hri B. Das: Does not the High Commissioner in London control the Stores
Purchasing Department which is entirely manned by Britishers and they all
work to the detriment of Indian commerce and industry?

The Honourable Pandit Jawaharlal Nehru: I believe so. That is so.
8hri B. Das: Isn't it high time that the Stores Purchasing Department in

Loundon should be completely Indianised so that no foreign influence works
agunst India?

The Honourable Pandit Jawaharlal Nehru: That is our objective.
DEvELOPMENT OoF EaST AFRICAN COLONIES.

ﬂ:. ;P:::hl G. Ranga: Will the Honourable the Prime Minister be

(a) whether Government are aware of the recent programme of projects of

the British Government to station a section of their Defence Forces in the
East African colonies;

(b) how they are likely to affect the interests of Indians and the Afrirans
themselves and whether any representations have been made to safeguard Indian
tnberests in those cvlonies;
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(c) whether British attempts to open up forests and to start big projents
for the production of oil-seeds with the aid of special corporations have been
studied by the Government of India;

(d) the share that may be allotted to Indians in the employment of personnel
in the Technical and managerial sections and also in the cultivation work
associated with these projects; and

(e) to what extent the development of these forests are likely to affect
India’s interests in the world oil-seeds market?

The Honourable Pandit Jawaharlal Nehru: (a) No.

(b) The projects referred to by the Honourable Member are not the concern
of the Government of India, nor has the Indian community in East Africa made
any representations to us about them, If Indian interests are likely to be
affested, the Government of India will take suitable action.

(c) Yes.

(d) There is no provision in the scheme for giving Indians any specific snare
of employment either in the technical and managerial sections or in actuul
ocultivation work connected with the scheme.

(e) On present estimates, these projects are not likely to affect India’s
position in the world oilseeds market for some time to come, in view of the
existing overall world deficit in oils and fats.

Prof. N. G. Ranga: Have not Government any officcr or officers in their
Commox_lwealtl_] Department whose business it is to watch such developments
and their possible reactions upon Indian trade and also Indians in particular?

The Honourable Pandit Jawaharlal Nehru: These developments are watched
not only by the External Affairs but by our Commerce Department.

Prof. N. G. Ranga: In view of the fact that plentiful information has already
appeared in regard to these projects in the Manchester Guardian some months
ago, howg is it that the Government of India are not aware of the recent pro-
gramme and purchase of so and so referred to in part (a) of this question ?

The Honourable Pandit Jawaharlal Nehru: It is onc thing for newspapers to
publish stories of these projects which may or may not be put into effect but
it is quite another thing to have official information. The point is how far they
affect Indian interests there.

Pandit Hirday Nath Kunzru: May I know whether there is an efficient
Indian Trade Commissioner at Mombassa?

The Honourable Pandit Jawaharlal Nehru: I am sorry I am unable to
answer that question without finding out exactly how efficient a person is,

Seth Govinddas: Have the Government received any representation in this
respect from the East African Indian Congress?

The Honourable Pandit Jawaharlal Nehru: On this particular subject I
cannot straightaway give an answer but we are receiving representations from
them frequently.

Pandit Hirday Nath Xunxru: Is it a fact that there is an Indian Trade
Commissioner in Mombassa?

The Honourable Pandit Jawaharlal Nehru: I am sorry I cannot say offhand.
Pandit Hirdsy Nath Kunzru: There is a Trade Commissiczcr who is doing
excellent work!
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IRRIGATION PROJECTS IN RAYALASEEMA

504, *Prol, N. @ Rangs: VWill the Honourable Minister of Works, Mines
und Power be pleased to stute: ) | .

(8) whether Government ure aware that Rayslaseems ((?eded Districts) in
the Madras province is specially liable to penod.wal‘fnmmes, o

(b) whether Government are aware thet the Famine Gnmmsnog: of 139:4;;
1900 hud recommended that irrigation proj¢cts especially .the mi:anc"vfuthix
project should be developed in order to protect the five million peop
eren froin [requent famines; . ]

(v, whether Government are aware that this is at presens - d?iﬂelt food area
and there is great need for making it self-sufficient mfoc:d. snd

(d) whether Government propose to develop the irrigation projects referred
to in part (b) above?

ouzable Shri N, V. Gadgll: The question pertains to the Honou_r-

ablo“t:mngininier of Agriculture. It has therefore been transferred to the list
of questions to be answered by him on the 8th December 1947.

Prof. N, G. Ranga: Has the Honourable Minister anything to say in regard
to the irrigational aspect of this question ?

The Homourable Shri N. V. Gadgil: In so far as the irrigational aspect is
concerned primarily it is a matter for the provincial government. I however

romise to consider favourably sny reasonable request ‘that might come from

Eﬁe provincial government.

Prol. N. G. Ranga: Have the Governinent of India received any representa-
tion from the Madrns Government in regard to the Bangameswar project that
has been referred to in the question?

The Honourable Shri ¥. V. Gadgil: Not so far.

8hri 8. Nagappa: May I know whether the Government is not aware of the
representation personally made by  the Honourable Minister for P. Ww. D,
Madras very recently to the Honourable Minister of the Central Government?

The Honourable Shri N. V. Gadgil: In the representation made by the
Honourable Minister in charge of Irrigation from Madras this particular project
was conspiruons by ite nbsence.

8hri 8, Nagappa: Mag I know whether it is not a fact that the Honourable

Minister from Madras mnde n representation though not about the S8angameswar

project but about the Krishna Pennar project, which is the only project that will

solve the problem of Rayaluseemia and this project was explained to the

ﬂnt;ourabl?u Minister, in regard to its importance, its utility value and its
- pne“

Mr. Speaker: The Honourable Member is arguing.

Prot. N. G. Raaga: 1s it not A fact that I myself h ad i
to the Monourable Mipister in regard to this particular m;mxg?;?:??om

The Honourable Shri N, V. Gadgil: Tt is a f, i
this represcntation of the Honourable Mer:n&?h;mmsfxdoge;jalﬁt 'l% thI;‘

Minister of the Madras Governinent.
8hri 8, Nagappa: Will the Honoyrable Minister visit thi place i 1
future so that he micht see for hi:mélf the impattﬁp. of mﬁm;;m nesr

The Honourable Shri »_ v, : isit & :
importance, I shall certainly undwerm'n.n T Ve s to convinse me of e
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EXPLOITATION OF MINERAL RESOURCE g
505. *Prof. N. G. Ranga: Will the Honourable Minister of Works, Mines
and Power be pleased to state: ‘
(a) what progress in mineral resources has been achieved after the Geolo-
gical Survey Department was re-ovganised in 1945-46;
(b) how many survey parties are at present working and in what areas; and

(¢) whether any definite policy has bren formulated regarding the exploita-
tiun of our mineral resources in the interest of the public?

The Honourable Shri N. V. Gadgil: (a) The progress of investigatons made
by thc Geological Survey of India in respect of the mineral resources, since
1945-46, when the reorganisation of that Department was started under the five-
year plan, is shown in the }Statement I which is placed on the table.

(b) The number and disposition of the survey parties during the field-season
which has just begun, is shown in tStatement II which is placed on the table.
Treating each individual officer”engaged independently in a purticular survey,
a8 a party, the total number of such parties is 93. A copy of the current year's
ﬁeld;season programme is also placed on the table. .

(c) The policy formulated by the Government of India on the conclusions
reached in the National Mineral Policy Conference held in January 1947 was
outlined in the tpress note dated the 11th April 1947, a copy of which is placed
on the table.

Prof. N. G. Ranga: Would the Honourable Minister give an early opportunity
to this House either in this «es®ion or in the next to discuss the policy formulated
by the Government?

The Honourable Shri N, V. Gadgil: I think it would be better for the
Honourable Member to take the opportunity.

Shri Raj Krishns Bose: Are the reports of the Geological Survey of India
available to the Members of this House?

The Honourable Shri N. V, Gadgil: They are available to the general public.
If any particular member makes a request that will be granted.

Shri M. Ananthasayanam Ayyangar: May I know if it would not be more
desirable to intimate to the House from time to time any questions of major
policy than that members shouid bring them up before the House? Will the
Honourable Member try to bring such matters before the House himself?

The Honourable Shri N. V. Gadgil: I have full confidence in the vigilance
of Honourable Members and I presume that thcy usually read the press com-
muniques issued by the Government from time to time.

Shri 8. Nagappa: May I know if the Gioverriment have made a geological
survey especially of Rayalaseema, which is full of mineral resources? If not,
will Government undertake such a survey now?

The Honourable Shri N. V. Gadgil: I want notice of that question.

DaMODAR VALLEY AND MACHRHAND PROJECTS

506. *Prof. N. G. Ranga: Will the Honourable Minister of Works, Mines
and Power be pleased to state:

(a) the latest position regarding the Damodar Valley, Machichand and

apadasagar projects;

(b) how much they are expected to cost: and

tNot printed in these debates. A copy placed in the library of the Houso. Ed. of D.
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(c) in what proportion the Government of India and the Provincial Gov-
ernment propose to share their cost of construction? v

The Honourable S8hri N. V. Gadgil: (a) (i) Damodar Valley Project.—
Surveys and investigations of three out of a series of eight dams in the Damodar
Valley have been almost completed. A bill to provide for the establishment of
8 Corporation for the developrgent of the Damodar Valley in the Provinces of
Bihar and West Bengal will be introduced in the Central Legislature.

(ii, Machch i I'roprct— custruction work on thie project bas been com.
menced by the Government of Madras. Land acquisition proceedings, detailed
expioration for the construction of the diversion weir and channels, jungle
clearance, construction of quarters and roads and reconnaissance of the
Machkhand—Vizagapatam—Rajahmundry 110 K.V. line and construgction of the
Rajahmundry—Bezwada 110 K.V, line are in progress. Orders for aditional
thermal plant at Bezwada and Vizagapatam have been placed. Specifications
for plant and equipment for the main hydro-electric power station are under
preparation and it is expected that tenders for this plant will be invited shortly.

(iii) Ramapadasagar Project.—This project is primarily the concern of the
Madras Government. It is understood that the investigations of the
project, whizh is estimated to cost hetween Rs. 125 and 135 crores, are in a
very advanced stage and that detailed designs of the dam have been almost
finalised and vetted by the American Engineers. The canal investigation is in
progress and the detailed plans and estimates of one of the canals will be ready
in another 4 months but an estimate made for one of the canals has given
suffizient information to enable estimate to be prepared for the whole project. .
The revenue prosprcts have to be worked out in detail. At a meeting of the
representatives of the Madras Government and the Central Government held
on the 20th and 21st November, it was agreed inter alia that the Government of
Madras might work nt the revenue prospects and the cost of the scheme in
geater detail and send up concrete proposals for financial assistance to the

overnment of India.

(b) Damodar Project. . . . . Rs. 85 crores
Machkhand Project. . . . . Ras. 7:52 crores.
Ramapadasagar Projoct betwoeen . Ras, 125 and 185 crores,

(¢) Damodar and Ramapadasagar Projects.—The allocation of cost as
be.tweep the Government of India and the Government of West. Bengal and
Bihar in respect of the Damodar Project will be as proposed in the Damodar
Valley Corporation Bill. The question of allocation of cost in respect of the
Ramapadasagar Project is still under consideration.

Machkkand Project.—The @overnment of Indis will not pay any portion of
the cost. Tt will be divided between Madras and Orissa Governments in the
ratio-of 70:80.

Shri Mihirlal Chattopadhyaya: Will the Honourable Minister please state
whether the survey work on the Damodar Valley Project is over or not ? i

The Honourable Shri N. V. Gadgil: The preliminary survey is undoubtedly
over.

Shri Mihirlal Chattopadhyaya: Will the Honourable Minister please state
how many years it will take for the Damodar project to materialise?

The Honourable Shri N. V. Gadgil: The present estimate is that it will be
completed in a period of seven to eight years.

Prof. N. G. Ranga: May I know in how many _veal;s the other two projects,
viz., Machkhand and Bamap_ad_nsugar, are expected to be completed?
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The Honourable Shri N. V. Gadgil: There are provisional estimates and they
all extend from seven to ten years.

_Prof. N. G. Ranga: Will Government consider the advisability of expediting
this Ramapadasagar project by stages ?

The Honourable Shri N. V. Gadgil: That is the idea.

Prof. N. G. Ranga: Are we to understand that all the three projects—
Machkhand,. Ramapadasagar and Sangameswar—can be undertaken simul-
taneously without anyone of them blocking the way of any other project?

The Honourable Shri N. V. Gadgil: That depends upon the financial
resources and the adequacy of the technical manpower,

Shri Mihirlal Ohattopadhyaya: In view of the enormog%shortage of food-
grains all over the country, will the Honourable Minister consider the advisability
of calling the assistance of experts from outside, so that these projects may be
expedited ?

The Honourable Shri N. V. Gadgil: Mere import of experts will not do.
What is really impeding progress is lack of machinery and Government is
seriously considering whether part of the construction of some of these projects
should not be given to foreign concerns.

Shri Mihirlal Ohattopadhyaya: Am I to understand that the importation of
ex};:erts grom outside is not considered necessary for giving effect to these
schemes

The Honourable Shri N. V. Gadgil: That does not follow from ruy answer.

8hri Raj Krishna Bose: Have Government decided as to how many dams
are prOPOEed to be constructed in the Machkhand Project?

The Honourable Shri N. V. @Gadgil: I cannot reply that question offhand, but
if the Honourable Member is very anxious to have information on that point
I shall certainly give it to him in the lobby after some time.

Shri Rohini Kumar Chaudhuri: May I know whether, after meeting all this
expenditure for the projects of Madras and West Bengal, anything will be lef$
for the Brahmaputra Bharali or any such project for Assam?

The Honourable Shri N. V. Gadgil: Two things are reserved for Assam—
goodwill and future.

Prof. N. G. Ranga: May I know whether Government propose to borrow,
money from abroad, if necessary, in order to undertake these projects?

The Honourable Shri N. V. Gadgil: That is a matter which is receiving
consideration at s very high level.

shri B. M. Gupte: May I know in which cases the Central Government
bears part of the cost in connection with these projects and in which cases i¥

does not?

The Honourable Shri K. V. @Gadgil: Each case is considered on its merits,
but generally it is done in cases in which two Provinces are involved and in
which the avoidance of famine is an important element.

The Honourable Pandit Jawaharlal Nehru: Sir, may I say something about
these various Projects which are proposed in order to throw some light on the
situation? Government attach the greatest importance to the speedy working
out of these various schemes, and we propose to take advantage of everything
available, internal and external, experts here, experts from America and from
every country—wherever we can get thern from—-the main objective being to
get things done as quickly as possible both from the point of view of adding to
our food resources and our power resources. Therefore we shall take advantage
of all the assistance from outside which we can get in regard to this matter.
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I might add that we are eéven now trying to get into contact with some American
experts to discuss the question of major contracts being given over so that this
might be worked out us speedily as possible on a contractual basis.

SMUGGLING OF ARMS AND AMMUNITION OUT OF GOA.

+607. *8hrl Deshbandhu Gupta: (a) Will the Honourable the Prime Minister
be pleased to state whether the attention of Government has been drawn to
the statemeont issued by Mr. Joachim Dias, President of Goan Youth League,
published in the Hindustan Times, dated the 6th November 1947, pointing out
‘hat ‘arms and emmunition are being regularly smuggled out of Goa with the
assistunce of certain influential merchants of ‘Panjim’ through a cruiser which
is ‘regularly moving between Goa and Diu, a port next door to Junagadh'?

(b) If so, what action, if any, has been taken by Government to stop this
fllioit traffic in arms?

The Honourable Pandit Jawaharlal Nehru: (a) The Government of Indie
have seen the report referred to but have no other reason to think that an illicit
mﬂ’lcl in arms is being carried on with the assistance of a cruiser or similar war
vessel,

(b) Does not arise.
AL INpw INDUSTRIRS AND LaBOUR CONFERENCE.

1500;0‘%:!. G. Ranga: Will the Honourable Minister of Labour be:

(s) whether any efforts are being made to reach an sgresment with States
$o evolve & common policy and programme for industries and labour; and

(b) whether an All-India Conference is proposed to be convened with the

reproscntatives of States and Provinces to evolve such a policy and to avoid
the present diversity?

The Honourable 8hri Jagjivan Ram: (a) Yes, Bir.

(b) So far as lnbour matters are concerned, there is a Labour Ministers’
Confurence oconsisting of Labour Ministers from all the Provinces and from
important Indian 8tates. The Conference meets twice a year, and diseusses
all important questions with a view to evolving a common policy.

1t is also propased to hold & Conference of Provinces and of important Indian
Btates st Ministerial level on the 15th and 16th December 1947 to consider—

(i) measures necessary for securing an immediate, increase in industria}
output to full capaocity,

(ii) planning for future industrial development,
"(iii) controls, and
(iv) miscellaneous aspects of industrial policy.

The Honourable Shri N. Gopalaswami Ayyangar: Sir, my colleague, f,ho
Honourable Mr. Neogy has been urgently called away, and with your permission

I propose to answer the questions standing in his name.

REHABILITATION OF REFUGEES FROM PAKISTAN

509. *Pandit Hirday Nath Kunzru: (s) Will the Honourable Minister of
Relief and Rehabilitation be pleased to state whether Government have prepar-
ed any scheme for the rehabilitation of the refugees from Pakistan? If so,
what are its main features?

tAnswer to this question laid on the table, the questicner being abeent.
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(b) What arrangements have been made by Government for rehabili
of the non-agriculturists among refugees?
the Government of Punjab, who has elected to serve

() Will every oficer o sorbed in the various Government services in the

in the East Punjab, be ab
East Punjab or elsewhere? N
: b). e Honour-
onourable Shri N. Gopalaswami Ayyangar: (a) and ( e
ablergﬁetfber is referred to the answer to clause (e) of Starred Question No.O} )
on thie 18th November, 1947, and also to {he statement made on the floor

this house on 29th November 1947.

(¢) The responsibility for absorbing every officer o
Punjab, who has elected to serve in East Punjab,
Government of that Province.

Pandit Hirday Nath Kunszru: With regard to the answer to part (c
question may I know whether the Government of India has taken any
in the matter? .

The Honourable Shri N. Gopalaswami Ayyangar: The Government of 'Il?f_lla
have already informed the Government of East Punjab that the _responsﬂ_nht-y
for finding employment for refugees from the North-West Frontier Province,
Sind and Baluchistan will be taken over by them. The responsibility for finding-
employment for refugees coming from West Punjab is that of the East Punjab-
Government and that Government have already been  written to establish-
adequate machinery for ensuring this.

Pandit Hirday Nath Kungru: Is it a fact that every officer was allowed the-
option to serve either in India or in Pakistan?

The Honourable Shri N, Gopalaswami Ayyangar: Yes, that is so.

Pandit Hirday Nath Kunzru: Does not that involve a responsibility on the-
part of the Government concerned to provide employment to the Government
servant who chooses to serve within its jurisdiction? If so how will this be
entirely a matter for the East Punjab Government, and how can the govern-
ment servants who have decided to serve India be treated on the same footing:
88 other refugees?

The Honourable Shri N. Gopalaswami Ayyangar: The point is that there
were government servants employed under the Provincial Government of the
Punjab before the partition and many of them have got to be placed in jobs
under the Provincial Government of East Punjab. The Government of India
have asked the Government of East Punjab to set up nachinery for placing
such persons who have opted for India in jobs under them.

Pandit Hirday Nath Kunsru: May I take it that they will not be treated in
the same way as the other refugees and that spécial arrangements will be made
to see that they are absorbed either by thc East Punjab Government or by the
Government of India? .

The Honourable Shri N. Gopalaswami Ayyangar: Certainly. FEvery
endeavour will be made to so absorb them.

Shri Mihirlal Ohattopadhyaya: Taking DPakistan to mean both Eastern
Pakistan and Western Pakistan, may I know whether the Honourable Minister
is aware that several lakhs of people from East Bengal have comne over to West
Bengal, and may T know what steps have been teken by the Governimnent of
India for the rehabilitation of those peaple?

The Honourable Shri N. Gopalaswami Ayyangar: So far as that is con-
cerned, I have only read newspaper reporis. I Lave no official inforiaation
a8 to the numbers that have migrated fron East Bengal to India.

¢t the Government of the:
rests primarily with the-

) of the-

interest.
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Shri Mihirlal Chattopadhyays: Have the Government of West Bengal
.given any figures about the infiux of refugees who have come into West Bengal
from East Bengal? .

The Homourable SBhri N. Gopalaswami Ayyangar: I should like to have
notice of that question.

Shrl Raj Krishna Bose: Have Government any information as to how
many West Punjab officers have elected to serve in East Punjab?

The Honourable Shri N. Gopalaswami Ayyangar: I should like to have
notice again of that question.

"TRANSFER OF REOORDS AND ProPERTY OF NON-MUSLIM INSTITUTIONS IN PAKISTAN

510. *Pandit Hirday Nath Kunzru: (a) Will the Honourable Minister of
Relief and Rehabilitation be pleased to state whether there are any non-
Muslim institutions in Pakistan, the directors of which desire to shift to the
East Punjab?

(b) It so, what steps have Government taken to secure permission for them
-¢o transfer the books, appliances, apparatus, etc., to the East Punjab?

The Honourable Shri N. Gopalaswami Ayyangar: (a) Yes.

(b) The question of allowing fa:ilities for the transfer of records, etc., of
the banks and insurance companies, the head offices of which had been
transforred to the Indian Dominion prior to the 15th August 1947 is under
discussion with the Pakistan Government. _

The Indian Dorminion Government cannot intervene in cases of companies,
the head offices of which are still in Pakistan.

In regard to cultural and other institutions, these must of necessity be
governed by the conditions of their respective trust deeds. Where a transfer
is desired and is possible, assistance will be given. All these points are likely
40 come up for disussion with Pakistan authoritics in the near future.

Pandit Hirday Nath Kunsru: Are Government aware that in' the case of

some institutions impediments have been placed ii the way of their transfer
to districts in East Punjab?

The Honourable Shri N, Gopalaswami Ayyangar: There have been some
impediments, 8ir, but the Government of India are trying to remove those
impediments.

Pandit Hirday Nath Kunsru: Are Government taking any steps to obtain .
information with regard to the institutions that want to transfer from Wesb
Punjab to East Pumjab and their requirements ?

The Honourable S8hri N. Gopalaswami Ayyangar: We have coflected a good
«deal of information about institutions of that character, but the general
procedure according to which these transfers could be effected peacefully is
now a matter of negotiation hetween the Dominion Governments.

Hoxns ror REruges- Wipows AXD CHILDREN ,

511. *Pandit Hirday Nath Kunzru: (a) Will the Honourable Minister of
Relief and Rehabilitation be pleased to state what arrangements have been
‘made by Government for taking care of the widows and orphans among the
refugees and edueating the children?

(b) Have Government considered the desirability of starting Homes for
them, bearing in mind their social and cultural background?

(¢) If so, what is their decision?

'1"110 gononnble Shri N. Gopalaswami Ayyangar: (a), (b) and (c). East
wf}n]\)ab Government propose to set up homes for destitute women and children
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In the meantime, steps are being taken to set apart
them. Lady Trivedi's Relief Organisation for

refugee women and children has set up a home in Jullundur and proposes
extension of its activities. Offers from existing homes have been received

from: Hissar and Simla and these will be utilized.

A Home for unattached women and children is working at Kurukshetra,
where 122 women and children were admitted between 5th November 1947 and
25th November 1947. A comprehensive plan for economic rehabilitation,
including vocational training like knitting activity which has already been
introduced, spinning, tailoring etc. has been set up. A proper Employment
Bureau an¢ a Marriage Bureau are also to be organised. A provisional dis-
pensary has already been opened.

A Women's Section has been established at New Delhi under the Ministry
of Relief and Rehabilitation, for the welfare of refugee women and children.
Schemes for training women in different Crafts and Professions are under
.consideration. Some of the crafts for which arrangements are being made

are:—
(a) Spinning and weaving.
(b) Calico-Printing.
(c) Dress-making.
(d) Basketry and willow-work.
(e) Fretwork and wooden toys, including rag-dolls.
(f) Hand-knitting and embroidery.
(g) Soap-making. ‘
{b) Preservation of fruits and vegetables.
(i) Making of tin and linen buttons .
(j) Bleaching and dyeing.
(k) Weaving of nawar, tape and borders.
(1) Typing.
(m) Stenography.
(n) Clerical and Comrmnercial work.

ut several places.
sections in refugee camps for

Similar schemes for training children are also being considered. Arrange-
geﬁltg are also being made for starting a Women’s Home in Subzi Mandi at
elhi.

Pandit Hirday Nath Kunzru: With regard to part (b) of the question may
I know whether it is the intention of the Government to mix up all the orphans
indiscriminately or whether it is proposed to sort them cut according to their
mental development and the educational level reached by them?

The Honourable Shri N. Gopalaswami Ayyangar: I am not in a position
to give a rategorical answer to that question, but the suggestion implied in
1t wili certainly be considered. ’

_Pandit Hirday Nath Kunzru: I had asked a question specifically on this
point. Do Government mean to say now that they are not ready with their
answer to this question?

i The Honourable Shri N, Gopalaswami Ayyangar: I do not see, Sir, that
In the question itszlf the suggestion that the Honourable Member has made
1s expressed or even necessarily implied.

Pandit Hirday Nath Kunzrn: What do the words ‘‘cultural background’”
Mean ther if not this? ’
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The Honourable Shri . Gopalaswami Ayyangar: I thought the Honour-

able Member was referring to mental development.
ghri K. Santhanam: May T know, Sir, if any approximate estimates have
been made of unattuched women and children?

The Honourable Shri N. Gopalaswami Ayyangar: I am afraid, Sir, we are
not in u position to say that all the unattached women have come over this side.
It is not possible to give an a“curate cstimate of those that have come over.

Shri Khurshed Lal: May I know if Government also propose to include in

their scheme women and children who have come from the West Punjab to
the United Provinces?

The Honourable 8hri N. Gopalaswarfii Ayyangar: If they have come from
West Punjab, the scheme will certainly include them.

Prof. Shibbsn Lal Saksena: Has any attempt been made to number the
orphans and widows who have to be taken care of in this manner?

The Honourablo Shri N. Gopalaswami Ayyangar: The numbers I think,
Sir, will be available only after some time. A census is being taken both in

East Punjab and bere, and it will take some time before the numbers are
ocomputed.

Diwan Ohaman Lall: May I ask if it is done on a compulsory basis or is
it on a voluntary basis?

The Honourable S8hri N, Gopalaswami Ayyangar: At present it is on &

voluntary basis, but the question of introducing compulsion in this respect will
be considered.

Foop SuPPLIES FROM PAKISTAN,

812, *8eth Govinddas: (a) Will the Honourable Minister of Commerce be
pleased to state whether it is a fact that the Government of Pakistan have
refused to take our textiles in exchange of their food, and that they have
offered their food to Australia in return of Australian textiles?

(b) 1f the answer to part (a) above be in the affirmative, what action do
QGovernment propose to take to consolidate our position, so that we may not
depend on food supplies from Pakistan?

The Honourable 8hri N. V. Gadgil: (a) and (b). The question should have
been addressed to the Honourable Minister of Food. It has accordingly been
transfarred to the list of questions for the 8th December 1947, when it will be
answered by the Honourable Minister of Food.

INDIAN LABOURERS IN CEYLON.

518. *Seth Govinddas: (a) Will the Honourable the Prime Minister be
pleased to state what is the present position of Indian labourers living in
Ceylon ?

(b) Is it a faot that the Prime Minister of Ceylon is coming to India to
bave talks with the Government of India?

(¢) If the unswer to part (b) above be in the affirmative, do Government
pose to consider the advisability of entering into a definite agreement with
Ceylon regarding the position of Indian labourers in Ceylon?

The Honourable Pandit Jawaharlal Nehru: (a) The Honoursble Member
resumuab!y wents information ubout the political and ecivie rights of Indian
fal\nurel‘s %y Ceylou.  Tf so, the position -is the same as that of other Indians
in Ceylon and was explained by me in reply to question No. 214, asked by
Prof. N. ¢ Rougn on the 21st November 1947,

{b) Yes, Sir.
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i i ] ini e position of
) T hope to discuss with the Prime Minister of Ceylon the position
Indgzw ge?!e’:dly, including Indian labourers in Ceylon with a view to rea(E_ImJg
a satisfactory sgreement concerning their rights and status.

SeaTTLE CONFERENCE CONVENTIONS,

. *8hri K. Santhanam: (a) Will the Honourable Minister of Commerce
be g}:ased to state whether it is a fact that the Maritime and Labour Adﬂsorg
Comm:tiee have recommended immediate adoption of the conventions passe
at the Seattle Conference of the I.L.O. last year? )

{b) If so, what steps have been taken to ratify these conventions?

The Honourable Shri N. V. Gadgil: (a) and (b). The Seattle Conference
adopted 9 Conventicns affecting maritime labaur. All the 9 Conventions were
placed before the Maritime Labour Advisory Committee which recommended
the adoption of 7 of them. Consideration of the remaining two being deferred
to a Jater date. Many of the measures enumerated in the Conventions are
‘such that they must, in the first instance, be discussed between the ;nt,eresaps
concerned viz. the seafarer and the shipowner with a view to the conclusién
of collective agreements. They have also to be examined by Government from
a wider angle. It 13 understood that negotiations between shipowners and
seafarers sle nlreadv under way and that schemes intended to give practical
effect to ‘hese Cohventions are also under the active consideratioh of Govern-
ment ai present.

Shri K. Santhanam: May T know, Bir, if the Honourable Minister is awhre
that thers is loday discrimination in the wages and conditions of service of
Indiar: and European officers in British shipping companies operating in India?

The Homourable Shri N. V. Gadgil: Yes, Sir.

8hri K. Sacthanam: May I know, Sir. if the Honourable Minister is aware
that a large number of Indian officers, particularly those trained in the
“Dufferin’, have left these companies because of the treatment given to the
Undia 1 officers by the British shipping companies?

The Honourable 8hri N, V. Gadgil: This also is true.

Shri K. Saathanam: May I know. Sir, if the Hononrable Minister will take
any steps to see that such diserimination is put an end to?
The Honourable Shri N. V. Gadgil: That is already covered by the reply
that “he nuatter is under the active consideration of Government,
. Shr! B. Das: May I enquire, Sir, if Government is for bringing in such
highl: saluricd Europeans or are they going to devise scales of salaries suited
to India’s capacity for these Indian officers and Indian seamen ?

-

INDIAN PERSONNEL IN U.N.O. SECRETARIAT,

. 517. *Pandit Lakshmi Kanta Maitra: (a) Will the Honourable the Prime
SImster be pleased to state the smount of yearly contribution that the Indias
@iunion has to make to the United Nations Organization ?

(t) What is the number of persong empl
t ployed on the perman taff
the Secretariat of the United Nations Organizagion? P ent otall of

‘c) Is any quota of personnel of the Secretari fi :
minion #nd i s, wh:t? anat staff fixed for the Indan

(d) Do Government propose to make & i i i
; . representation for increasing the
Etrength of the Indian personnel therein having r rd to the importance of
*he Indian Dominion and her contribution? § e o e
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The Honouirable Pandit Jawaharlal Nehru: (a) The attention of the Honour-
sble Mensher s invited to the answer given to part (a) of question No. 219
ssked by sbri B. A. Mandloi in the Constituent Assembly of India (Legislative)
cn tho 21+t Nevember 1047.

{b) Atout 8,000, including those in posts of lower categories.

(¢) No quota is fixed for any country under Article 101(3) of the United
Nations Charter the paramount consideration in the empioyment of the staff
end i+ the determination of the conditions of service shall be the necessity of
securiiig the highest standards of efficienzy, competence and integrity, and due
regard shall be paid to the importance "of recruiting the staf on as wide ®
geographical bnsis as possible.

(d; The attention of the Honourable Member is invited to the answer given
to pait (n) of the question No. 219 asked by Shri B. A. Mandloi in the Consti-
tuent Asremnbly of Indis (Legislative) on the 21st November 1947,

Pandit Lakshmi Kants Maitra: May I enquire of the Prime Minister, Sir,
it he will kindly enlighten the House as to the practice that is followed in
making these nppointments in the Secretariat of the U. N. 0.?

The Honourable Pandit Jawaharlal Nehru: Appointments are made by the
Recretary-tienvral or his Staff—sometimes by reference to other countries.
They ask us to nominate a panel or suggest some names, but the appointments
are made entirely by the Becretary-General of the United Nations,

Pandit Lakshmi Kanta Maltra: Sir, will the Honourable the Prime
Minister kindly inform the House whether the Member Nations are particularly
consuited when a particular vacancy arises or a particular type of post Is
oreat:.d?

The Honourable Pandit Jawaharlal Nehru: In regard to appointments?

Pandit Lakshmi Kanta Maitra: Yes, Sir.

The LEonourable Pandit Jawaharlal Nehru: That is entirely the discretion
of ths Secrutary-General; he does, as a matter of fact, often consult them.

Pandit Lakshmi Kanta Maitra: Do I take it, Sir, that the Government of
India has never been consulted so far in connection with any sppointments
in the U. N. O. SBecretariat?

The Bonourable Pandit Jawaharlal Nehru: Certainly not; they have been
frequantly coneulted. Do I take it. Sir, that in th bt

dit Lakshmi Kanta Maitra: take it, Bir, that in these cons ons
the Tj&:v:mmeut. of India is presented with some fait accompli, or that pending
the receipt of their instructions the appointments are made ? )

The Hunourable Pandit Jawaharlal Wehru: Obviously these comsultations
are ubout senior appointments only and we have been repentedly_consu.lted;
and our wnmes have been sent. In the course of the last year, eight or ten
appontments have been made from India—I think eight fairly senior appomt-
ments—nfter consuliation with us. i

Prof. N. G. Ranga: Is it not a fact, Sir, that one of the instructions given
to the Secretary-General is that he should keep in mind the geographical
distribution alea of the personnel that he recruits?

The Honourable Pandit Jawaharlal Nehru: I cannot say, Sir; may be.-

Prof. N. G. Ranga: Is it not a fact, Sir, that before he makes any
tmportant apprintnient, the Secretary-General is expected by convention to
iuforru all the Governments concerned and ask them whether thay have any

suitcule ersans to suggest?
The Honouwrable Pandit Jawabarlal Nehru: Sir, this quesion has alresdy

been answered by me at the beginning; Mr. Ranga was evidently not following.

A = ne o . -
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ForEIGN DIPLOMATIO EMBASSIES IN INDIA.

518. *Pandit Lakshmi Kanta Maitra: (a) Will the Honourable the Prime-
Minister please give a list of the Diplomatic Embassies or Consular Offices-
thay have been established by foreign countries in the Indian Dominion?

(b) Is there any Diplomatic Embassy or Consular establishment of the-
Union of Soviet Socialist Republies in the Indian Dominion?

(c) If not, has there been any proposal for such an institution in India by
the Union of Soviet Socialist Republics?

The Honourable Pandit Jawaharlal Nehru: (a) I lay a statement on the-
table of the House.

(t) and (¢). No Soviet Diplomatic or Consular post has as yet beena
estatlished in India. An agreement for the exchange of Ambassadors was,.
bowever, eached some months ago and an Indian Embassy is already function-
ing at Moccow. The Soviet Ambassador-designate to India M. Kiril Vasilevitch:
Novikov, is expected to arrive in India shortly.

-

Statement

‘The foreign countries which have so far establirl.ed Embassies or Legations in Indie are ;—

Belgium, Nepal.

China The Netherlands. -
France. Siam.

Iran. United States of America.

2. The following countries have Consular Offices in India :—

Afghanistan. Iraq

Italy.
Aryeutina. v

- Lebanon,
Belgii m.
‘ Luxemburg.

Roalivia.

Nepal.
Rrazil. P i

. The Netherlands.

China.

Nicaragua.
Colombia.

Norway.
Cuba.

Portugal.
Czechaslovakia.

Salvador.
L'enmark.

Spain.
Dominion Republic.

Sweden.
Ecuador.

Switzerland.
Egypt. - )

Turkey.
France.

United States of America.
Greece. ‘

Venezuels
Hayti.

Iran,



1040 CONSTITUENT ASSEMELY OF INDIA (LEGISLATIVE) {2wp Dro. 1947

Pandit Lakshmi Eanta Maitra: Do I take it, Sir, that the Governme»t 6
Indis ‘has provided accommodation for them or have they arranged their cwn
-accommodstion ? ’ ;

The Honourable Pandit Jawaharial Nehru: We are providing accommodation
Aor them. ' bl

SzaTsusyrs BY INDIA'S AMBASSADORS ON KASEMIE AND JURAGADH !

519. *Pandit Lakshmi Kanta Maitra: (a) Will the Honourable the Prime
‘Miniuter be piessed to. state whether India's Ambassadors in U.B8.A, and
T.8.8.R. have made any staiements. In thoss coumtrits, on behalf of the
Government of India about the position and stand teken by the Governmept
.of India with regard to Kashmir and Junagadh?

“(b) It the answer to part (a) above be in the affirmative, did they take the
‘provious approval of the Government of India?

fc) If the answer to part (a) sbove be in the negwiive, do Governmend
propose: to advise the Ambassadore to make full statements about the real stahe
-of uffairs so 88 to clear the position of the Government of India with regard to

these matters? If not, why not?

The Honoursbls Pandit Jawaharial Nehru: (a), (b) and (¢c). India’s Ambas-
sadora in the United Btater of America and U. 8. 8. R. have made no statc-
ments of the kind referred to by the Honourable Member in part (a). Our
TTeads of Missions, however, in all important capitals where we are represented,
have heen kept informed of developments in Kashmir, and where nec csary,
suitable nction has been taken by them to clarify our position.

Pandit Lakshmi Kanta Maitra: May I know from the Prime Minister, Sir,
whether he has taken steps to see that the tendentious reports which have up-
peared from time to time in the foreign Press are contradicted or set right by
-our represcntatives in those countries?

The Honourable Pandit Jawaharlal Nehru: I do not know what reporte the
Honourable Member specially refers to. I cannot give an answer vaguely as to
which report has been contradicted and which_has not.

Pandit Lakshmi Kanta Maitra: Do 1 take it. Sir, that the Honournble
Member's attention has never been drawn to adverse reports affecting ludia's
honour and prestige? :

The Honourable Pandit Jawaharlal Nehru: I said T do not know which
varticular report he refers to. But it is the duty of our Ambassadors, end in
this particular matter we have been in the closest touch with them to kecp
the Govermments concerned on the other side fully acquainted with the true
facta of the situntion: and where desirable, also to take other steps tu give
publicity to our view.point. TBut it iz not normally desirable for Ambassadars
to rush to the Press.

Pandit Lakshmi Kanta Maitra: Then do I take it. Sir, that these Ambas-
andore are not permitted to make any statement without full approval of
those atatements hy the Honosurnble the Prime Minister?

The Honourahle Pandit Jawaharla! Nehru: Ambassadors have full discration
in the matter. Thev narmaliy ask for our opinion or approval, but they can
*ake action if nesecsarvy without that too. .

Pant Lakshm! Kanta Msitra: Mav T know whether the Honourabi. <lic
Prime Minister's Insteat atatement an the Kashmir situation has been supvlicd
to the Ambassadars concerned to give them a correct idea of the situation hera?

The Honourabls Pandit Jawaharlal Nehru: Befor: that statement was Licdc,
at least on ten 4*Terent occasions those facts were placed before the Ambas-
endnra and Ministers.

Prol. Shibban Lal Saksena: Have they made those facts public there?
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The Honourable Pandit Jawaharlal Nehru: Ambassadors function in con

nection with Governments, not so much on the public platform. They Lave

their ways and means of giving publicity to things occasionally; but not, normally
speaking, by holding Press conferences though sometimes that too is done. .

INDO-BURMA IMMIGRATION ORDER -

520. *Shri T. T. Krishnamachari: (a) Will the Honourable the Prime
Minister be pleased to state the present position in regard to the Indo-Burma

Immigration Order? ) ;
(b) What steps are the Government of India taking in that connection?

(c) Have the Government of India received any representations from Indianm
employeeg of the Burma Government about their impending dismissal and if
8o, whether Government have taken any action in the matter?

(d) Do Government propose to invite the co-operation of the Government
of Pakistan in regard to this question? i

The Honourable Pandit Jawaharlal Nehru: (a) Immigration of Indians into
Burma is now governed by the provisions of the Burma Immigration (Emer-
geney Provisions) Act, 1947 enacted by the Government of Burma under which
no person can enter Burma without an immigration permit issued by tte
Controller of Immigration, Burma or Tinmigration Officers of the Burma Gov-
ernment who are stationed at the ports of departure in India. At prescut only
three such officers are functioning in India—at Calcutta, Madras and Vizaga-
patam. It has been arranged with the Government of Burma that "olders of
evacuee identity certificates will be issued permits as a matter of course, while
holders of departure and residence certificates, which were issued some tine
back by the High Commissioner in Burma and the Government of Burma
respectively, will be given permits after such further enquiries as the Immi-
gration Officers may choose to make. In the case of the latter as well as bona
fide tcurists and businessmen intending to visit Burma. permits will be only
for three months in the first place but this period can be extended by the
authorities in Burma after they are satisfied of the justification for further stay
of the permit holders in Burma. :

(b) The Government of Burma have assured the Government of India that
the Act of June 1947 is a purely emergency measure and will remain in force
only until an agreement is reached between the two Governments on *he cucral
question of immigration of Indians into Burma.. The Government of Tndia
hope to start negotiations on the subject with the Government of Burwa at
an early date. .

(¢) Government have received representations from Burma Government
employees of Indian origin both direct and through the High Commissioner. for
India in Burma regarding their future in Burma. The Government of Burma
in a policy announcement have stated that their intention is not to discharge
immediately all Government servants of Indian origin. On the contrary,
those Government servants who are eligible for and will accept Burma cilizen-
ship under the new Constitution will be accorded equal treatment with Govern-
ment servants of Burma origin; and while Burma citizens will be preferred for
appointment to posts and for retention in posts iu the event of retrenchment in
particular services, endeavour will be made to cause as little hardship as possible
%o those who are non-citizens of Burma. We are giving olose and urgent
-attention to this question and are collecting information about the number
involved and other details with a view to eXploring the possibility of Huding
l‘lternative employment for those persons in ia., - .
... "(d) We communicated with the High Cominissioner for Pakistan in India
on ‘the subject and were informed by him that the Government of Pakistan
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&id not propose to take on any of the staff retrenched by the Burma Goverwn-
-wtnt. We were also informed that if the Government of Pakistan decided to
make any approach to the Government of Burma in regard to compecusution
etc., they would prefer to do so independently.

Prof. X. G. Rlngl: What is the procedure, Sir, that one has to foliow in
arder to get permission to go to Burma to look after the Indian labour there?
Is any passport or permit needed and who issues it?

The Honourable Pandit Jawaharial Nehru: For a person who has not pre-
wiously been in Burma?

Prof. N. G. Ranga: Yes, Sir.

The Honourable Pandit Jawaharlal Nehru: I could not give a precise ainswer
8o shat without further enquiry.

8hri K, Santhanam: With reference to his unswers to purts (¢) and (d), may
B know what is the position of those Government servants who are Pukistan
sationuls and who 1nay not accept Bunnese citizenship? 1Is the Govercinont
of Indiu undertuking to absorb them in their own Government service or what
fe the position when the Pakistun Government have refused to have anything
80 do with them?

The Honourable Pandit Jawaharlal Nehru: Of course, but it is impcssible
%0 say at the present moment who is a Pakistan national and who is an Indian
astional.

Shri K. Santhanam: May | know if the Honoursble the Prime Minister
will consider an ordinary resident of Puakistan territories as a Pakistan uatioral?

The Homourable Pandit Jawaharlal Nehru: We may presumne that, but the
Honourable Member is thoroughly aware that a few hundred thousand ordinary
sesidents of Pakistan territory have walked across to the Indian Dominion.

Prof. Shibban Lal Saksena: Will the Honourable the Prime Minister con-
elder the advisability of placing some official at Gorakhpur to help people v.ho
edme away from Burma during the war because a very large number of people
from Uorakhpur have gone to and reside in Burma?

The Honourable Pandit Jawaharlal Nehru: I do not know, Sir. abhout it.

TreaTYy wrri His MaJesTY’s GOVERNMENT
531. *8hri T. T. Krishnamachari: (a) Will the Honourable the Prime Minis-
fer Le pleased to state whether Government have received any communication
from; His Majesty’s Government for negotiating any Treaty with them?

(b) I not, do the Government of India themselves propose to take up this
guestion with His Majesty's Government?

The Honourable Pandit Jawabarial Nehru: (a) No.

(b) Government have no such intention at present.

Prof. N. G. Ranga: Is there any truth in the Press report that appeared
recently that our Priche Minister has been invited by the British Prime Alini-
sber for some special consultations?

The Honourable Pandit Jawaharial Nehru: There is this truth, that I have
been invited by the British Prime Minister—not for any special consultation
on any particular issue. This matter really arose from the fact that an invits-
tion had been issued to me to attend the Princess Elisabeth's wedding and as
1 was unable to go owing to various circumstances, it was stated then that
they will be pleaged if I could go at a later stage to discuss various maiiers.
No particular matter was menti In my answer to that, I said I shall be
bappy to go if opportunity offered itself. Nothing definite has been done so far

sbout it.
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INDIANS IN EAST AFRICA

522. *Shri T. T. Krishnamachari: Wiil the Honourable the Prime Minister
be pleased to state what action Government have taken in regard to the
grievances of ‘Indians in HKast Africa pertaining to immigration and their
representation in the Legislature?

. The Honourable Pandit Jawaharial Nehru: The Honourable Member pre-
sumably refcrs to the Immigration bills published in April, 1947, by the Last
African Governments and the revised proposals for Inter-territorial Urganusa-
tion in East Africa contained in Colonial Paper 210 of 1947. Suitable repre-
sentations have been made to His Majesty's Government in U.K. through our
High Commissioner,

Pandit Hirday Nath Kunzru: Is it a fact that the Indians in East Africa
urgently requested the Government of India a few days ago to intervene in
eonneotion with the Immigration Bill, which was highly detrimental to their
interesta?

The Honourable Pandit Jawaharlal Nehru: But the Government of india did
make representation thereon.

Pandit Hirday Nath Kunzru: But my question is whether the Govermaung
of India, a few days ago, received an urgent representation from the Indian
community in East Africa in connection with this Bill which is being con-

sidered by the Kenya Council?

The Honourable Pandit Jawaharlal Nehru: I am afraid 1 cannot rcply to
that without enquiry.
RE-ENTRY OF INDIANS IN BURMA.
523. *8hri T. T. Krishnamachari: (a) Will the Honourablc the Priine Minister
be pleased to state whether the attention of Government has been drawn to a
notification issued by the Immigration Department of the Government of
'gum-a on the 4th September 1947 in regard to permits for re-entry into
urma?

(b) Is it a fact that a sworn affidavit i now necessary to secure re-entry
and that permits and documentary evidence also have to be furnished along
with the applications?

. (c) Have Government received any representations from Indians proceed-
ing to Burma, or from Indians who are already in Burma, in respect of this
notification ?

(d) Have Government taken or propose to take up this matter with the
Qovernment of Burma?

The Honourable Pandit Jawaharlal Nehru: (a), (b) and (¢). Yes.

(d) The matter was taken up by our High Commissioner with appropriate
authorities under the Government of Burma. Sworn affidavits are being
required: under executive instructions issued under the Burma Immigration
(If.‘.mergency Provisions) Act, 1947. As a result of the High Commissiorer’s
discussions with the Government of Burma it has now been decided that an
affidavit may be dispensed with'at the disctetion of the Controller of Immigration,.
provided other evidence is produced by the applicant for a re-entry permit in
support of his statement about permanent residence or connections with Burmn:.
I may add that the Government of Burma have sassured us that the. Burmn
Immigration (Emergency Provisiohs) Act, 1947 will be replaced as sooii as an
agreement is reached between the two Governments on the question of immi.
gration, and we hope to start negotiations on this subject at an early date.
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Prof. Shibban Lal Saksena: Will the Honourable the Prime Minister be
pleased to circulate copies of that Bill, so that when the negotiations take
place, we may be able to ‘give our opinions on the subject? _

The Honourabls Pandit Jawaharial Nehru: I am prepared to place it cn the
Tuble of the Library. It is not an easy matter to circulate copies of it to
Honourasble Members, because we shall have to get it printed and s0 on.
I do not think that all members are interested. If any one wishes to refer to

it, he can do so in the Library.

Prof. N, G. Ranga: At what stage, may I know, does the Honourable the
Prime Minsiter propose to consult the External Affairs Standing Committes m
eonnection with the proposed negotiations with the Burmese Government in

regard to this matter?

The Honourable Pandit Jawaharlal Nehru: This is a matter in regard to
which I do not think we have fixed any date or anything about cousultation
<0 o particular issue. I do hope that the Standing Cowmmittee will be able to
meet ot a fairly early date to consider various problems.

RErFUGERS tRAVBLLING BY SFA.

524. *8hri T. T. Krishnamachari: (a) Will the Honourable Minister for
Relief and Rehabilitation be pleased to state whether Government have any
information regarding the total number of refugees who have left Karachi by the
seu route between 1st September and 81st October 1947?

(b} How many of them went to the various ports in Kathiawar and how
many to Bombay?

(¢) How many Muslims have gone from Bombay and Kathiawar Ports to
Knrachi®

The Honourable Shrl N. Gopalaswamy Ayyangar: (a) The number of
refugees who left Karachi by the sca route between 15th August and 8l1st
Ootober, 1047 was between 1,15,000 and. 1,20,000.

(b) Of there 75,000 went to Bombay and the remainder to Kathiawar porte.

(c) Upto the 81st October 1947, 41,810 Muslim Civilians and 6,027 membera
of the Pakistan armed foroes went by sea from Bombay to Karachi and 5.508
aivilians from the Kathiawar ports to Karachi.

8hri T. T. Krishnamachari: May I enquire if the Honourable Mini‘er has
500 any information in regard to those wha left by air from Karachi and from
mbay?
The Honourable Shri N. Gopalaswamy. Ayyangar: We have information,
8ir, but I am not in a position at once to give it. .
STUDENTS EVACUATED YORM Wast Punias:

525. *Pandit Hirday Nath Kunxru: (a) Will the Honourable Minister of
Relief tnd Rehabilitation be pleased to state whether Government have taken
any steps to ascertain the number of Indian students evacuated from the
Weset Punjab, who will need assistance in order to complete their education?

(b) It not, do Government propose to enquire into the matter now?

(¢) Do Government propose to help deserving students as they  helped
some of the Indian students evacuated from Burma in 1942? .

The Honourable Shri N. Gopalaswamy Ayyangar: (a) No.

(b) Efforts will be made to collect the information.

() Yes, Government have sanctioned a scheme for givine loens to poo~
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refugee students and trainees in order to enable them to prosecute their inter-
rupted studies or training in India or abroad.

Pandit Hirday Nath Kunzru: Are Government aware that the Cominon-
wealth Relations Department gave students from Malaya and Burma
who were unable to receive remittances from their parents not loans but grants
for the prosecution of their studies?

The Honourable Shri N. Gopalaswami Ayyangar: I believe that is correct,
8ir.

Pandit Hirday Nath Kunzru: Then, why are the Government in this case
giving only loans and not grante?

The Honourable Shri N. Gopalaswami Ayyangar: Sir, the suggestion imgplied
in the Honourable Member’s question will be considered.

Pandit Hirday Nath Kunzru: Will the Government of India really consider
the question of the poor students not merely with sympathy but with genero-
sity? h

The Honourable Shri N. Gopalaswami Ayyangar: Certainly, Sir.

Shri K. Santhanam: May I know whether the Government of India will
consider the advisability of establishing a University town where all these
students can be accommodated in proper institutions?

The Honourable Shri N. Gopalaswami Ayyangar: I do not know if the sug-
gestion is for East Punjab. . . .

Shri K. Santhanam: Yes.

The Honourable Shri N. Gopalaswami Ayyangar: If that is so, the luast
Punjab Government is already engaged on the question of selecting a site for a
new University town, :

Evacvarion oF HINDU SIKHS FROM WEST PUNJAB.

626. *Pandit Hirday Nath Kunzru: (a) Will the Honourable Minister of
pdlei and Rehabilitation be pleased to state the number of Hindus and Sikhs
in each district of the West Punjab before the 15th August, 1947, and how
many of them have been evacuated from each of these districts?

(b} Do Government propose to give similar information regarding the North
West Frontier Province districts?

The Honourable Shri N. Gopalaswami Ayyangar: (a) and (b). (i} The
figures of population of Hindus and Sikhs in each district of the Weust Punjab
and N. W. F. P. before 15th August 1947 are not accurately known, Lut a
statement, according to the last Census in 1941, showing the number of Hindus
::l‘yll Bikhs in each district of the West Punjab and N.W.F.P. is placcd on the

e.

(ii) The total number of Non-Muslims evacuated by the Military Evacua’ion
Organisation from West Punjab and N. W. F. P., from 4h September, 1947
to 25th November, 1947 was 25.41,555. The figures for the period prior to 4th
Bept_ember cannot be accurately determined. Figures according to Provinces
or districts for evacuation are mot available.
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Nuinber of Rindus und Sikhs in each district of West Punjob and N.W.F.P.

Provinoce.

West Punjab 1.

Name of district.

Hindu and Sikh population

(a8 in 1941 Census).

Sialkot

2. Gujranwala

3

© ® NS & oa

1.
12.
13.
14.
14.
16.
17.
18.

" W.FP. 1.
2.
3.

4.

8.
6.

Bheikhupura

. Gujrat

Shalpur

. Jhelum

Rawalpindi
Attock

. Mianwali

. Montgomery

Lysllpur

Jhang

Multan

Muzaffergarh

D. G. Khan

Bilcch Tribes Frontier Traot

Lahore excluding Kasur Tehsil

Gurdnaper " oaly Bhaorgorh tehsil
ToraL

Harara
Mardan
Peshawar
Kohat
Bannu

D. I. Khar

ToraL

(b) WRI'TEN ANSWERS

3,73,773
2,08,471
2,38,667 .
1,564,896
1,48,837
85,718
1,427,927
63,323
- 69,675
3,66,295
4,25,087
1,42,034
3,05,167
96,429
68,571
162
4,51,587
1,37,126

———

. 34,63,725

39,487
22,515
75,242
21,876
37,688
41,887

. 2,38,260

Uxrrzp NaTION8 ORGANIEATION CHARTER. )
837. *Mr. R. K Sidhwa: (a) Will the Honourable the Prime Minister bs
pleased to lay on the table of the House a copy of the constitution (charter)

of the United Nations Organization and that of several bodies under it?
(b} Whas is the annual membership fee?

(¢) What smount have the Government of India agreed to contribule
sunually towards the cost of maintenance of the United Nations Organization ?
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(d) Who ure the members of the present Delegation of the Government
of India?

(e) What is the authority for implementing the decision of the United
Nations Organization in the event of any member failing to execute its decision?

(f) What ig the strength of the employees of the United Nations Orge-
nization and how many Indians are amongst the said employees?

(g) What steps Government propose to take to securs for India her due
share in the United Nations Organization or in the several bodies created or
established under it?

(b) What voice India has in the administration departent of the United
Nations Organization? -

The Honourable Pandit Jawaharlal Nehru: (a) A copy of the Charter uf the
United Nations Organisation which covers the constitution of that body and of
its principal ergans is already in the library of the House.

(b) and (c). There is no fixed ‘‘membership fee’’. The contributivis of the
member States are fixed on a percentage basis and I would draw the atlention
of the Honourable Member to the answer given by me on the 21st Naveinber
to part (a) of starred question No. 219 asked hy Shri B. A. Mandloi.

(d) A list is laid on the table.

+ (e) I would refer the Honourable Member to Article 2(2), Article 6 and
Chapter VII of the United Nations Charter.

(f) The total number of employees of the United Nations Organisation of «ll
grades is about 3,000. As regards the employment of Indians I would invite
the Honourable Member’s attention to the replies-given by me to parts (b), (c)
and (d) of the question asked by Shri B. A. Mandloi, to which I have already
referred.

(g) 1f the Honourable Member refers to the representation of Indians cn
the staffs of the United Nations Organisation and its ancillary bodies I would
Invite: his attention to the answer that T have given to part (f) of this question.
If, on the other hand, the Honourable Member has in his mind the effectiveness
of India’s participation in the activities of the United Nations, I can tell him
that we have always tried to support the principles of the Charter according
to our independent judgement and that this continues to be our policy. -

(b) The administration of the United Nations Organisation is under the
ocontrol of the Budgetary and Administrative Committee, on which India is
represented. '

India Delegation to the second regular session of the General Assembly of the United
Nations which opened in New York on 16tA September, 1047,

Representatives :
1. Mrs. Vijaya Lakshmi Pandit (leader).
2 Raja Sir Maharaj Singh.
3. Justice Sir Fazl Ali.
4. Sardar Dr. K. M. Panikkasr.
5. Mr. M. C. Setalved.

Nors :—Sardar Panikkar arrived in New York sfter the session of the General Assembly
fiad begun. Dr. B. C. Roy acted as Representative in his absence.

Alternate Representatives:
1. Mr. M. K. Vellodi.
2. Dr. P. P. Pillai, ‘
2 Mr. B. R. Sen.
4. Mr. Sri Naraysn Mabtha, !
$. Mr. B. Bhiva Rao. ‘ i -'
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Advisers:
1. Mr. N. Bundsresan.
2. Mr. Shavax A. Lal.
3. Mr, C. B. Jha.
4. Dr. K. 8. Shelvankar.
Liaison Officer:
1. Mr. B. Sen
Secretaries to the Delegation :
1. Mr, T. N. Kaul
2 Mr. M. Gopala Menon,
Aevistant Secretary to the Delegation.
1, Mr. B. N. Nands.
Becretarinl Staff:
1. Mr. P. N. Bubramanian.
2. Mr. M. Viswanatham.
3. Mr. Harbanslal.
4. Mr. Bardari Lal Bhalla.
8. Miss Chandralekha Pandit (Private Secretary to the Leader):
Public Relationa Officer:
1. Dr. Anup Bingh.

LaBovus DELEGATIONS TO FOREIGN COUNTRIES,

838. *Bhri V. 0. Kesava R20: (a) Will the Honourable Minister of Labour
be pleased to state the total number of Labour Delegations that were sent to
foreign countries during the years 19468-47 and 1947-48?

(b) Who are the Members of the Delegations?
() On what principles these members were selected?

The Honourable Shri Jagjivan Ram: (a) Delegations were sent to 4 Inter-
pational Labour Conferences and 8 Industrial Committees, meetings of which
were couvened under the nuspices of the International Labour Organisation.

(b) A statement showing the names of the delegates and advisers is placed
bo the table of the House.

(e) According to the Constitution of the International Labour Orgunisation,
Workera' and Employers’ representatives should be chosen in agreeme=t with
the Industrial organisations which are moet representative of Employers ond
Workers. The seloction of workers’ representatives was made in consultation
with the All India Trade Union Congress or unions with a substantial member-
ship of workers in the industry concerned. Employers’ representatives were

in consultation with the “two all-India Organisations vf Einployers,
namely, (1) All India Organisation of Industrial Employers, {2) Enr'ojers’
Federation of India. Government delegates and advisers were chosen uccording
Bo their suitability for the purpose.

Statement of Labour Delegations sent to m Countries from India during 104647 and
A) The Maritime Seatvion of the International Labowr Conference at Seattle (JuneJuly

1946)
Qeverament Delegates :
1. Mr. M. K. Vellodi, C.LE, 1.C.8.,, Deputy High Commissionar for Indis, London.

2 Late Mr. 8. R. Zaman, CLE, 1.C.8. (Joint Becretary, Late Commerce Depard-
ment, Govt. of India). ¢
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Advisers:

1. Capt. Davis.

2. Khan Bahadur Fazlul Karim. N

3. Mr. C. P. Sirivastava.

4, Mr. W. B. England.
Employers’ Delegate :

1. Mr. M. A. Master.
Advisers:

1. Mr. D. 8. Erulkar.

2. Mr. 8. N. Morarji.

3. Mr. H. M. Trivedi.

4. Capt. Cokerjee.
8eamen’s Delegate:

1. Lt.-Com. Aftab Ali.

Advisers:
1 Mr. D. Mangat
2. Mr. Dinker Desai.
3. Mr. George Reed.
4. Mr. A. K. Mohammed.

(B) 29th Session of the International Labour Conference (Montreal, September-October
1946)

Government Delegates :
1. Mr. 8. Lall, C.LE,, I.C.8.,, Secretary to the Govt. of India, Ministry of Labour-

2. Dewan Chaman Lal.
Advisers :

1. Nawab M. A. Gurmani.

2. Mr. M. A. Mirza.

3. Khan Bahadur Mohd. Aslam.

4. Mr. W. B. England.

8ubstitute Adviser:
1. Mr. 8. P. Saksena.

Employers’ Delegate :

1 Mr. David 8. Erulkar.
Advisers:

1. Mr. Y. 8. Pandit.

2. Mr. N. W. Gurjar.

3. Mr. H. K. Srivastava.

4. Mr. Vidya Bhushan Shukla.

Workers' Delegate :
L Mr. 8. 8. Mirajkar, L)
Advisers :
1. Mr. Sibnath Banerjee.
2 Mr. Abid Ali Jafferbhai.
3. Mr. Tukaram Andoo Gaikwad.
4. Mr. N. V. Phadke.
an(C) 30 Session of the International Labour Oomference (Geneva, June-July, 1947)
Government Delegates :
1. The Hon'ble Shri Jagjivan Ram (Labopr Minister, Govt. of India).
8. The Hon'ble Mr. Gulmari Lal Nands (Minister for Lebour & Housing, Bombsy)-
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Substitute Delegate:
1. Mr. 8. Lall, C.LLE., 1.C.8., Secretary, Ministry of Labour.

Advisers: -
1. Mr. M. K. Kirpalani, 1.0.8,,
2. Mr. M. A Latif.
3. Mr. N. 8. Mankiksr
4 Mr. M. A. Mirza
5. Mr. 8. P. Baksena.

Employers’ Delegate :
1. Mr. N. H. Tata.

Advisers:
1. Mr. Purshottam K. Chauhan.
2. Mr. R. Basu.

3. Mr. D. H. Naseer.
4. Mr. T. 8. Swaminathan.

Workers' Delegate :
1. Mr. N. M. Joshi

Advisers:

1. Mr. Manek Gandhi.

2. Mr. Adsm Adil

3. Mr. B. G. Meshram.

4, Mrs. Bhanta Mukherjee.
{D) Conference of Near and Middle East of the I. L. O. (lstandul, November 1047)
-Observer

1. Mr. 8. P. Saksena, Director, Labour Conference, Govt. of India.

INDUSTRIAL COMMITTEES
1. Iron and Steel Committee (I Session), Cleveland, April 1946

Government ;

1. Mr. J. Vesugar, Member, Indian Bupply Mission in U. 8. A,
Fmployers : _

1. 8ir Jehangir Ghandy.

2 Mr. P. R. Balakrishnan.
Workers:

1. Mr. Manek Homi.

2 Mr. V. G. Kamnik.

R Metal Tredes Commities (I Session), Cleveland, April 1046

- Government .

1. Mr. J. Vesugsr, Member, Indian Supply Mission in U. 8 A.

1. Sir Jehangir $handy.

2 Mr. David S. Erulkar.
Workers:

1 Mr. Famal Ilahi Qurban.

2 Mr. XK. T. Sule

3. Industrial Committee on Textile (I Session), Brussels, November, 1046
-Government :
1. Mr. M. K. Vellodi, Dy. High Commissioner for India, London.
2 Mr. A. 8 Iyengar, Director of Labour Welfare, Bombey.
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Employers:
1. Mr. Shantilal Mangaldas.
2. Mr. Naval H. Tata.
Workers :
1. Mr. Shamprasad Vasavada.
2. Mr. P. Ramamurthy.

4. Industrial Committee on Building, Civil Engineering and Public Works,
Brussels, November, 1946

Government Delegates:
1. Rai Bahadur H. P. Sinha, Superintending Engineer, Central P. W. D.

2 Mr. A. S. Iyengar. Director of Labour Welfare, Bombay.
Adviser:
1. Sardar Bahadur Raghbir Singh, Chief Engineer, Patiala State, Patiala.

Bmployers :
1. Mr. S. C. Banerjee.

Workers:
1. Mr. K. N. Joglekar.
2. Mr. Deben Sen.
5. Industrial Committee on Coal Mining (11 Session), Geneva, April 1047,
Government Delegate :
1. Mr. V. K. R. Menon, Acting Secretary, Ministry of Labour.

Adviser:
1. Mr. Syed Kazim.

Employers :
1. Mr. Chhaganlal K. Parekh.

Workers :

1. Mr. P. C. Bose.

2. Mr. Chapa! Bhattacharya.

6. Industrial Committee on Inland Transport (I1 Session), Geneva, May, 1047
©overnment Delegates :

1. Mr. V. K. R. Menon, 1.C.S., Acting Secretary, Ministry of Labom

2 Mr. S. M. Hasan (Hyderabad Government).
Advisers :

1. Mr. Mushtaq Ahmed Khan.

. Employers :
1 Mr. N. H R. Chinoy.
2 Mr. G. L. Mehta.

Workers :

1. Mr. B. K. Mukherjee.

2. Mr. Faiz Ahmed.

7. Industrial C ittee on Iron and Steel (11 Session), Stockholm, Augwst 1047
Government : |

1. Mr. V. Narayanan, Joint Secretary, Ministry of Labour.

Employers: (Not Tepresented. )
Workers :

1 Mr. Mahindra Kumar Ghosh,
2 Mr. Taraprassnna Sinha.
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8. Indwstrial Committes on Metal Trades (11 Bession), Stockholm, September 1847

Government:

1 Mr. V. Narsyanan, Joint Secretary, Ministry of Labour.
Bmployers:

1. Mr. David 8. Erulksr.
Workers

L Mr. K. N. Joglekar.

2. Mr. Ranen Sen.

IMporT OF FoODGRAINS, CONSUMER AND CAPrraL Goops

639. *BShri Banarsl Prasad Jhunjhunwala: Wil] the Honourable Minister of
Commerce be pleased to state:

(a) the variety, quantity snd value of goods imported into India since 1sk
April, 1847 in the shape of (i) food grains; (ii) other consumer goods and (iii)
eapital goods from the United States of America, United Kingdom and other
eountries; and

(b) the variety, quantity and value of goods exported from India during
phe same period to (i) United States of America (ii) United Kingdom and (iii)}
ether countries?

The Honourable Shri N. V. Gadgil: The information is being collected and
will be placed on the table of the House in due course.

InposITIOX OF DUTY ON RAW JUTE

830. *Shri Banarsi Prasad Jhunjhunwala: (a) Will the Honourable Minister
of Commerco be pleased to state whether the attention of Government has been
drawn to an Ordinance promulgated by the Government of Eastern Pakistan
fmposing an export duty on raw jute coming into the Indian Dominrion?

(b) It so, is it not a breach of the Btandstill Agreement between the two
Dominions ?

(o) If the nnawcer to part (b) above be in the affinnative, what steps are
Rhe Government of Indin taking in the matter to protect the interest of the
Indian Dominion?

The Homourable 8hri N. V. Gadgil: (a), (b) and (c). The question should
have been addressed to the Honourable Minister of Finance. It has accord-
ingly been transferred to the list of questions for the 8th Deceinber 1947, vhen
i will be answered by the Honourable Minister of Finance.

Levy oN Export Oor JUTE TO INDIA

831. *8hri Deshbandhu Gupta: (a) Will the Honourable Minister of Com-
merce be pleased to state whether Government are aware of the imposition of
export levy by the Pakistan Government on all exports of jute to India?

(b) Do Government propose to lay on the table of the House the correspon-
!d:gioe? exchanged on the subject hetween the Governments of Pakistan énd

8 .

(c) What action Government propose to take in this respest?

The Honourable Shri N. V. Gadgil: (a), (b) and (c). The question should
Bave been addressed to the Honourable Minister of Finance. It has accord-
Ingly been transferred to the list of questions for the 8th December 1947, when
i will be answered by the Honourable Minister of Finance.

CITIXRNSHIP OF PAKISTAN AND INDIAN UNION

832. *Shri Satish Chandra Samanta: (a) Will the Honoursble the Prime
Minister be pleased to atate whether the citizens of Pakistan are considered
88 aliens in the Indian Union and vice versa?
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L (b) If the answer to part (a) above be in the affirmative, do Government
- propose to fix a date by which the citizenship of Pakistan and Indian Union
may be interchangeable ?

The Honourable Pandit Jawaharlal Nehru: This question should have been
addressed to the Honourable Minister for Home Affairs and has accordingly
been transferred to the Ministry of Home Affairs. It will be answered un s
day allotted to that Ministry.

HARASSMENT OF PASSENGERS AT PARBATIPUR JUNOTION ON E B. Rarway

533. *Shri Rohini Kumar Chaudhuri: (a) Will the Honourable the Prime
Minister be pleased to state whether Government are aware that passengers
procecding from different parts of India to Assam through Pakistan area, are
subjected to searches at Parbatipur Junction of the East Bengal Railway by
Pakistan Police, Muslim League National Guards and other unauthorised per-
-aon8 who also molest them in different ways and commit extortions?

(b) If so. what steps Government propose to take to protect the citizens
against such harassment? .

(c) Is it a fact that in the last week of October, a merchant of Gauhati in
Assam, had to pay a sum of Rs. 1,000/- at Parbatipur in order to save him-
self and his family from harassment?

(d) Do Government propose to make inquiries and take necessary steps to
prevent recurrence of such events?

: (e) Do the Government of India propose to depute officers of their own .to
Parbatipur Junction to watch and report the actual state of things and also
to protect the passengers of India against molestations and extortions?

The Honourable Pandit Jawaharlal Nehru: (a) Government have received
geveral complaints of this nature.

ib) On the basis of these complaints representations have been mede to the
Government of Pakistan through the High Commissioner for India at Karachi.
No reply has so far been received from that Government.

(¢) An instance of this nature relating fo one Gograj Agarwala has been
brought to our notice by the Government of Assam.

(d) I have sent a telegram on the 18th November to the Prime Minister of
Pakistan to investigate the specific instance referred to in part (c) and to
ensure that no harassment is caused to Indian nationals passing = through
Eastern Pakistan. To this, a reply is still awaited.

(e) Government will consider what steps should be taken after the reply
from the Pakistan Gov>rnment has been received.

IMPORT OF PETROL IN HYDERABAD STATE

534. *Shri B. M. Gupta: Will the Honourable Mirister of Works, Minés
« and Power b pleased to state:
(8) Whether it is a fact that the State of Hyderabad has imported in recent
weeks more petrol than its quota; .
(b) Whether the attention of Government has been drawn to the reporfl
-t that effect appearing in vertain papers; and ,
(< if the answer to part (a) above be in the affirmative whether Government
Propose to take necessary steps in the matter ?
The Bonounbla Shri ll V. Gadgil: (a) The (Government of India have
a enquiries and are satisfied that the despatches of petrol to the State of
Yderabad during recent weeks have nnt. haan in any way sbnormal. Actually

L)
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the Btate in question does not import any petrol; it is the Oil Companics who
make despatches to their depots in the State and make deliverics ageiusp
eoupons in the same manner as to consumers in the Union of India.

(b) The answer is in the affirmation.
(e) Does not arise.
HoUSING ACOOMMODATION ¥OR GOVERMMENT BERVANTS

535. *Giani Gurmukh Singh Musafar: Will the Honourable Minister of
Works, Mines and Power be pleased to state:

a) whether QGovernment propose to encourage private enterprise for
providing housing accommodation in New Delhi for Central Government Ser-

vants, 80 u8 to save tax payers’ money on Governmentsl schemes; and
(b) whether Governiuent are preparcd to consider u scheme to allot plots

of lund free of churge in areas of New Delhi to their servants so as to enabls
them to coustruct houses at their own cost thereby relieving pressure on the

exigting accommodation and Government revenues?
The Honourable S8hri M. V. Gadgil: (a) No Sir.

(b) No.

ALvoruext oy Laxp BY U.P. GOVERNMENT ¥OR HOUSE-BUILDING

888. *Glani Gurmukh Singh Musafar: Will the Honourable Minister of
Works, Mines and Power be pleased to state:

(a) whether Government are aware that the Uovernment of the United
Provinoces have allotted plote of land to their mininterial staff in Lucknow (La-
touchs Ioad) for building houses;

(b) whether Government propose to make enquiries in the matter from the
Government of the United Provinces as to whether such a scheme has proved
beneficial both to the employees and the employers; and :

(c) whether the Government of India propose to formulate such a scheme
80 as to save their revenues on projects for houses for their staff?

The Honourable Shri W. V. Gadgil: (a) No Sir.

(b) Yes.

c) This would be considered on receipt of necessary information
Gov(u)'nmonb of United Provinces. P from the

ALLOTMENT OF LAND 10 CENTRAL GOVERNMENT SERVANTS,

837. *Glani Gurmukh Stngh Musatar: Will the Honourable Minister of
Works, Minea and Power be pleased to state:

(a) whether Government are aware that the Delbi Improvement Trust has
hmm moneyed-men, oontractors and ocapitalists in soquiring lands for
building purposes;

o I():]l w)lx‘other Gg\;mlomment are aware that competitive rates for plots of land
i have rendered it im ible for middle cla to h lo
o a0t Tivare * ‘bom;pm)e ¢ class men purchase plots

(o) whether Government are aware that capitalists or contractors purchase
mm .u exorbitant prices thereby depriving men of ordinary means to

(d) what steps Government propose to take to help the middle class men,
:.d mhwcummy the .minida-ial shl‘?h of the Govl;rnment of India, who

bard y present economic conditions and by the difficulties in
ting decent housing accommodation; and =
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(e) whether Uovernment propose to allot plots of lund to the permanent

servants of the Government of India free of charges or at a fixed nominal

?
Pﬂ;. Honourable Shri N. V. Gadgil: The question should have becn uddresssd
o the Honourable Minister of Health. Tt has accordingly been transferred to:
the list of questions for 6th December 1947 when it will be answered by the
Honourable Minister of Health.
CREATION OF COLONIES FOB CENTRAL GOVERNME XT SERVANTS

538. *Giani Gurmukh Bingh Musatar: Will the Honourable Minister of
Works, Mines and Power be pleased to state:

(8) whether Government propose to consider # scheme of creating a
pumber of colonics of 500 to 1.000 houses each (small double-storeyed bunga-
lews) for Central Government servants near about New Delhi by allotting plots
of land to their servants free of charge and by providing them with building
materials at controlled rates; and

(b) if so, whether Government propose to consider the advisability of
allotting the areas of Hardinge Avenue and Muttra Road for the purpose?

The Honourable Shri N. V. Gadgil: (n) No Sir.

(b) No Sir. The land available on Muttra Road wnd  Hardinge Avenue is
reserved to meet other requirements.

. Posts IN THE CENTRAL P.W.D.

539. *Shri Ram Narayan Singh: (a) Will the Honourable Minister of Works,
Mines and Power be pleased to state whether it is a fact that the Government
‘of India had sanctioned about 100 posts in Central P.W.D. about a year back?

(b) If so, whether the proposals have heen given effect to; and if not why
not?

(o) Are Government aware that the Sub-Divisional Officers of the Central
P.W.D. are given much less pay and allowances than a temporary Engineer
working in the same capacity and doing the same kind of work?

(d) What are the minimum technical qualification required of Central
P.W.D. Sub-Divisional Officers and Assistant Executive Engineers?

(e) Has the Pay Commission put this category of service in Class II?

(f) If so, what is the period within which this proposal is likely to be given
effect to?

The Homourable 8hri M. V. @adgil: (a) Sanction to the creation of 100
permanent posts of Assistant Engineers, which will constitute a new Service
to be known as the Central Engineering Service, Class II, was issued in
Pebruary 1947.

(b) .The Service as such has not vet been formed. Draft ecruitinent rules
precribing the qualifications and other conditions of appointment to' *he Service
Bave been framed and referred to the Federal, Public Service Commission for

ir opinion, and actual appointments to the Service can be inade only after
the Commission’s views on these draft rules have beer received.

(c) Yes. Sub-Divisional Officers of non-Gazetted rank in the Central Tublic
Works Department are on a lower rate of pay than the Temporary Ingineers,
even though both classes of officers do the same .type of work.

(d) The minimum technical qualifieation prescribed for Assistaut Executive
Engineers, .Class I, Assistant Engincers, Class IT and Temporary Engineers, ir
Ppossesgion of a degree in engineering of the University standard. For Sub-
al Officers of non-gagettcd rank. the qualification is an Overseer's

loma of any recognised institution.
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(e) and (f). The attention of the Honourable Member is invited to the
observations of the Central Pay Commission in parsgraph 19 at page 807 of
their report. No definite recommendation was made by the Central Pay Com-
mission to the effect that Bub-Divisional Officers of non-Gazetted rank in the
Central P, W. D. should all be placed in the Class II Engineering Service.
Those Sub-Divisional Officers who possess an Engineering Degree are being
oonsidered for absorption in the Central Engineering Service, Class I1. This
Bervice is likely to be formed during next year. :

MOTION FOR ADJOURNMENT

AGKEEMENT BEBTWEEN THE DOMINION OF INDIA AND rue Nirzas
oF HYDERABAD AND BERAK
Mr, Bpeaker: I have received notice of an adjournment motion from the
Honoursble Dr. N. B. Khare. The Motion says:
*That the House do stand adjourned to discuss a definite matter of urgent public imp-
of recent occurrence, vis., the agreement made between the Dominion of lindi.a and
Nizam of Hyderabad and Berar on the 20th November 1847.”

I may point to the Honourable Member two difficulties which 1 feel. If he
has anything to say, I shall be glad to bear him before I give my ruling. I do
not see any urgency about the matter. The agreement has alicady
12 woow been made; that is one part of it. I find that there is also 8 Cub
Motion proposed to be moved to Demand No. 27 to discuss ‘‘mattors
reluting to the Hyderabad Agreement’’ and also a further Motion to ‘‘discuss
the specific agreement with Hyderabad and the protection ‘of the -elemeutary
rights of the citizens of the Btate.”” Of course, it may be said that these: Cuf
Motions may not come for discussion at all; but in any ease, the Demond will
there, and the Honourable Member will have an opportunity when the Demnad
comes before the House to have his say on that question; but this second ground
is a minor point comparatively. 1 really do not see any urgency about this

matter. Has the Honourable Dr. Khare anything to say in this respect?

Dr. N, B, Khare (Alwar Btate): Sir the matter is definitely urgent, because
the agreement involves violation of the sacred principle of the sovertimty of
the people of India. -T hope that the House will agree with me that this is a
sacred principle and the second thing is that according to me it is beside the
point whether the agreement has or has not have been entered into, as il is
ultra vires. That is all I have to say I think it is urgent and so I plead that ié

should be allowed.

Mr. Speaker: The Motion does not say specifically that it is & censure
Motion. The point about the agreement being ultra vires is one of argumens
and opinion. I do not think the matter is of an urgent nature and 1 cannot,

therefore, give my consent to this, ) i

ELECTIONS TO THE STANDING COMMITTEES FOR THE MINIS-
TRIES OF STATES, TRANSPORT, COUNCIL OF THE INDIAN T™8TI-
TUTE OF SCIENCE, BANGALORE, GOVERNING BODY OF THE INDIAN
RESEARCH FUND ASSOCIATION AND STANDING COMMITTEE T“OR

t

ROADS. .
Mr. Speaker: I have to inform the Assembly that upto the time fixed for re-

celving nominations for the Btanding Commitéees for the Ministries .of States
and Transport (other than Roads), Council of the Indian Institute of Science,
Bangalore, Governing Body of the Indian Research Fund Association and Stand-
ing Committee for Roads, 12 nominations in the case of the first, 11 in the case
of the second, 1 in the case of the third, 8 in the case of the fourth and 12 in the
case of the last were received. S8ubsequently two members in case of the firs§
end one in case of the second withdrew their candidature. As the number of
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ini idat hus equal to the number of vacancies in oach of
g:s:e gl::;;li%t::;dlldgteisla:;a.ilfe lelo?zving members to be duly elected:—
1. Standing Committee'for the Ministry of States.
(1.) Dr. B. Pattabhi Sitaramayya.
(2.) Pandit Hiralal Shastri.
(8.) Shri Balwant Rai Gopalji Mehta.
(4.) Shri R. R. Diwakar. !
(5.) Shri S. Nijalingappa.
(6.) Shri Brajeshwar Prasad.
(7.) Sir V. T. Krishnamachari.
(8.) Bhri Surendra Mohan Ghosh.
(9.) Dr. Sir S. V. Ramamurty, and
(10.) Mr. Hussain Imam.

1. Standing Committee for the Ministry of Transport (Other than Roads'.
(1.) Shri 8. N. Sunavalli.
(2.) Shri Sunder Lall.
(8.) Shri P. Kushiraman.
(4.) Shri Mukunda Behary Mallick.
(5.) 8hri P. Govinda Menon.
(6.) Shri 0. V. Alagesan.
(7.) Shri Brijlal Nandlal Biyani.
(8.) Shri K. Santhanam.
9.) Dr. Dharam Prakash, and
(10.) Maulana Daud Ghaznavi.

III. Council of the Indian Institute of Science, Bangalore.
Pandit Lakshmi Kanta Maitra.

IV. The Governing Body of the Indian Research Fund Association.
(1.) Acharaya J. B. Kriplani.
(2.) Bhri Shanker Dattatraya Deo and
(8.) Dr. B. Pattabhi Sitaramayya.

V. Btanding Committee for Roads.
(1.) Shri Raghuraj Singh.
(2.) Prof. Nibaran Chandra Laskar.
(3.) Shri Rumprasad Patai.
(4.) Shri 8. Nijalingappa.
(5.) Dr. V. Subrahmanyam.
(8.) Shri B. N Munavalli.
(7.) Shri G. S. Guha, -
(8.) Shri Rohini Kumar Chaudhuri,
(9.) 8hri Mohan La] Saxena.
(10.) Shri C. M. Poonacha.
(11.) Shri Yudhisthir Misra, and
(12.; shri B. p. Jhunjhunwala.
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Mz, Speaker: The House may now proceed with the further discussion of
she Resolution moved by Shri V. I. Munishwami Pillai.

Y AgASTS AT ;. Ig AV A9 FA2T IATE § ITH T ATIHT 9T §
f aara Ha7 fegerm & w24 € @1 39 feeTta & A 99 o I o
ToE 1 7T gz =13 £ fF q1FE a9ady avza w1 A9 97 afeea 1 e
FHEY ¥ T3 qT—arra3 afE) 997 F7 wiAry qfew S f sd-wrfon
¥ | g sTTET A4 § v gg qifaa § 7

$hri Mohan Lal Gautam (U.I’. : General): Are you aware of the fuct that
the Committec which you have formed consists of all members who live in
India or it includes some of thos- who are settled down in Pakistan? 1 think
1 had read the name of Maulana Daud Ghaznavi in a certain Committee of
Pakistan—probably in the Working Committee of the West Punjab Provineial
Muslim League. He is included in yvour Committee; is it permiasible?

Mr. Speaker: It is not a question for the Chair. I have not formed these
“Committees at all. As the Honourable Member knows on motions duly carried
by the House, elections were held and 1 merely directed the e’ections here on
the principle of proportional representation with transferable vote.  Canaidates
weere nominated under the rules and elections were held accordingly. It is,
therefore, not a matter reallv for discussion with me. Tt is purely a matier to

be settled amongst the Members themselves whether to include or exclude a
particular candidate.

N Mot MAw . &4 & G F7 74T g R Ny wrgar s fega™
& arafrs a0 & 3% expell ¥7 frar w3 7

ghri Mohan Lal Gautam: May 1 move that those gentlemen who ar> not
citizens of India to-day should be expelled?

Mr. Speaker: No. Such a motion cannot be moved. It is an election which
has duly taken place. The Members elected are the Members of the Conati-
tusnt Assembly. They have been duly nominated and duly elected.

ghri Mihir Lal Ohattopadhyaya (West Bengal: General): Is it necessary o
take the consent of a Member who is put in a Committee?

Mr. Speaker: I do not know whether the consent was not taken.  The no-
minations are not challenged up to this moment.

RRESROLUTION RE AMELIORATION OF THE CONDITION OF
SCHEDULED CASTES—contd.

Mr, Speaker: The House may take up the further discussion of the following
Resolution moved by 8hri V. I. Munishwami Pillai on the 27th Novcmber,
1047

“This Assembly is ol opinion that the Government of India should spend at least one
erore of rupeea each vear for the next ten years for the amelioration of the condition of
the scheduled castes by way of providing them with house sites and drinking water and
also by way of sapplementing the educational grants sanctioned by Provincial Governments.”

geth Govinddas (C. P. and Berar: General): Sir, I have sent a notice of an
amendment to this Resolution. The notice of the amendment was rent iate,
but as the amendment makes the Resolution more comprehensive. I hope. Sir,
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you will kimdiy allow that amendment to be mcved. The amendment runs
thus:

“That in the Resolution for the words ‘spend at least one crore of rupees each year for
the next ten years', the Wwords ‘take adequate steps’ be subatituted.”

Mr, Speaker: I assume that Honourable Members arc generally agreeable lo
have this amendment considered in the House. I am not usking whether they
agree to wccept it; the only question for me is whether T should waive notice.
And if a substantially large number of members is willing to have this amend-
ment considered, I-should like to waive notice.

Several Honourable Members: Yes, ves.
Mr, Speaker: Then 1 waive notice about it. Amendment moved:

*That in the Resolution for the words ‘spend at least one crore of rupees each year for
the next ten years', the words ‘take adequate steps' be substituted.”

Seth Govind Das mayv now proceed with his speech.

3 Mfaez 319 7aafa ff, S G F agi 9w FT @7 § ag qu
£q WA F 7Y & R 2T ST & FTX 0F FAT QAT @F 7 FFAT A7 |
AT QYTL FT AA5T g 5 (5 gfeom) ) F qaeq7 39 999 37 qT91 *
g3 ¥ § ag ANt a0 & fF 77 oF FAT TA7 AN AT 3§ 39 9 A
qured & fom F16r 7 g0 | fR F 77 7Y ey v 39 ad aF @ Fw
F T @ET A | RO AN qgE F AT gw T@Ew @ w4 F«
TG 918 THA F 7T 3T FH H (U FT o7 A0fgd 1 qET AWM A
wt a7 a€ a9 FifaaigE FemA d@TE Fr A A AR I AR A awt &
Wawr Y, T afs gq 79 3ot a5 fad oF FAT €qar ofy as g9
FEAY H | FO Ay F 4198 FA1 A2A0E 5 N F17 39 ww@m
FET AT &, € FT9 9 a8 § WY 97 T FTIFT |

7q ag Tra e £ 5 909 R, 39 ¥ Y agq 9% @ §
g & ST AR & | T2S A qg FIH AGA gL qF AT ALHTL F{ AT
T g & I afg FTH G 3T FTH § FE 3 o0 T A 39
T Sl & FI P & 16T G ITHRA AN §, FET GH AgT a3
qfcarer 4 59 =T § @9 FA7T |

g9 S § g ANt & A gLt wreAl F1 g7 g srFear § w@w@r
g e o smear AR N Aeg wEAe & fret fged A A @
g fat sarafaat s gfeam argat # S9% #7 § ag sfagm & angaed
g AR ATEad & @y T F T gHI HE1T YT, qidy
FIFTT AT TH &0 §Y FA9qT GIFT TR F7eq 21 ar § fF g7 FA8)
Tl A, R apeafar sfosr srea 78 §, 9o # fov @39 o=
€ @@ IT%T 998 & fou Y wfas & sfus sug fFar o1 awar
& .37 w7 agr ft T AT F0g g oft #:X
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ot afrerad) foes & geara & AT 316 w7 7€ § | 79T ara § gfem
F9TF gEg § | q@Y A I4F T & @AY § | YA I § I
e & wrAw F | F ag FET A § R Ot weer A aad age avaw-
%47 & | N9 & faar 57 f 92 awg 7= N safe awar § 7= A
*® fa11 qeg A4 @ 7T 1 g4 WG § 5 AgT IF T WA FT g
Tzt 7%, guf faara afrag 7 za1? Aifes sfor Aoz st & fe
Untouchability would be a crime &a 1 g7 3 9T It AFafas
gq &, zard gfeara wrd 9t 7 AT AFT | FZ A% AFE] F7 gA §
IT% WFHIT QA 2qTEL 9T &, A 72T § TZT A T3 AT 0§ § A W
wodt &1 vzAr & Ff57 § 1 9gi A% faarar g §, aafy 3w 2w A
foraar w1 YA AT Fa3 Z7FAT A FA 1, TT40ET A IV 707 fge3 g IAA
Aagaen g, I A A S AAS T 3gA NG T s afz gw
T AT A AT IS AT gAR AIGH W1 FF FZ1 A6 i T2RA F7 %4
§ % yidhy Ao O Gt Faad ara w6 xem adf § 1 F 99T wdg wia
FET S FT LA ATTH ATHA 24T § | A WA §IH GiA A TG@ &, @
AL A Y A A AT AL WA A ATE § G997 i@ A& &1
my g rda giA ¢ 1 7 ¥ § oft afes 09 wig § 99 W™
T IR | SfRT F5 X1F 9T Q9 AW T T AT AT BT faqr Jmav &
A & wgAr wrgen e 39F & FrAard faT 97 & g gw @ AW A
w71 ATEd €, IR WY ® HY, G AN | 7wl F ag @ g
AT 7g ¥q7 ZH AWl A% UF FAT woAr gfF A9 &9 7 frar A
AN R g d &y frgr I Fomw @@ af a% g3 F™ AOrQ
g M gm A g fiw g qiw et oA gwea $T T

gafed S qOTX ¥ qgi 99 FT Q@I § ITH0 A Jg FH! A GHAT A
fe & ag 7@ wrgaT i 2w 49 A% oF % oA afq A€ @9 T e
Fq w7 & s afew war =4 @ fome s o=t &% @ I
g TER EFAT TR A N AR AR a2 F s s g fs
27T T AN (AT 1 QEA AT

(Kngliah translation of the above speech)

Seth Qovinddas: Mr, Speaker, Sir. the Amendment that I hsve
brought forward is not based on the idea that we should not spend one crore of
rupees on such works. My amendment means that the condition of the
Haryans, as it exists today. especially with regard to these things, is s0 bad

-
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that perhaps the sum of one crore of rupees per unnum will be too insuflicient o
better their lot even in ten years, I do wot want that this work shouid be
allowed to linger for ten years. What I mean is, that. when we have aituined
freedom, we must do this work as soon as we can.  In other countries which
bave witnessed big revolutions it has been seen that very big achievements have
been made in very short periods. If we spend one erore of rupees per year
over ten years, then, I may tell you that we shall not be able to achieve in that
time what we desire today by this Bill.

I know that the Central Government intend starting this campaign on a
very large scale. In the first place, a great part of this work will be done by
the Provincial Government; and where the Provincial Governments do not
have enough means for doing these works, the“Central Government will take the
work in its hands on a very large scale.

For thousands of years we have made the Harijuns live in such conditions
as no one on the face of this earth would like to live in. The undue advuntages
we have heen taking over them have no parallel in the history of the world.
Now when India has become free, it becomes the first and foremost duty of
both the Central and Provincial Governments, and of every Indian, to see that
these crores of down trodden men are uplifted. The Central and the Provincial
Governments must spend on their uplift the maximum money they can.

The Bill presented by Shri Munishwami contains three points. The firsb
is concerned with the problem of housing for these Harijans. The  second
refers to water supply for them. and the third is connected with their educa-
tion. I like to say that water is man’'s first necessity. A man may do with-
out food for sometime, but he cannot do without water.  So far as i} is she
question of drawing water. we find today that inspite of the fact that the Cong-
tituent Assembly has laid down among the primary rights of 1 man that “Un-
touchability would be a erime’”, the IHarijans are not allowed to draw water from
the public wells. 8o far ag it is a question of their housing, the dwellings of
these Harijans are situated in thore slums outs'de the cities whére it is well nigh
impossible for a man to breathe.  With regard to their education, 1 have to
say that although illiteracy prevails not only among the Haiijuns but  also
among the so ealled easte Hindus. vet in elucation the Hariiunx are far baek.
ward as compared with the Hindus. Tf we take these three things into <on-
gideration we will find that, so far as the Provincinl Governments are coneern-
ed, few are such which do not have enough funds. Take the example ¢f my
own poor province, the Central _Provinces. -The C.P. are not ax rich ar the
U.P. or as the Presidencies of Bombay and Madras. The C.P. urc compara-
tively poor.  There are provinces, like Assam and Orissa, which are poorer
than even the C.P. If we place this burden on the C.P. or on anv such oiher
province. we will fail to achieve success in the time we wish to have, [ want,
therefore. that we should spend much more than one crore of rupees per vear
on it. TLet us not spend it as one crore per aunum for ien vears, but let us try
to cut short the period so that the work may not linger for ten years; let us
rather finish it. if we can. in two, three or five vears.

Tt may not, therefore. be tuken that my asmendment means that T have
objections to one crore of rupees being spent per annum for ten years. What
I mean is that we should spend more to expedite this work. Let the ('entral
Government earmark more than one crore of rupees for it. T hope the House
will accept my amendment.

a) Teve fag qETfee @ ATEd @9, T T & FH ST 59
g I qAveERw AY WS 7 o frar & @ A, 9ES N weE 39
IS § 7% AT A foafee (spirit) F10 F7 @ E ag 7z d Fr efrmmi 7Y
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)

»

(it e fag i) '
T5MT A1fed, FEYeT FSMF (Scheduled Clags) B I5rT fed Fife a8
FIT 4w & T 79 d%a€ FoT8(backward class) F 1T 9 i 9T & 159
aw i 28 s firs Y § Y A & § i oF o R T O
T AT =A1fEd i 57 ATEET #Y From 7Y § A T4 78S 99 5 g/ oy
T faelt Y, T arE &) a7 A aEEETE aTd & e T dere ad |
N w7 A% zAT¢ 2% A fad 98 fF fam® stAesifas (Untouchable) 3T
w11 § a8 w9z £, w7 gun 3w & v feel § 07 qrear A § e
axofaa (Unseeable) 8T ATAT & g faaat fvamrz srre et fagall X
TX 1T &1 A fag 2 &) e § 15aE werEr gnd A & w5 o 7 oW
WNE A F Fzi IAE 77 & IaT A w7 9f 341 g A §EA § fF ag TR
&Y 1 | qmfm g wreEl #) T § 7w 97 § are fres a0 o w2 8
MfETae a9 fs & 397 7 9% S7w. ar 39 g T R @ 9 AIE AT )
Y ZuTE FW 77 97 FHF AN HLAE T 30 T2 97 T4Y IF F F AT AM0G-
3129 397 Wt fewd R (disturbances) # 3 gwA T g A fFw
ST} €T AFATH qZA TATAT ZAT & | OF T A GUFEATT & TOTHI § AT LA
¥ awz & ¥ 7% &, 399 7@ T wHATT fird I 4, A7 IAHY FHATQ IAH
fed aYa %7 araw g€ & 1 awA ars fawa B gafed wro @ i sed
#1 MEANT G I AYAT ATAT, AT &, HGAT Fe=L (culture) 79
¥ BIY 7 AT 7gAT 98 T@TE | 97T 99 & /A o JFaTH7 F1 T a4
92t a1 1 f arferara & ol & Y gfom & Sy gamar ar g d 1 I
79T s feara v &) ww g o § 3% wiga T IRy
Wy firear w7 a7 $To svaEwT ATgA % AW 9T &, faaA foar §
“Harijans not allowed to migraté to India” | ¥@ a7 ¥ W IBA
W T ¥ @ fyar § f zfromt @) %% agl | feetfaeaa | 9 faw
% g7 fwar arAr § A v g fem § fe I arrest ot frmmar
wrfaT § 3% aamn & fis “Backward Sindhi Sikhs called Labanas
and Harijans Called Bagris were looted and forcibly converted
to Islam.” | M #77 Aa=x 9% #7= q 9g € fF TF a7 A (T S § IR
werfeoe wegt wrar fe w1 fawer ot gone & @9 T 9@ 1 W oo
# grfesar e § 7O AT foet § | R N ag gfem g g
AT f w@ ¢ IR wwee (convert frgr mT & 1 IR Y @S
B ¥ EAATH FAT A0fEd o
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70 a1 A F ZS9 F qTAA TEAT AT § A1 IS qATfeo® A9
AT F1 T2 AT G ATER FAT AEAT § | 98 § T SR qrSw F
gatfee® Y AL WTE F ATIH qTAA FATAT E I A1 & qarfeos AT AN
AT & § IHFT ATTH qTHA FTEL AT FEAT | HA W AT IH F7 FTh! e
TH ATE AT HGAT & IS & FIHA SAATE | @ TF a9 ar a6 &
f& =T | Y UEET WA T IST &Y AT § A SOHD FAT W IEA
TEY FAT | AT 39 ATEAT § 9 O qg €IS §, AR fag ATzl A a8 Jgq
f a9 &, T gfee T omar & fawel 7 o 39 fFew & o fasw
T AT & g worga! e w8 9 &, WX GHIR o0 7 S W qESHA qW
HEGTT FIT § ITH! AEHT Fgd & | T I A1 & fFT ag a8 & 7l |
AT F | I ATH & & 37 FFEN F7 sEET &) AT & £ 98 wt o § g
ATAT & | THY AT TIHT & ZASTH FT AT & AT WY G F AT T Swreh a%
WY AT FW 97/ FAT G197 7T AV IHE FS AHATH T&1 @17 | AT AR
F1 a1  fF gHTR S 3T AT WTE S ZATE AHIS & UF 9ga Te fgear
g I § ¥ HIS FU TV H QAT G STH Y ZHIL ST Fgd & b ag Fori
W Y rar ag O wE o fe Y e § R A v wgT g R g aaa
TaAHvE A1 Ifear FY 0AT A% FTA T FAT1 i fF e g7 &
I 7 ) Y §T & I ST FIF AT 39 e w1 0Aaw w1 R gw
T ATA F ATEHT FT T AT A A, AT IART AT A9 AT A qEd
AT AT Afed arfw feZieama # AT9 § qg FSF &7 €T g F A

w7 gfeomt & fou gw sroeeT T aAET Y 399 0F a9 0L A A
& STt zaE gfoe f6v srefear srefgar €Y &) st | o ot 3¢ &9 gT
& 3% ot g7 ong agfoma g Iifgd | o< ot srsfegar awn fed o &
TR g9 # I 3fgai #wd § WX § AT & aTg ad gy g
W frew A sfgar am A N @ qFEERE A § 0 @X
WIE ITH TGAFTET A1 T UF Ao ¥ M@ FEN AZ T4, T,
M A A PN Tfed WifF T FET T F T & )
T F AT 98 TN & AT 37 Wg @ A%AT g1 fee off g A
I 724 & QAT SuTEd & | oK ATH qeAT A7fed Y a8 e 4 @ A
T ATH FAT AT o bt G 7, F12 gATT § A FPrA FT W FQT §
fad st & & fomra A2 £ FAF 79

LY
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[wreit Tevper frg amTfine]

o & g ag AT fF 5w, Y, I 9 qEET @ | $1E FE-A
FTAZTAZY | UF &) FC 97 9T /99 AT A ovfar & I g | wAE AT
#et fa AT * aTow OF ATT =F A AT 490 F | IAH F% THEE
I AITAR | AL IZT FgaF F A SR g A g 5 3=
ATEGY ®1 N T7 FH G0 &, AT9 WA § | AR FTHT T7 I AGT T
&F | g A9 qFHET gHIX A1 § T g ATl |

HTEA 7TT W ATIHY EATAA § AYA AAATT FT 5 FoHH T FAI
fer ¢ & Q8 a7 97 wafer g fF 52 18T (backward classes)
%fs&ﬁgﬂﬁmﬁzmiﬁwmaﬁﬁé,ﬁl_@mﬁgaﬁ,
@ SUT T THY ITRT 947 I JUfoE qUES FL A
g N Y FEF §, IAWT IS § FAT A 2\

(English translation of the above apeech)

@iani Gurmukh Singh Musaflr (East Punjab: Sikh): Mr. Speaker, Sir, both
the Resolution and the amendment introduced by my friends do imply sotue-
thing. As a matter of fact, the apirit which pervades them is that we should
uplift the Harijans, that we should ameliorate the lot of the Scheduled Castes,
for they are looked upon us & backward class in our country. Now, when we
huve achieved independence, 1 think, we should not delay rinatters even
by n day lest people sny  that the plight of the Harijans continuer to
be as it has been in the past. We have won freedom and we should
not now give any occasion for a complaint of this type. It is
s pity that in thik 20th century we still have in India not only
those who are known ns  *‘Untouchables’; but in some part of India +\.-ro
people who wre called " Unseenble’” 1.¢., those about whom it is thought that if
they cast o glance on a Caste Hindu, the latter gets polluted. There are
places in Indin where a Caste Hindu thinks that a mere touch with a Harijan
contaminates him.  These men are. therefore. not allowed to come cut during
the day lest n glance or touch by any one of them pollutes the Caste Hindus
there.  Since ages our fair name has been stained by this black practice.  We
must remove it immediately now.  Even in these davs. during the recent dis-
turbances. we have seen that it is two particular classes which have suffered the
most: firstly thore who were bold enough to stick to their places and secondly
those who were regarded as weak and whose weakness proved to be she ~ause
of their annihilation.  The former were Sikhs and they were inurdered because
thev refused to lee.  Those who were weak have to live there at the cost of
their civilination. religion and culture.  Only a few daxs back T read a state-
ment by the Hanourable Dr. Ambedkar wherein he said that the Hariians in
the Pakistan are being molerted or oppressed: that they were being foreiblx. can-
verted. Omly vesterday The Hindustan Timez published the telegram from
Honourable Dr. Choith Ram Gidwani to Honourable Dr. Ambedkar wherein it
is stated that ““Hurijans not allowed to migrate to India.”" He has stated
clearly in this telegram that the Hanjana are being tvrannised in different ways,
both in Baluchistan and in 8ind. At places they have been nven put under
arrest. He concludes his telegram by saying that the ‘*Backwird Sindhj Sikhs
Called ‘Labanas’ and Harijane called ‘Bagris’ were looted and forcibly convert-
ed to Islam.!" The Bikhs have been the people who have alwaye made buld to
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stick to their places. About them it has been said that let no
Sikh remain in the Western Punjab. This has been openly advertised
in the Pro-Pakistan papers of the West Punjab. And those
who were regarded as weak i.e. the Harijans, have been forcibly converted.
We must first make arrangements for bringing them into India.

The second thing which 1 want to place  before the House and on which 1
want to express my feelings clearly is the question of water <upply and ediuca-
tion. My friend has already spoken about themi. T must also pluce before
.you my personal observations and experiences of these things. I have also
spent a great part of my life, about ten to twelve vears, in the task of uplhfting
the Hanjans. One thing is clear and it is that the inferiority complex, when
once it gets hold of a man, does not let him progress. These intouchavles are
known as Harijans amongst the Hindus; they are called Mazhabi Sikhs among
the Sikhs and the new converts among the Punjab Muslims are called Mussallis.
So long as these depressed classes have this idea amongst themselves that they
belong to. this particular sect, so long as they think that they have this label
affixed to them. it is difficult for them to progress. The verv name gives them
this complex that he belongs to a depressed clase.

Same applies to the systemn of water supply. Even todayv we find in the
Punjab and in other parts of this country that if a dog drinks water at a public
well, people do not feel averse to it, but it is a pity that if a human being. an
image of God, our own flesh and blood, an important limb of our own society,
drinks water at a well, the public feel that the sanctity _ of the well is polluted.
This is simply deplorable. I feel Government of India should immediately
enact such a rigid law that if any man objects to any person, of whatever class
or creed. drinking water at any of the existing wells. the objector should be
punished reverely so that this black stain is washed off the fair name of Tndia.
If we make separate wells for the Harijans it would be n very bad thing. This
will stand in the way of our bringing the Harijans closer to us. They must
have the right to use all the existing wells.

Their secluded colonies are known as Fhathix in the Punjab; and these are
built in an isolated part outside the city. To make Thathis of this kind is also
harmful. The Huarijans should have the right to live in whatever loculity they
chonse. There should not be any demarcation of localities. Men are after all
alike. Through the relation of man with man he can live whereverahe likes. To
prevent him from living where he likes will not he fair. Tf names have to be
given at all, they should be given according to the professions. 1If a man is to
be labelled he should be labelled as an artisan: A goldsmith may be labelled as
a member of the community of goldemiths; a blacksmith may be known as a
member of the community of blacksmiths and an agricultural worker riay be
called an agriculturist. Classifications should bhe only made uccording to pro-
fessions. not according to hirth.

As a matter of fact, the schools, the houses and the water «upply svstem
should be alike for all. There should be no classification. The Caste Hindus
and the Scheduled Castes should share the same well.  Children should roceive
education in the schools, irrespective of their castes. There shoiuld be 1.0 res-
trictions so that no Miss Mavo gets an opportunity for raising even a little finger
against our country. Let no one get an oecasion for criticising that we ure 80
degraded that we do not regard our brethren, our own flesh and blood, as human
beings. TLet no one say that we look down upon them, that we do not let them
share our wells. This gulf between ourselves must disappear immediately.
Bir, with your permission T have given vent to my feelings. Let the Govern-
ment of India do whatever it can for these backward classezs. Not only cne
crore, even if ten crores or more is required, let the Government spend it for up-
litting the Harijans. Tt is a slur on us and the sooner it is removed the better.

Prol. Shibban Lal Saksens (U.P.: Geperal): T had an amendment to this
eesolution.
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Mr. Speaker: 1 thought the only amendment before the Hous: was the
amendment of Mr. Nagappa.

Pandit Thakur Das Bhargava (East Punjsb: General): All the other umend-
tments were not moved,

Mr. Speaker: Were the Honournble Members asked to move them?
Pandit Thakur Das Bhargava: There was no time.

Mr. Speaker: All right: alter Prof. Yashwant Rai hax spoken I will call upon
Prol. Saksena to move hin amendment.

ST AT . aftyT R, CILc O A
oft afaearsdt =5 ot 7 3199 & AT TvAr § e ow $O¥ TwAT hT A€
o= A7 % g zfraaf ﬁqqﬁwa (Education) 97, 97 a= 97 317 qIYt
¥1 9% fr w73 a7 A fear 9, @6 & SWET AT § 1 ag woAr
TR 2 0% ¥ formr wF a1 79 w0 9 19 g oo 91w vaEr
T T 1 o A G v F Y g F #YE A FAw sna ) ag/
M AT FerAe radhier 1 9T %% £ fE a7 grafvaA w7 & dar w20

Wmﬁr#xwrﬁwﬂﬁﬁﬁwrtmTﬁﬂmﬁﬁrﬂtgré N
AT TR AU wfirere @} IR AAaT AR AfEA T TR SafeR s e
PRTH ST e Aoz wgw QY AT E AY IAF ZW ATAT &F F
fe az ot gamgT *1 FEw frg wif & AT 97 AT AT ITEY A F A=Y
¥ aggrem figed s agrar g wafe v g d ) s gw feg anfa
¥ A7 TR Y S AY 37 F @) o) gerrer w1 fawr adf s & ofes ot
R €1 g 5 Afag | g e g d . 3

ot g gfa groonE .

avf me THY S A R AT (aoquire)W Y & X ﬁéfﬁf;
(inherit) 7 ¥ ¥l & 1 T FE HATS fear @A fs oy qiwal aw g
MA @ aw W o araar § wife aaefy § foar gan &

“argrn: fagt: dvg: A @ awt: Rt

i # gy "

E?@:ﬁaﬂqm gg oo fga & 1< aviqx & 9K g
s i g1 \Y wgA faat <Y Ao ft’%_’w’ttfggazﬁr 1 TH HT
t) Igtaw AR w1 AAE & O v e §

“arhew: oo fa s e g Arfat

cd TRy WRETSAr qrwrew fragaa” | )

aqM AW X ® EY FT TETE AT WA AT S Wrfgd AT
IHET Y AT AR AT I AT AT B q@T 39 )

new R R ART & g o a9 af § afw R

ccupation) 9T &Y | THEY ATfa %74 & ford 0% IZTETH FTH
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“aforgr mf @way: afrese: iR

Tfrae afres afner (WgT) & 9T & qxr g wETOSO
ez N R I R gAfE AR 1 v |} o mma e @
w7 A ¢ I fgg ofa &1 gram 3w av f§ M W gEeET
g9 &% (Huns—Saxons) 3T T agi 97 917 I7 qa*1 g0 0TI
(Absorb) %7 foqr | SfF AEEWEY & WA YR & wWG EW
I FAATC A 7 9 fF I ZIT (Absorb) T FT TH HIT IAFT FATAT
7z g1 fF 3 Y QA WX F ARAT K40 TI0)

BT R gz AN EF AT TAF A M AT AT T T(F
TAMN FHAEHFLFA T fFAT A9 | g ad faqa A ag T FT I §

“Untouchability in any form will be considered a crime !”
7z X fas FTel g T @AY aifgd afer @@ wr 9fews v
(Practical Shape) 31 =1fgd | fas madwz ®ow FAT a1 79 A9
FOL AT S FT 3T & B AL @001 g AV wygA M gy & A
fasrss 0F FTAT & | Fq FA FIA a0 (Fore- ign countriesy
FaAZat gmaTfav ot & @i A% st & frewm 3w AOw gw0
NAT § TAEF7 GFAT § 9vg 0% gfea 39 Aed K § gAY
T8 Tt q# £ 1 72 frad waTs 3 ) gafom 26 Tw aew R % &Y
feganfa & ara v AT 1 GG FY T Y AWA FIH | AT AR
A7 §Z WA (2167 198 & @ 917 S0 G FACE | ANV AT Y oA
FMT FY Ty A} & Y aFA | qH OF a17 FT IgT AFEA § [ 39
AT S FAA ¥ N = aarad zfeaat #Y Aw femm oam vy g
97 Irfaal & A IF Zo o 1 Ho Go I & fot ToaT 7 F &
#T A goTE &1 A7 fem @ SV A grdAr #) fF & g|r A 3 T 0
fofas & &7 dez gomra & ot SfY & ardar #1) §ze EARE
79 & s & B Ot a1 A8 0 few A et Ay A AT w1
= w3 2T T owfEd

e off, 371 & & s i w77 § R 5w Ioegee Y =T
X foar 913 AT 2l 81 I 7@ # fou frad f afus ¥ afus
i &) a9 a7 3§ v wfed |

(English translation of the above speech)
Prof. Yashwant Ral (East Punjab: General): Mr. Speaker, Sir, I rupport
%e Resolution presented before the House by the Honourable Mr. Munishwami
lai suggesting that a sum of rupees ten million be spent every year for the
Dext ten years on the education, building of houses, ard providing of arrange-
menu for water-supply etc. for the Harijans. It is no obligation on them if we
ot Rupees ten million or even a hundred million for them. [t will not make
much difference in their present condition. It is, in fact, the very first duty of
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our National Government to make such an allotment as an atonement.

The Hindu-socicty has for thousands of veanrs treated these ‘poor people as
down-cast snd has taken sway their cqual rights from themi.  Siree we have
our own (iovernment now we expect from it that it will soon remove the Llot of
untouchability from the society.  Untouchability got into the Hindu fold at a
{uter stage. If we study the Vedas and the Shastras we find no mention of un-

touchability there.  Defining the word A which stood for classification, the
interpretation given to it, is ns follows—that it is scquired, it is not inherited. If
it is considered that there is a fifth group then I am not prepared to‘accept it,
as it ix clearly stuted in Manu-8mriti that the first three classes, i.e. the Brah-
mans, the Kahtriyas and the Vaishyas are the twice born, the fourth is the
Shudras und n fifth does not exist. Therefore the Harijans belong to the fourth
group and are utrart and parcel of the Hindu 8ociety. As to the question of
dining with Shudras, Lord Manu has declared—we should eat the food cooked
by the hands of Shudras especially when a Shudra has openly declared his
identity. .
The clansification existed in  the past in fact on ocoupation snd not-cn the
birth of a man. To illustrate the point. only one example will suffice,—Guru
Vasishtha who was bormn of a Shudra ladv became the ecclesinstical head of Shri
Raja Ram Chandra’'s dynasty. There was_ a time also when our society was
euljwrally so strong that even the invaders of our countrv—the Huns, SBuxons
and the Grecks wore absorbed in our society.  But by the time of Muslim in-
vasion in India we had gone down s much and eould not absorb themn that the
division of the country into two parts today is the outcome of that wenkness.

We have therefore  to take the problem of solving untouchability into cur
hands now.  Distinetions must be mnde on the consideration of ocerpaticn and
not on consideration of birth.  Tn our new constitution we have pussed—**Un-
touchability in any form will be considered as & crime’’, but this should uot
remnin on the puper only ax a dead word. it should be put into mactice. Tt
will not help ot all, if the Government spends Rupees ten million, hundred mil-
lions, or even two hundred millions: we have to mmalgumate the untouchables
with Hindux und form them into one rociety. When we gn to other countries
we have to cast down our heads in shame as we have privileged a dog, in our
country, .to pollute the water of a tank, but have forbidden a Harijan even to
touch that water. 1t is o shameful affair for us. We will therefore riniove
this blot of infamy from Hindu society by doing away with “:mtouchability.
Casting awny the distinctions of caste we have to renovate the avstem of inter-
dining amongat us.  Only then we will be worthy of ocoupying a seat with ather
free nations of the world.

1 regret to say verv much that éven when the country is free, Harijans in the
Fast Punjnb nre being harssed.  People of higher classes are compelling them
to go to the United Provinces or to the Central Provinces. T toured the country
in my jurisdiction and requested the people not to do so. 1 also requested the
Ministers of East Punjab to make such appeals and it is my earnest request to
the Central Government also to aee that such things do not  happen. and those
who harase the Harijane are dealt with accordingly.

8ir. in the end T requeat that this resolution may be nccepted. and no stone
should he left unturned to uplift the Harijana. )

Ed'- Speaker: 1 should like to he clear ahout the amendments sought to be
mo .

Prof. 8hibban Lal Bakssna: | do not want to move my amendment bub I
would like to speak on it. The Honourable Minister has said that he would
acoept Seth Govind Dan’s amendment. ) -

Mr. Spealter: There are two anendments in the name of Shri . J. Khande-
kar.  Doea the Honourable Member propose moving them?
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Shri H. J. Khandekar: (C.P. and Berar: General): 1 do not propose.to nove
them but I would like to spesk on them.

Prof. Shibban Lal Salmena: BSir, ever since 1930 when Mahatna
Gandhi said at the Second Round Table Conference that he would
resist the separation of the depressed classes from the Hindu eomumunity with
his life and then in pursuance of his pledge he undertook the great fast in Yera-
vda Jail, the whole country has been inclined to wipe out this blot on the
Hindu community. It is really a matter of great shame that even after 17
years of that great decision of our leader there should be such feeling of bitter-
ness among our Harijan friends, which is & real reflection of the situation as it
obtains in the country.  As one who has been econtinually moving among the
depressed classes and who has devoted since 1930 a great part of his time to the
gervice of these people T can say that it is really very great forbearunce on {heir
part that they are not miore bitter. Some people who had read the statement
of the Honourable Dr. Ambedkar were complaining that the Honourabl: doctor
was very bitter, in spite of the fact that he was a member of the (Government.
There are some things about which when a man feels bitterly it is better that
he should give expression to his feelings rather than conceal them. Nothing
that the doctor can say is sufficient to make us realise how cruelly we caste
Hindus nre still bebuving towards the Harijans. 1n this resolution it is sug-
gested that some amount of money should be spent every vear to get this blot
of untouchability removed. I would give ten times that money if money could
wipe out untouchability from our midst but my reading of the situation is different.
T have seen people poorer than the Harijanx, Even rich Harijans nre worse off
than poor caste Hindus. for they suffer from a social leprosy which makes
poverty altogether unbearable.  So this untouchability is a far bigger problem
than a mere economic problem. Tt is a kind of leprosy which is not attached
to any other part of the Hindu community. 1 spent one year i1 1930 among
the sweepers of Cawnpore municipalitv.  There are about 1,200 families, T
tried to make a survey of each family in that citv. T was shocked to ree the
condition of the houses of those sweepers. The income of those people was
ordinarily much more than that of other poorer people in the city. Both their
men and women earn from the municipality as well as from private heouvees,
Sometimes their incomes average between Rs. 30 to 40, whereas there are other
people in the city who earn Rs. 8 or Rs. 10.  But those people who carn Rs. 8
or Ra. 10 were sometimes better off than these sweepers. The entirc earnings
of the sweepers were taken away by the moneylenders. One rmoneviender had
lent Rs. 10 and for 10 years he had charged them Rs. 1/4 ns interest.

In this way these families give whatever thev earn to the monevlender and
live under his merey. For mobody else would touch them or have dealings
with them. Tt is not merely an economic problem. , This solution would not
really help them. Tt will help them to some extent but not completely. As
Mahatma Gandhi has said it requires a complete change of heart on the part of
the Hindu community. Tf vou continue the sin of untouchsability the Iindu
community shall die. T therefore want to say to those friends of mine who
represent the caste Hindus, and through them to the whole country at large,
that unless we realize the great sin that we have been committing to which our
great leader has repeatedly drawn our attention and sincerely wash our hands
of the sin we shall not be called a great nation which we should he after the 15th
of August. That this untouchability should still continuz to exist and be dis-
cursed here is T think itself a matter for shame. That some part of our great
community should be conridered to be unfit even for touch hy us, whose shadow
pollutes us, is shameful. Even now I have seen villages where people will nnt
slinw them to drink water from village wells or to go in palkis for marriage. T
with that our Government shoul? take very severe action 1n such rantters.
Whatever law may have to be pa<sed T wish that such social disabilities must
Lecome a thing of the past and should not be tolerated any ranre.  Although
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the amendment of my Honourable friend Seth Govind Das gives Government
tull power and does not limit them only to spend Rs. 10 crores per year I would
suggest to the Honourable Minister that Government should spend &s much as
is necessary and take all necessary steps to see that this sin is removed. I
was one of those who in the Consembly made an amendment to removs tne pro-
vision to treat the Scheduled Castes as a separate community as had been crigi-
nally suggested by the Minority Rights Committee Report. The Harijans are
really s part of the Hindu community. This should not be so mere!s in
name.  That i« possible only when we refuse to consider those friends «f ours

a8 untouchables, as something separate. Our Government must launch a
sort of crusade sgainst untouchability after making a comprehensive all round.
plan,

Sir, I support the amendment of Seth (ovind Das and T hope that sll the
aspects of the problem will be borne in mind. T trust that within five years
this thing will be s thing of the past and shall not tarnish the fair name of the

Hindu community and of our country any more.
(At this stage Mr. Khandekar stood up to speak). .
8hri M. 8. Aney (Deccan and Madras States Group): Sir, Mr. Khandekar

has spoken on the Resolution.

Mr. Speaker: Has the honourable member spoken already on this Resolu-
tion?

Some Honourable Members: He has not spoken.

Mr. Bpeaker: So far as the official reports go, I find the Honourable Member
has not spoken.  As he has put in an amendment his views should be heard so
that other speakers may have an occasion to hear them befors rnaking their

observations.

sy 0 o @UEFT: gATIfA WNTW, AL FrAw Aeq AfAa@rY fasord
BT I Tg@AT o frar € 9% 39 Are g5 Mfasz ara o 7 ) oHewe 9O
frargg 3= O & fog #F M WS 4 59 97 o7 afw 3 foq &
T HOAT &7 g 78 o1 fF g A gfeadi § 3@ A o grams aw F 0w
9T &4 A ¥ o7 T § ITHT AIF TT FTHIT FT SI0ATL 9 1S TF
ZT QIS 9 FUT TGT @S FAT 97fgq | G197 g1 a1q gheomii & Ig+ foq
ox yo0 feasz |er sy #R uF se fafrer v g ag R
HET FTR 9T | 3 4T FTaw Qe @3 nifaga oF gaEd 3 a1
# T ag SgEmea & a=v1 ¢ wifs aw fefwgs (limited) GaT 3%
fofade argw A € zafon &7 so dmew arfrw & foar | g AR
P IE ATa ® FIT T ¢ Fr gt &1 Sg ot & ot fear st A ama
TS TG FAUT & W SYTET F9qT @ FLJFAT | A G TS & Ty
sEx el &1 TR FTawdT 2 1 AT g Igre + foa st fafreey
W T gEAr ] | W €T F) FFCF W AT F} ANE F G
PR AR s amee gfod arfom foar 1 g8 smam € fF et 71 qigex
HTHTT § MNT Sq17 37 |

wyrafa oY, g &1 ATHST AT 3T § OF AFH ATHST T IAT § |

AN

IAEW A A & AT & WA H A v v g Fd IR A ARk A W §
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@ -7q g FT HATS T T9W F ATHA (AT E AV TR qgT @ & qTT FgAT
qeaT & f 39 Zre9 & T AT F1 g1 & T9 F31 19 729 § 78 ft-
ST F ATHS F I 9T TG1 @ AL qO A & | I F 7 gfeomt & wfq
=47 97 fe@erd & a9 aTg I FT AATT AR TTAT F41 &T S1aT & ?
FETEHT T ST 59 IGTT & Fid & (@7 UG 20 AT & TIA T @ 3 |
S gfoml & fod a9 9233 S0 W (AT F TF ATHL = foar | 3207
TH IUGTH ¥ a8 Fa71 [ gfeomt 1 feggefl & ar9 @y 919 | 997 3y A%
feg efvomt 1 2@ &Y a9= & @7 § 1 gfwmt # fou =% fao am% =
g | WETCAT AT ST SR AT BIET W ATT FgT & AT ATH FT HT IT T
BT FTLATEY FTAT § AT SHH FEHT STE7 AT AT 2 | 7% ATH 95 797
| HETAT T oY gfA1gTe Y FIRTT FT @ & WL AT FTFIT FT A7F
& il 7% 30 AR FB FTATS TN FIAZ 8 | a1 i 77 F& F37 97 o e
% 3§ F9e ¥ gfeml & gg & fou uF qar v 738 @ | gfeat 7
HEST § a8 AT FY G & qfaar & o7 F1% wrazw= 78 § gafoq a3
TETEHT TSI FT are #1 o F A 7399 g9 AT WA grav g fr e
@TH FTI § 1 AT FTXT § T 1T AT T F TS J1e1 & ZFeat
F quTe F fo g | 47 fafaees omw &7 A aF0 AT QY A q97 3|
gaT | & "rew ") fF fafrees argar et St § ar 7@ A mmafy
ST ST &Y AT AT & AW T JEARTH A A 92 7@ 2 ooy s
Jf dsgr #2 guw od g & fF o9 aF fafawez qrgan sy gz g
& a3 9 q ATT AT F L@ F AT H #4471 A9 TF & o 7 s ey
feafa & & o< I #97 =g | SR 1 GISF F1 2@ foram, FTeqy #Y 37
foaT, AT TR JFASH A1ed F1 aQ@ T, ST SAraaaw o F:1 37 foan
YT ag areon a1 & i oY gfm g sEear 7 @i 1 omad o dgr §
gfcomt #1 7Y gan fomet I & fod Y art 7Y fremar | <7 & o w12
TS, e * fod YT G, @M F 57 9T AT AT Y, T=AT F1 315
F fod 715 sgaedT 787 AT faar A 7 FZ 797 7 gA907 T 2
OF 2o STas G T AG AT g | AT SAT9 ST gred FqT qH 7
gfert & stfer fag SITFT T 1Y 7 7AGTT & FAHT THCOMH SIFT %% ¢ 7Y
o (census) & 3FT §_¥ ¢ F 499 (census) 7% 347 @ s gFarg | aq
9,99 7 faMl #1 aTaTg QI FUT H1 A1 79 ¢ ¥ ¢ F fadh oq v A 7
T & | A AGOATT A 1R4¢ 0 F 4 FUT T AT g0 FAS AFSATA
R § | ET 30 TS F AL N FUS HGAT A & T ¥ FUS AgT @
& | 7g &= frww 7T & | 78 Fao feg warw @1 gfeomt & wf ot e
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@1 A2 I9FT 717ma 2 | 77 79 faeg avarsd 7 fear At ag aga w9
frat | 57 £frat 3 2| g7 o fagell MgT gFT A A A IR IR fod
YT & AF TGTAT | § 99,2 AT 9930 § 99 AN F fgg qHSHA
RTE g aw TH-AfRT A7 gas wfwd B q=w & fod gfom 7 s g7
a7 frar Y7 af=wd €Y 77 Y v | o= F gard figg wrEAt 7 gt
Ia%T az 39TH f2ar & 37 af=) a7 ag aE9(Boards)# T fai fir «araaiat
AT HATE” | §9 A7 & gL AT HF oy oA § | @gA wvaera oS-
T AT F4 & 1% T7 7 F1 Zieom ) Fwga gy o A fgg & w7 Qv
veama e g @ A g B s Rg Y mava A eaw 7T §
fir ez 218 g oo &Y fig 7 98 o feg a7 A 9% ) oy o forefY 1 et
e & F4 7 23Y 37 2frem A Y oFY o "o 7 97w 3 o s e
# fog #29 =1 | T A7 AT F1 TS gu A gfrol & I w9 §
A7 IAFYT FTA T4 § IT AF] g6 I & fod 98 TETE§ | qATaha S,
TH ATE FT-IF TATL A9 FTHT (treatment) TIAT @7 AT g9 2feeml &
uw 9f frator &Y a1 | a8 7= ag FgaT & fF gus gwTr g% Wil @
Agt faar A Ag® ATHTT F1 gW AT T | IT TS F AAT ToHTATHT AT
q wqr qorAY femed (Demands) CAA. & arfyg 87 & 718 376 |TEF
wifgd ag a7 93 9w § A3 AT AT AT T AHTT q HR VS FCRTE | I
BN F FAT o FATHT. ITH T TIAHE A § | AT FGeHT ATed 1
mmwﬂmrammﬁr@maﬁmmgmaw
g | TA9 AZE TAAHE AT H IJAHT W ATEAT 19 T I AT AT FgT
AT wFA T R Mo AT ¥4 (House) R ¥ & v & &
AR IT® AR F TTAGH I ITH Hg A @IE | TTAT i )
A ZT AT a9 gfroai & gew o o A w9 1 R gEr A
favar wrar &Y g7 feg e # qfew #r (Muslim league) Y a7 & 03
gt € It fr 57 gfroml #1 90w F frere @@ T @ Wzw ow @
qTfeETT 92T FTAT ATAT € | THH gguar (Hyderabad State) &z &7
W gra F awAr § | gFA Tk @ fggea @ qieow S ared i wrer a9
AT & | TE® ATY & a1y 8 feowmed-e (Reactionary element) sre&at
® HT & N EewTl & gl ¥ frew w9 = g d 9 39 fagena @
HZTT qIFEFEATH JATAT TS 2 | I ATS 7= 1S 9T & 97 Mo JFFTFHT
AR TR AR Y R F | W IFC F A=A F 39N
ﬁﬂomﬁ it % 332 FHHAT TS W o To F IS A I 'é"l
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T faaml & ST Y FTHTT T €A1 A7 ZWIT | M FT A¥ Srar fF &
HY A9 ATV 7 gy 97 {6 9 a1 a9 § gfeardl # fa7 e g3 Tar siAr
afed | § 9 AT & qg ATAAT FET 5 98 Y SATITIL WIHT ST % 7
TEAT § S ITH! AGTEAT ST & g1 & T #47 =qr9579 § 93 ITHY AIH
&1 g =l | wgieHT St F ATAY TFAT FAT F g7 AT T T 3T F TEA
F15 Sefise (President) g4t sraaY ag oF gfese o @t 7nfzd | v
AT ST ARTCATST_FT a8 a7d A= & fog fafqeexarfgar ar e f:1
T 7 & T AT 1A & F N it o Pl § gfet a fafide
(Limited) 7w & | AT ag § t& waqz 1% gfeqr (Government of
India) Y #faae & & & sar771 gfeeT 78Y 57 | Ambassadors ®, TIHIH
(Governors) § 3tz I3 At & ww ot zfeorT 43 21 399 1% Y 1w
& fF gfieml & wTwe & agrearslt F1 ardi & gq7d G A qUq 7 HIg
FAT AEI 2 |

. TF WTAAIT a3eq : West ST ® 31 3 |
st U0 o @oSFX : I am subject to correction, I am
speaking generaily and about those old provinces, where congress
took office. West Bengal is a new piovince whero circumstances
forced to take two Harijan ministers.

T A TER1 B AT H FATVT RGIRAT & T4AT F&7 fF @ 5gaq
(Resolution) FY H1T IT& QT4 AT A1eq §3 Mfaw<Tq ST KT THIA FY
T FX AR fomd st & sarar gfeamt &1 I g1 Tt F15 Jrsr
gui M AXFAFA A @13 | 7 39 Wgoa (Resolution) 1 a9
(support) FIAT § | A ATAT ATYOT JHTT FAT § |

(English translation of the above speech)

8hri H. J. Khandekar: Mr. Speaker, Sir, I have withdrawn the nolice of
amendments given by me to both the Resolut on moved by my Honourable
friend Mr. Munishwami Pillai and amendment thereto moved by Seth Goviud
Das. These amendments meant that the Government bas provided oue crore
of rupees each year for the amelioration of the condition of the Harijans. In
lieu of this amount, the Government should spend at least ten crore of rupees
each year continuously for the next ten years. Simultaneously a separate
Department should be created for the upl'ft of Harijans and a separate Minister
appointed. This was the purport of my amendment. But my Honourable
friend Seth Govind Das has brought up an amendment and that is better than
mine, because it does not prescribe any limited amount or time. I kave,
therefore, withdrawn my amendment. If the Government is pledged to the
urgency for the immediate redemption of the condition of the Harijans them
perhaps it may be possible for them to spend money over and above the target of
rupees ten crores for each year and it can then ameliorate the coyd'mlon of
Harijans within the period of ten years and also set up a separate Ministry for
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the Harijons uplift. Keeping this urgency in view, I am supporting this amend-
ment and that i8 why 1 have withdrawn my amendment. I hope that the
present popular Government will devote ite attention to this matter,

Mr. Speaker, the problem of Harijans has today assumed the role of a
vital 1ssue in the country. 'Though it hus become important, yet I wouid assert
it is still confined to bure words. 1 am constramned to say that whenever the
prublem of Harjans is brought up before this House, the members who profess
%o be friends of Harijans leave their seats. If they express real love for Harijans
then why do they walk-out. Mahntma Gandhi is exerting for their redemption
for the last 27 years. He observed at Poona in the year 1982 a fast-unto-
deuth for the cause of Harijans. During this fast, he exhorted that the Harijans
should be associated with the Hindus. - But even uptil now the Hindus look to
wards the Harijans with distorted vision. Their hearts are not ciean towards
Harijans. When Gandhiji says something, the present Government takes im-
wmediate action on this and that produces its effect.

But even today Mahatma Gandhi is endeavouring for Harijan uplift for
the last 27 years; but no action in this respect has uptil now been taken by our
Government. Just as I stated yesterday, this Government has not provided in
the Budget even a single penny for the uplift of Harijans. The problem of
Harijans not being in the interests of the present Government, why should they
ect upon the advice of Mahatma Gandhi? From this we observe that o
Government speaks about the matter from any special or political reasons an
not for the uplift of Harijans. 1 was deeply pained to hear the speech of the
Honourable Minister of Health, I am not aware if the Honourable Minister of
Heslth knows Marathi or not, but Mr. Speaker, you know Marathi and Sant
Tukkaram has said “‘ki javay tiachay vounshi navha karay’’ which mzens that
until the Honourable Minister herself does not become a Hariian, she cannot
realize anything about the miseries of the Harijans—what is their condition to-
day and what are their requirements. You know Khandekar, Nagappa, Dr.
Ambedkar and Bhri Jagjivan Ram and then formed a conviction that all the
Harijona are like them. You have not come across the Harijans in those
willages where they do not get even drinking water. They have no houses to
five, no cloth to put on, no foodgrains to provide them with a square mea!l, no
inetitution for tﬁe education of theie ochildren and no medical arrange-
ments during their illness. You have never come in contact with such Harijans.
How can you then know their conditions? The outcome of the ill-treatment
meted out to Harijans by the Hindu community would be found from
the Census figures for the year 1911 oowards. In the year 1911
the Harijans numbered 9§ orores and in 1941 the number has
come down to 4} crores.  The number of Muslms in 1911 was five crores and
now it has pone upto ten crores. During these 30 years, only four crores of
untouchables have been left out of 9} crores. Who is to be blamed for all
this? This is the direct outcome of the treatment meted out to the Harjans by
the Hindu eommunity and thev have committed a great sin. During the vears
1924 and 1927 when Hindu-Muslim riots took place in Nagpur, the Harijans
shed the'r blood to protect the ‘Ram-Mander’ (I.ord Rama's Temple) and other
temnles and had safecusrded the temples. Ultimately our Hindu brethren re-.
wanrded the Hariians for this by placing boards on these temples ‘‘Harijans are
prohibited to enter'’. This is the treatment meted out to us. Many of the
memhors and leaders ask me ‘‘Whv do vou call yourself a Harijan? You are
a Hindu". T had explained vesterday that we are Hindus, shall remain as
Iindus and d'e ne Hindna. T am not one of those who heing a Hindu should
vat enl! himael p Tlindu and shond not die as a Hindu. But the eves of these
Hariian brethren have heen opened todav—mav be on account of selfish motives
#nd now thev a'sa clnim themselves to be Findus. Keeping all these things
fa view and the social injustice to which the Harijans are subjected to, they are



Mr. Speaker, when we were subjetced to this sort
amongst the Harijans was fon:r:uacl.‘I That party dem;aidt: eﬁ?;eﬂ;;n: I::xv: ﬁaﬁ{
and .lf we do not get these, we will bring down the Nehru Cabinet’’. I do gnot
precisely follow what are the rights which Doctor Ambedkar—the leader of that
party wants after the withdrawal of his old demands in the Constituent
Assembly. The leader of that party Dr. Ambedkar who is carrying on agitation
in this manner is today a member of this Government. Dr. Ambedkar is fully
aware of the agitation carried on by his followers for the fall of Nehru Govern.
ment but he is keeping quite silent. He will also be playing some part in this
surreptitious move for the fall of the Nehru Government and I am not wrong
in saying this. The Honourable Doctor is present in the House and I am expos-
ing things related to him and his devotees right in his face. In view of all this
you have to consider over the condition of Harijans. If this is not done then
the group that exists in India who is in clique with the Muslim League and wants
to set up another Pakistan in the Indian Dominion will swallow the Harijans.
It is possible that the Hyderabad State may alsa have some hand in it. On
the other hand speeches exhorting the dissolution of the Muslim League in India
are being delivered. Simultaneously there also exists some reactionary element
amongst the depresscd classes who is contriving at joining hands with the Muslims
and want to set up Pakistan within this India. The leader of that reactionary
party—Honourable Doctor Ambedkar is occuping Treasury Benches here.
Many of the workers of the Honourable Doctor’s party are still behind the
prison bars in the Central Provinces who were found guilty for hatéhing this
conspiracy. :

The Government shall have to consider these views. Not merely consider-
ing over it, but just as I pointed out yesterday, they should make some provision
for Harijans in the ensuing budget. I will.implore the Honourable Minister
of Health that she should beaware of the views which Mahatma Gandhi has
towards the Harijans since she spends most of her time in his association.
Gandhiji had stated in his prayer meeting that when any first President of this
Country is elected, it should be a Harijan lady. {But, Sir, neither the Honour-
able Minister nor any one else is prepared to act upon the statement of Mahatma
Ji. It so looks, because in the Provincial Ministries also there is a limited
number of Harijans. Not more than two Harijans have been included in the
Cabinet of the Government of India. There is not a single Harijan who holds
the office of a Governor or Ambassador or any other high job. From- this it
follows that this Government has got no regard for the statements of Mahatma
Gandhi. \

An Honourable Member: There are two in the West Bengal.

Shri H. J. Khandekar: I am subject to correction. I am speaking general-
ly and about those old provinces where Congress took office. "West Bengal is
a new province where circumstances forced to take two Harijan Mnisters.

With these few words I would request the Honourable Minister of Health to
accept th's Resolution along with the amendment moved by my Honourable
friend Seth Govind Das. and urgently formulate and act upon a plan which may
result in the uplift of Harijans to the greatest possible extent. I support this
Resolution and close my speech. - - X

GfsT STEIITA WITT © AEAATT ENFT FET, 7 TAITT (resolution) !

WY 77 # ®TE AT § A freas agenmd) arga @ 3 fear § 3ad A
A, AT AT AF FATAZACE | F 6T AGNT FAT § A AT N qFzdz |
@ qrEt & Fv3< fZar 41, a8 ASA § JAq F 0 TG IGA 9957 IR g
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mig?rrca’nrég,wﬁmtrm@m F 7T TG mm: =r=r
WY AHEHZ FAT 47 IAF! FrdY g7 a% @5 Mfa= 9 FT N WHSHAL &, I9F
AT HAPT TV g1 AT E | TH ANE F ¥ &6 T SHAHT F&T 5 5 Mfaea
AN uHeHz fegr &, Sa®) awd € | § qg qrfae g awwmar
I ® Tq€ el & 7S T F1E SFAL JIE g, AT gfcami v qrfodr
¥ I ET A F% | 7 q1 N qg WOWF AL F AT &, JOH AR
SfRT (Practical) TgSHT T S FIAT AT | A &A@ F qQqT(EF
TF FAT I7 T FUL JT 7H FAUT $T TH FT TG FIAT GHIR ATE {ATRRS
g & | sfona wé&mﬁa%mmﬁmhm‘
AT §, I9H & T oy AR (Educational grant) F frwre faar
" ST, O aTRY AT THET T ATAT &, g TAAT ‘narrow’ § 1 I8 9 et =
NEFFEA N TEC@AGNE | AT A T AR g & 5 mavie ag
ST I & £ 1l &) qHeT QI FOA FT ARTFR | AGSq greg q158q
(*housesites’) FT ATHT fash TIF & &F § I T & qFAT, T FUT A &
w4 & a7 W FAT ¥7F & @ § 9g YAFA A1 & F T@AAHE ¢ housing’ F
A T T AHA AR AT ZoT FY qod i1 wFE0 Y ag 33 | ;4T
§HE ITHT JTHST 7 g AT | IO AT | I9S §a1© g & 1 gfcomr
& 9 wHTATA &, IAX ITH! inheritable rights’ gIfEw TGS | GTE F
XgST ¥ gfaml $Y it & 7§ srfecare a8f § 1 g’ ¥ 49 a4
AT T §ATS T AT &1 @ J@ra § ¥ow a1, fS@st sara 77 q@esr
we A fret | g a3 @O e (system) § N aafreadY & gfcml
® fod sror a% s1aw § f5 gfoml & W™ non-proprietory’ TATT
&) T o TR 7T 1Y, 3y W s R Y A€ & aT | T IEEY
T FwAT 8 | XW @A (disability)FY T A # fod aTRT FTLT 7 gAY
wrfed 7 fir gfort @ fras 797 & ST9T “tenure proprietory basis’ TX
& AT | I FeT 0T FF T o9 9T §F o) SE a9 99 1
aR fo@ITA A cinherit’ T T | F azfrordt @ 0F IO & ATaT
g, O TR SR AT qr A 7Y Forerar | Fwrean § e fas gfemt
% TR FOTERT FW 7 a9 I | F T/ 19 1 g6 qEAoE § Fr gfeomt
& It AWTERT ‘drinking wells’ fsfi Jorm ama wriw st aF gfomras
HAIR ATR TATAT AT & IR GA “facilities’ T T | THT DA ITH
fed It acquire FX | W FHR FQ a9 @ FA g A AT B
fe@ aFqi open T Tfed | W ag T A g T @, IWEE
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€, 97 THT WA | enforce FAT A &1 g AT W
~ Legislative measure & g &4 13T 981 § | ST&T aF TRSY fareaqr 1 qeay
& 47 3% qafeos graq & 97 997 THATGAE | WIRAT AT F¥ FAT
& faur afewg 3 38 A5t #1 a6 7 foar | g3 ag o avg & o7 &
R3¢ | TH FTg § SIS S(FIIUT T TF Amendment T firar, fir
L& & F30f & arY 37 7 7 geF & TEIATS FT T AGTAT F7 T 1T
@W@mwmﬁﬁ‘?méfwaqﬁ%mﬁélaawmm
g SETT O TE) {1 aHT AN agT & S A Iqd a<fa@s T 247 |
FIHT T T STATAT AT AT | SET TF @ FT qAS G, I T ST 79
F AT TELT TG E | T § @] & AV gRST 999 989 § IR ZX TF
» AT AT AT § A FT OF AT HY 3 A IART 9TAT§ | 712 PR @
13T T 3T a2 ATS BT FY I &) AT FTH AR TG AT F K I0A
IS T FF AT 3 |
wgt a% Froaer (Colleges ) & wars § # d@ar g & ffaq & o=at
LR faS 7 ad § 73 wrS A F agar Tgd § 7z Q7 §, Ay TR
I fqaar sqarad frar s w7 § 1 97 qrd 13482 AT (Constituent
Assembly) committe)’ (F=Eza= qdmar) ‘FHIfzs § fr gl #r
T #7 ool fear sy, Sfv ag W ag Y 7 F AT Erw Ag av
_Change of heart¥eY at 1T | wgt a1y &<t AY=wfeat 37 § agi gfwai &
Y STaF g I Arwfeai & | IqF f57 19 (Resolution) TFNeqarT & av
% 7t &, 71t 9 (Resolution) AT g (narrow) AU § A<
(House) # 33 T a0 & ATAT 721 A1f2d 97, 36 & s § ot womr 6
I HTT TAT FGT, IART AVRIAT T AT ITHT TATS FTH §F g1 FATAT |
¥ 3 T § 9 & I assembly 7 ATAT § FHAT FAZ F AF T {SA HTAT
@ g f wret Atefagt St 3t & et § s sifafer et st
T AT qafEa § f —vw 7% 997 fear AR e gfom fae
TF 3o ¥ & fer AR QA ord | gfoml 1 gfow 7 wwdt #%, 99
AT, frRTaT 7979, T AT 4 §F ATEE F AYH <At 3—3A Arwi
F T qATA F7 Fgard g | s @@ & gF 99 agEiea §,
T a9g § THIX AYAT Status FT THAT &0 g | TS ASAT A TAHT
T femmn @ 1 1R FTH [ET qF AT T TAHT a7AN FT AGHE T GV
T+ fod 0F &0 a1 Qifsrd % sl & fod (percentage) sE=w 71 #18
HaTe 7Y & FF ITHT (percentage) SAEST FATE | H FIAT el F I
WS § qu fazara waar § fr o fageam & 9@ AFIIT QO AT 7
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[ (Hinduism) fgrgzaw 71 7 fegea 7871 ag @177 &I1% 39 q@HT

[ € [FemQ Vet fosed v Mo w1 83w § | AR fed A ag@as

f =& € SaT wizwT wiga sead AT HASHIAT § ST ¥ ag I@TE TG!
w7 % aginaeAm @ a1 €Y a1 qafew A @R a1 & A w=w@
qaeAl § o¥E & awy fegsl FTEY N1 F 59 9IS T merits (FEH)
9 FgT TgAT g 5 @ srava Y wraw @ w1 =T A @ awa AT
TEAT ATEA & | TAHT A $T TAT aHT Y 2 forar W |/ fre @iesT
qTER & Fg g § 5 f5ar 37 e A § g Hon’ble Minis-

ter of Health &, IT%T & fl® T fAy@ & | X TAFATY AHARIT
HETEHT TTEY T I_WHT § IAHT AFSIR H) AL AT, AL I8 T A $T
T FwweY ot & srgw @ wg g § 6 7@ grew 1 F WA T qwwar
W g e § fr g fafres arfeer @ = @@ qaseg & s
4% Resolution I8 T HEGR TEI @I afch THHT AWST AT GGATAT
I | HT TS A AT IS 7 gH 3Q T/ FIL q@ST AT
% (Scheduled Castes) farE@® FTEEH &1 ATH 9T AT A gH Fgd &
e @ It % Constituent Assembly @ 3TE I S8 F@ AHIT HI

wTaw 7 TR AT Al A yArfaw o fegem A feord frag @@
AT IAAT ® AqAC T AT W
(English translation of the above speech).

Pandit Thakur Dag Bhargava: Honourable Mr. Speaker, Sir, I have to say
something about the Resolution which has been brought before the House by
Mr. Mannushwami. I regret to find that due to some mistake the amendment
which 1 gave to my party yesterduy has not reached you. I do not want to
move this amendment for it is too late now to do so. The smendment moved
by Seth Govind Das comes very near mine. It will suffice, therefore, if I
support the smendment moved by Seth Govind Das. 1 do not feel it proper
to cither sermonise on Harijans before this House or to criticise the policy of
the Government regarding the Harijana. I like to say some thing about n few
aspects of this Resolution.  In my opinion it is not proper for us to fix the sum
of & fow crores for this work. As a matter of fact, the Resolution presented to
us is so limited that. if we do not take into consideration the Educational Grant,
it becomes too narrow to deserve any amount. What is required at, this time

in that the Government should endeavour to put these things into practice with
as much force as it can.

The question of sites for the houses for Harijans cannot be solved with money
alone. It is not possible for the Government to spend one crore or ten crores
of rupees for purchasing lands for housing at different places. It is neither
possible for the Government to give it gratuitously to the Harijans, Will this
gift of houses solve the problem of untouchability. Tmpossible! The fact is
that the Harijans do not have the *‘inheritable rights’’ over the houses they
live in. In the Punjab and in Delhi they do not have the right even to purchase
lands. In the Assembly of 1927, T put the first question of this kind to the
House; but I failed to get a satisfactory reply. It is a very bad system, and
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unfortunately, it exists for the Harijans even today; all the houses occupied
by the Harjans are ‘‘Non-proprietary’’ houses. Even when a Harijan dies,
his house can neither be given to any of his relat ves nor can it be sold.  To
remove this ‘disability’ the law must be amended. So that all the houses of
Harijans should be on “‘tenure property basis’’. They should have the right
to construct Pacca houses, to sell them and to inherit them.

Unfortunately, I happen to belong to a place where people do not get enough:
water to drink, I feel that separate wells should not be made for the Harijans..
I am strongly against the view that new dr nking wells should be constructed
for the Harijans. So long as the Harijans®hemselves desire to build separate:
wells, they should be given all the facilities; the Government should imme-
diately acquire lands for them. But if the wells have to be made by the Gov-
ernment, they should be open to all, irrespective of caste or creed. It is easy
to say that there should be no untouchability; but it ‘s difficult to enforce it
in the villages. This is not such a thing as can be solved simply by legislative:
measures.

I have listened to many speeches made in th's House ‘on the question of
Education in the Schools. Due to the kind efforts of Mahatma Gandhi the
Constituent Assembly have recognised this thing as among fundamental rights
of a man. I remember the day when in the year 1928 late Lala Laipat Rat
moved an Amendment in the then Assembly to the effect that the Harijans
should have equal rights for drawing water from the wells, for us'ng the public
highways and for taking employments under the Government; T remember thad:
he asked the Government to spend one crore of rupees for the uplft of the
Harijans. The amendment could not be passed by the House; many members
voted against it. But the days have changed. So far as it is a queston of
rights we need not enter into much discussion. Let every Harijan student
studying in the schools in the countryside receive a scholarship; let every teacher
get this help who teaches them. Does ‘not matter how small it is, but let

1 p.u them have it nevertheless. As regards the Colleges, I find that many

""" youngmen come into our districts; who want to carry on their studies

in the colleges; they are poor and no amount of money would be too much for
helping them. .

This Government of ours and the Constituent Assembly stand ‘committed’
to the fact that Harjans must get equal rights. This can be achieved nob
through spending money like that but through a change ‘of ours hearts. If
capable Harijans are available they should be recruited to Superior Posts. This
Resolution makes no mention of it. It is very narrow in its outlook; and it
should not have been brought before this House like that. With respect, Sir,
I submit, that if we follow this policy, if we give them good iobs, this problem
will be solved to a great extent. For the last two yesrs, since I have beem
elected to this Assembly, I have been requesting thc Government ‘that besides
the ordinary posts, the Harijans should be given all such jobs for which they
are eligible. Time and again, T have reiterated that for some years recruitmen
to the Government Services should be made only from amongst the scheduled
castes; so long as an educated Harijan is available he should be taken into the
Government. Harijans should be recruited in the Police: they should be given
the posts of Patwaris, Girdawars, Schoolmasters, and Headmasters, etc. These
posts will remove the inferioritv comlex which prevals among them. There
is a Tehsildar in the district of Hissar. By caste he is a Chamar (tanner). The
latter class feel proud of this Tehsildar. Let the Harijans get their due share
in the Superior Services. Let a regulation be made that for the Scheduled
Castes there is no question of percentage. ' ) .

1 fully share the belief held by Mahatma Gandhi that there will b?']eft in
this country neither Hinduism nor any Indian so long as ‘Untouchability’ re-
mains in India. This is a question of our sniritual life and death. The ouestion
before us today is not as my friend Mr. Khandekar has said that the scheduled
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oastes will fight against the Muslims. I do not care whether the Muslims and
the Muslim League will remain here or not; I do not care whether the Scheduled
Castes will side the Hindus or the Muslims in the event of a war between the
two communities. It is on the merits of this question, 1 say that we will be
wiped out of existence if ‘untouchability’ is allowed to continue in India.
‘We must give equal rights to all if we have to exist. May I tell Mr. Khandekar,
that the appeals he has made to the Honourable Minister for Health, are not
of inuch uce.  Shrirnati Rajkumari Amrit Knur ‘s a dise ple of Mahatma Gandhi;
and if she does not appreciate the difficulties of the Harijans, then, with respect
I would submit, Sir, that none of us here can do it. I have full confidence that
our Honourable Minister for Henlth®®:i!l devote her attention to it; I hope this
Resolution will not remain only on the records but will be put into practice.
1 feel confident that in the next three or four vears there will be such changes
as will eliminate the very words ‘scheduled caste’. Let us hope that we shall
be enabled to say that the first thing our Constituent Assembly did was that
it put an end to the bad system of untouchability, gave equal rights to the
soheduled castes and brought them on equal footing with all.

- g ey qwraf( g™, § Afgw agw A A q=9AT *Avgar
fir fegal s g R aeFa A g R Amagw & fed awa @) wawm
A T 9T ATHA g & fF N AT T qrAA Iufeqa far wam § s
9 &1 wiw Y 7 § T fod T e oy ST arfgd o

# gwwar § fF @9 @ =91 98 a1 fF AR (Finance Minister)
et fafrer aga v e faw A wWE W@ W
T FT WS FE FR IAA EEET [ ATET @ | I ag T&
T o ol aa W N OR g Ew TR e
i # wwar g f oo ofifeafs qoom & ok o s 3@
FEE I XA wg v g fF orag 1 @@ grew & I w1 Wafw
TET & N XW a7 B 7 F1gan &) i ag &% faar oy | o9 aga § a1 WA
1 wgd § A gfeawl w1 x@ 9T e W g A qry  waAHe 0
T ¥4 a1 ® f5@ (bound) ATSFT & AT ag wg IHT & fin gw sreqraaray
T ATE Y ZTHFEA § K FFT AT T T | OHY 64T § T 989 § 730
# wwwar g qrfew 7Y & Sfew §F wgar wgan § 6 o w1 € st Qv
T 1@ T & 919§ & 98 g B fafeeT (Finanoce Minister)
T AR (Prime Minister) MEw fafaey aga @@ 1@ a0 ) @FR FX
AT TS FT & foF oF 0T 71 7@ FATW &9 FETGRT A gH I/
T FIT |

TF &1 | A1 A FTAT ATEAT § | WRIA §1g9 7 g7 % 9gi aF 7w
AT T FT XA FT I § TAAHE I§ FAT AT F qFAT 6 78 9009 /0]
T gheartl F g ool &, a1 TH FHR THGT @9 F6 ST THF A0
IR qATT F1 grert aar A i doma 7 ag fewwa § i agt gfom s Tl
|O% §%d | 3fFa 3] 7 wo wifed f§ o st o @ #1 9%
wfusTe W §, 99T o1 SRIE THY § 9T @A o SseTg Y T 9 A gi AT
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o qHT TEY FG | § w1 Aga g F agt 7 Sl 1 a8 w9 § 5 I
TG GgT FT A9 %, Sfa ag W 79 | qF 78 W a9y § fFgmd
AT gL 7 I QR § A(<q ag S } fF 5797 afeqat s=st a9
14, FfFT I 1 qT GET FT FAfEAT Fq7E g€ § 97 A7 FAT H FTO0
g THTH FTH FC Ag! AFL | W Fgd H1 AAT I & 5 9T &7 A9ST A0
AR & fF wrtT arga 9 srafaat #1 3| qfEs § ag ofr afeaat 7
AT gt AT he ATt € | IS ST Al @l &, 971 e g o A
& TFAT € a1 9 § FH FL1g TIHE § AT ITH! FEqq| il T3 TEI
¥ @ S
=@ F1F # fod T9F AT GET NAW FT AT ATIAFAT & | T FEA
JHR FT Fdloq g1 A1ar § fF 98 IGTLAT g3% A7 B¢ (fund) § T4 AT
%S HH AT FT gT THIX YROaT T F 99 F757 FT 70T 7 |
arfe g it gt #Y wifq #g straw I=fq a=7 % |
(English translation of the above speech).

Dr. Dharam Prakash (U. P.: General): Mr. Speaker, Sir, I do not wan$
4o prolong the discuss.on on the relat.ons existing between the Hindus and the
Hanjans. 1 do not think we have got much time for it either. The question
which faces us at this time is whether or not we should accept the demands
made by the Resolution that has been presented to us.

I think it would have been better if our Honourable Finance Minister had
himself paid attention to it and had made provisions for it in the budget tha#
was presented to us. But that he has not done. Perhaps that is why we are
feeling the necessity of this debate. I realised that our present circumstances
advise us to give equal rights to the Harijans; and I am sure, there is none
in this House who will dissent. The Government of India have already pro-
claimed that no pain will be spared in putting an end to the practice of un-
touchability. When a large number of, the representatives of the people desire
this change, when the Harijans have already been agitating and when the
Government feel bound to do it, I think. there will be little use entering into
arguments and making it a point for a debate. I wish that before the Resolu-
tion is put .to vote, it should be accepted and announced by the Honourable
the Finance Minister, or by the Honourable Prime Minister himself, that they
were prepared to spend not only one crore of rupees for this work, but, if need
be, they would spend even ten crores.

Sir, I would like to say one thing more. Mr. Bhargava stated that so
far as it was the question of giving lands and houses, the Government could
not afford to buy and give these to the Harijans gratuitously. He told us tha#
the Government could neither afford to construct separate houses for them.
Talking about the Punjab, he said that the Harijans were not permitted to buy
lands. But, Sir, let him not forget that these Harijans have been allowed
to buy lands; but, it is a pity, that these places are such that not to say of
living there one would not like even to go there. I like to say that it is the
duty of the public to see that these men are properly accommodated. But thab
they do not do. ’ -

I am not unaware of the fact that the Provincial Governments endeavoured
to improve the conditions of these localities by means of the Rural Uplif§
Campaigns. But the Rural Uplift Committees appointed for making these
<campaigns a success are handicapped by the shortage of funds. What I mean



1082 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [28p DEec. 1947

[Dr. Dharam Prakash)
to say is thut the problemn before the House is so serious that it is rather difficuly
for men like Mr. Bhrigava to sppreciate its seriousness. Just visit these
places, Sir, which are threatened w.th the outbreak of epidemics. These are
inhabited by the Harijans. If nothing more can be done, let the Central Gov-
ernment at léhst try to improve the sanitary condit'ons of these localities. This
requires badly both money and proper management. It becomes obligatory,
therefore, on the Centrul Government to spend liberal amounts for purchasing
lands and for constructing good houses in all possible ways so that a Harijan
is also enabled to live the life of a human being.

Mr. Speaker: The House may now adjourn till 2-30 in the afternoon.

The Assembly then adjowrned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch at Half-Past Two of the Clock,
Mr. Speaker (The Honourable Mr. G. V. Mavalankar) in the Chair.

TTHEX g4 wHr: FAfT 7Ry £58 qF 5 F arow qrea aww fawre
TRy 9TgS 2) 19 TR JTHA TEAT ATEE § | T AT O H g A
§ NYe gEAFT AT § | FC AXAST FT JHSG AL ATITHRL
gart & aY 79 IFA F LG | FoHe B 9WA 7 A g AR qenEt q
BTN A A AT N R E | Ty FFAAWATR AFA F
foit &7 W 793, s o fean, WX gEd aM AgT OEATE R
gt ® it @ fomE & qAT FE@T g€ @ | qiAT TIHA
] ag w9 ot T fE TR gTEeifae e, qeTal A A9 & 9
N g oo rrarad & wE ) T A d ow ow
ATATF AT § TR TaHE F7 Fed § 5 @ A glawr ghomi s foa
STEET AT, F< | FATY Fe& raAz (Central Government) &1 g asie &
W % fou sfus & sfaw 7'amgw @ 71fed | @ Fa= widg g=wTA
o & feg & qwmem arfg@g )

@0 | gl & w6 F gvEY § § | oy eral fea a & I
& 9T AT & AT FAR Ao AT AT FRaa) § @A & @ AHC AT A1 a9
FHR M AT TFT | TFA T ATT HGI WA $ AR AR I0ST TFH
AT AT THFTT ATEG K FFEAGT § ATEH T ATIHT G I foF § areag
SPrert foraT ®1 Ao 81 @ & | A F Wi averd F av g & afd
IR qHTE AT FO geATlE F (o7 3w qiqwr it § feg ag s AfaE €
e & #27 3 37 9= wigl ® yfafwm s oAl T e AW S A TS A
FUTT FTHTH T A7 JTa%a7 1 g6 7F7 qgI A ghreafofar @i
TS (Municipalities and Corporation) ¥ ¥ &Y  afai X
o qUTA 7 i wfsams #7 sre Jd1 &)

Tas sfafra N F sz argar g 98 a8 o fF gaR |isec aeE 7
w1 & & 3 gfem wfeemw 9 & 992 (Pact) ¥3& Wit & oY arfsam
TATH FT GTAT 77 72 § | g FIS AGAYN GO TN ¢ FIG I @A7 AV A
& fr wewere At 7 sror srfesstar sttew @ S & fod &t &< fean & St
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FgT & fF T efeaal & Iwfa & eu S %) Iufa 7d) #3 aoa | ST THST
q qE< & AfawT g9 &1 A1fed | o7 T Sy F & 933 Jo AFgr a1 ¥
9 7% il @1 areafas Iufa 7@ & AT a7 aF H A9 FY IAF I
firet et g 1 7 arod g sfle F3aT § BF T s & 89 g
g arafas IETC FAT A1fgd qTfed 7 § 7 AFTAT TreT 7 FT ar frear
gF § g7 @9 gfs g 08T 7 FT g% aT qg gATE TAT AR T & fod
TF od F A gRIT | R qIga 7 9T war {5 fafew wawwz (British
Government) T T STHT FTITAT F TF FUS & Faa 71 fqoar
¥ J@TST (Central Assembly) # S faam a1 o 3q® F9 F14 -
g f=r &Y 7Y, 9% T UG GGEIC A FAIN HIT T g TR
forrer & w4 | & M9 7 o FAT ATRAT § FoF R TR 0 F,
¥ FUT A T FAT FT T4TS T3! & | Ifew qa1e a8 & fF 5w ywe an=ar
F1 g frar s gfeaat &1 aam sfusrd a7 # f57 1aqq7z 57 987
Foy g v 9g a9 (Budjet) ¥ afas & wfus qomew @ 1 ag=dt
gs afcfeafa #1 ama w@d gud g aFar g fr s gfoml & Searmr
FT S41E, qHoam, o, faa, fog F15 GO a8 § | @ @ faag &
fowa 7 a1 FT @ A T Tfeq 5 e gw@a @i g B qRT
FR 7@ |

TS T &Y qTF TG QIEHT GIET 7 G @1 97 5 oF e
femréwe (Department) % gt fafree & wiqea gfomt & fog gAT
arfed S=iA arfag & foar @ dar 1 arfew & 33 9T F sa1ar N A8
&1 fRx otz sram FgW fF st o Atwfai ghomt w ffEa
L& A M I WA A & W g AR W AR FAE
ATLAR F FIE GAF aToT G £ | A A wrgAr gfF adwm fafreed ®
4 ) frt o & qud gfieml &1 agFar #< fear w3 arfe gfcmt #7195
gL &1 AR Forraq &1 sr3aw A fAs )

39 R F 19§ T TEA19 1 AT §3 Mfaeg a9 S 7 A7 Favee
T@T § THHT HHAT AT § AN F A9 T F NS w7ar g fF wedr § stedr
T FTAT FT FWAT ATAT TgAT FT FIAT FY S0

Dr. Dharam Prakash: Mr. Speaker, Sir, before T give my own views on
the Resolution, 1 feel T should draw your attention to two facts. The first
concerns the water supply which s the object of the original Bll. You must
go to the villages jf vou want to acqraint yourself with the probiem of wells,
pipes and taps. Evcn in these davs the Harijans are forced to draw water
from stagnant water pools which stink. To check it laws were enacted by the
Provincial Governments; agitations were made, but I am pained to say that,
in spite of all this, the Harijans have still to face this difficulty. The Provin-
cial Governments even made laws to enable them to draw water from the publiar.'
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wells, tanks and taps, but all thi i ;

sity of man. It shf;ould be the dl:t;la:f l;r:l% no fruits. Water is a prime neces-

-get this facility. Our C ; overnment to see that the Harijans

for it in therr .}3 ud Utl' (zf:ltr}al Government must make the maximum provision
H ©r. . - .

the Provincial Govimments.lou}d ot be thought that this s a subject only for

The second thing concern N .
ot S U s o e Lk o st
which are too stinking to let you stand the = . sS0C places
swecpers in the citics and of }t-amlnrﬁ in lt.]}::e(':ouinltr}vc;ld i th?_”locaht.les of the
.2&1;(1 l:zcu l'orct:ld tio pass their time in a virtual hell e%ﬁ: ;;ovifrf:ilalth(gg:jlriy

lenty have no doubt tuken steps to im i in t ; -
-of the Rural Uplift Campaign; they hg:r(;w:ttt}::rllr ::t:i l?.oth?v?ﬂtl.ﬁgea' By v
-of wells and sanitation. But this scheme is tooplimitedgtloebe :;ute;léi;atill&m
*VIllagc::n :;eyrmd the important places of the districts. Much improvemen:\
cannot, therefore, be expected from it. In the same manner the Munici
mittces and Corporations of towns offer the excuse of financial di%nhcl? o Cm:l-
‘tha' sanitation of their adjoining colonies is neglected. Under the ci ; -eti‘ oot
therefore, it becormes the duty of the Central Gc;vernment to ;rc em‘lim onay
from its own funds for providing every kind of facility to the et:fJ 12 fmoney
‘structing good houses. It would be doing its duty, and thus l];kepothe:: G;)l?-
Harijana will also be enabled to live the life of s man. ' P e

Besides this 1 have one thing more to say. Mr. Khandekar has said that
‘some Hanjane have entered into a pact with the Muslim League and are
hatching a plot for having another Pakistan in India. This is a baseless danger
‘Mahatma Gandhi has spent a greater part of his life for the uplift of Hﬂﬁfg!ll:
He says that without uplifting the Harijans it is difficult for us to progress.
He advocates that the Harijans must have the rights as others in this society
In 1082 Mahatma Gandhi said that he would consider himself as morally.
*bound to the Hanjans so long as their condition was not bettered. I appeal %o
you, to this National Government, to uplift these Harijans in the real sense
-of the word, so that we may be able to relieve Mahatma Gandhi from this
moral duty. Tt will be a slur on our society and on our nation if we fail to do i

Mr. Bhargava said that the British Government had rejected the Amend-
_ment for one crore proposed by the late T.. Lajpat Rai in the then Central Legis-
lative Assembly. That was severely criticised by the public throughout the
length and breadth of this country. Our National Government will not do
that, and nobody would oppose it. May I say that it is not a question of a
-orore or five or ten crores. It is the question of how to solve this problem.
"The prime duty of the Government should be to make the maximum provision
‘for the Harijan uplift so that equal rights may be given them. Looking
at the kaleidoscopic changes going on in the world before us I can esay tha
none of us Christiana, Muslims, Parsees, Sikhs or Hindus will have any objec-
‘¥ion to the uplift of the Harijans. Let the Government, therefore, no% make
‘it a point for a debate, but accept the original Resolution and the Amendment
without any delay.

Begider this. as Mr. Khandekar hae nut in his amendment. there should
“he a ceparate Ministry under a Harnijan Minister for the uplift of the Harijans.
‘Mr. Khandekar has withdrawn his amendment. I do not want to dilate on
‘this withdrawal. but T must sav that the Harijans are not getting even the
posts that have heen reserved for them. To tell the truth. notodv cares for
these promising voungmen. T like to say that the work for Harijan uplift may
“he entrusted to one of the existing Ministers so that the grievances of the
Harisana mav be redressed and no occasion given for a complaint.

With these words. Qir. T sunport this Resolution and the Amendment pro-
~posed by Seth Govind Das and T appeal to you to these things into practice

‘A8 soon as poasible.
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. —aziruddin Ahmad (West Bengal: Muslim): Sir, I rise to support the-
«sesolution as it would be amended by my Honourable friend Seth Govind Das..
1 think the amendment puts the Resolution on a much better footing and makes..
it more elastic and capable of greater expansion. The original Resolution tied.
the Government down ta certain specitic amounts of money and the amend-
ment has certainly considerably widened its scope. In expressing my sympathy-
for the disabilities and difficulties of the Harijans L should point out that the-
entire House has the fullest sympathy for the movement—not merely sympathy
but generous sympathy. What is, however, of greater importance is some-
manifestation of our sympathy in a practical shape. It is ev.dent there are
places—I hope they are rare places—where Harijans are not allowed to touch .
water buckets although they have been allowed to touch the ropes. It is said
that a caste Hindu alene must touch the water bucket and pour the water to.
the pots of the Harijans. There are also other kinds of disabilities disclosed.
in the House, namely, that in the U.P. and the Punjab house propertics of
Harijans are not heritable so far as their heirs are concerned; I hope some
legislative or other measures will be adopted to rectify the injustice. The
Harijans today are the social and political outcastes. What we find in this.
House and in other advanced places is not the real index to the condition of
the Harijans. As has been lucidly pointed out by Mr. Khandekar, in order-
to see the problem in its true colours, we should go to the villages. Really
the orthodox opinion is against giving any rights to the Harijans which would:
enlarge their religious and social status. 1 hope and believe that the entire
country is awake; the whole of political India is not merely sympathetic but
enthusiastically ready to do anything to improve their lot. The Harijans very
naturally feel that the process of emancipation is hopelessly slow; but it miust
be remembered that mank'nd is notoriously slow and conservative in the matter
of social and political habits and customs. There is an age-long prejudice to
get over and it must take some time to completely eradicate the soc’al evil.
1 however feel that judged in the background of history the process is not really
slow but rather quick enough. It is apparent that untouchab’lity and un-
seeability are quickly breaking up. There is the impact of educat’'on on these
bad customs; the pressure of civilization and of nationalism and democracy
are having the'r full play in removing the d'sabilities from which the scheduled’
castes are so long suffering. In fact I feel that a real gigantic nat'onalist effort
ia in ful aneration and natonalist forces are sincerely and powerfully moving
in the direct’on of removing the evil of untouchability, and T believe the move-
ment is well on the way. 1 submit, however. that the scheduled castes, suffer-
ing as thev have been for long from the effects of social dealings, should have
a little patience.
Shri 8. Nagappa (Madras: Gceneral): We have waited for centuries.

Mr. Naziruddin Ahmad: But the disabilit’es created and existing for cen-
tur'es cannot be removed by any human agency in the course of a few months.
The present Government has taken over in right earnest on the 15th August -
and thev are doing their best, in fact the maximum that they are able to do.
Their hands are. however, full, and though it may be said that no menton has
been made of the scheduled castes in the budget, still the impact of the problem
on the budeet is quite apparent, because in every department there is scope
and desire for doing something for the scheduled castes. I believe everythir_xg'
is he'ng and will he done and T hope that before long the scheduled castes will
regain their rightful place as free and respected citizens of India and of the-
world. T believe the problem is partly psvchological and partly social; but the -
combined oneration of all these forces plus the national drive which th's Gov-
ernment is determined to give will before long effect a cure of the social malady.

Sir, T again exvress mv fullest sympathv for the f‘li.t’ﬁcnli';ies of the scheduled:
castes and hope that in the near future their digabilities will be removed.
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2ol I wEd . qANIT AT, T AT F NN @ o
mmwmmam-ﬁ 9 gAT | TWH IS YAg T
ST fr oA Fgrar fF gfoml # a7oiv $ aRH ag 3 Raaw
A F) ITH! QAT ST T qGT7 FH T W TFa § | & & amal
O A E 1 A iy Ao ¥ Y A gforl A YT T e W E
¥ I 9 A fewrn wgar § R Ser ag e s e e
AT I7% Wia GIATEAT AET @AY § 1| GEY ASY § | v qut ¥ et A
T XA §I1 qA A g3 @aq gy 4 § 5 oaw q9d gl
N fgerod & EH & AG @ lqaﬁmaﬂ&aw,a
M A RE) ITfdiN gg Aaewmali § 5 fmaw @
ST I9ATT fHar 97 1 Orthodox (ATate®a) AT 1 Giwema & aX §
AW oot ATE A AW § | g AG A1 AT ITH WAy FT /9w
AT XqH e gfoomt o ff § o a 98 A9 T FT TWETS
T AEY A I fewrora qfews § g S o o A s §
WEWIAITT A TG A & TN g § IfeT @ ag wrel
TR AT TR N FIR R FEFA TR ) fFa W ek /g o
@& I qHg FAT IEAE |

# AT AT {IEE § TG At FEAT fF ag AT T AT A & 1
T frrs A A N qra A 5g | F A # g I 7 Frdew s
fe & aga @ o fres 9 s Ewar § f99d 998 ag gqEA A
fr zroms g v ge *1 fywrora 71 v omAd L 7 agt gafed
HT% FTH &eT A § o F a7 FEgAr angar g 5 qun A1 smawwar ady
# ag aarar wrgan g ff @vaes fewnt (Social reform) % axwTdr &¢uT gy
TR T AT FAA & & | A (T 7g & 5 OF #7193 A FA a91q 74 fraq
ZAETA FY 1T § oY FEATET FTH | TG T A H1E T& F1I8 FIA
T T a9 a% W TH AGS H1 AT § & T FT AR & | TGT TH 14T
e Zra1 arfga faad Orthodox (arafesd) FT 1 AFIT FT q% | I gAR
T8 F192 g1 I faad gfea agd agEq §1 S FE F 57w
fF g 918 | 9T A% W OF FT4L FTA AL} TS AT TF I FISFT ARG
q YT A9 avEw A w77 § 6 Ik § IR G fovar stig 33 78 Y awar
& | T FUT T 3o FUT TIATINE | T G WY TS 7T A TR

afeq wnger o, & frgrag seq @ g AT sEm g g am |
e Afgd | & sr-fafiveet (Honourable Law Minister) arga s it
ST AH AIEA A 4 Ar4AT FET fF g @ aR A @ g a0 $3%
X AP FAE A HA TAAT |
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¥ OF a1 AR qg 3 w31 =vgar § 5 Gfmi # greq amEt S
Togdd & IS AT & | 9 T TRE@XH 91X, i AT g & | =91,
it st =rfafadfeet (Municipality) & A1 #3d § 3% west A@T
TG AT TEATNE FT FTH FIA & WA AAZL § a8 54187 927 @ § |
IR § qgA B @ FY AR FIST IAHT T 757 4@ 10 § 39 A
qg WS ATTAF FOWT AG) § | TATS TGS Iq% {IATET § 7 (move)
B F1E | ZART F13 QT qOFT Grar Frfgd foras gfad gie sifasd aic
9T §IETEET H 7T (move) &1 &% | 4T 5§ Lertaa (Resolution) 7 wer
F A H IASAT TATE, § A F&AT i 77 7977 T9 T@ F TAHTAG F15
colony (FT3YY) F7 & SITar, FIF ITAW 1 ATT €| g faege FaT &Y arar
BN I g T AST FHA A1 & | THY AIG & I FISHT A Igal @
| AT WA IAHT AV AE QHT arardy § giar Arfgy wgr qqor fig
argifesq (Orthodox) Tgd &, a1fi 3% S MaTLA & Srfsd 41T 9% fge
frow< @R &1 96T 93 | S aF g9 Q9T 8} $, 99 a6 T AR
Fqu & 9T AT F1 faerr qfwe g | qF ok SwEe fafadfed
(President of Municipality) ¢ w18 % §9 a1 T =81 a<g & 37 fvm
IR I=H aga @ fF 78 o wgw afuw @are @ @ &
7 +(Socialre forms) @fx® fewraa & a0F 9x It (reforms) fewrig
ST AT IR IgT AT FAAT | AT 3T AT W90 F AT F e
ATTOqT GgT RATA &Y W@ 4, AU AFAz gfrqr agaft ¢ v A qgamw &
ey a<g &7 QST sEwT @1 §, v gfel & fawrs w1 v @
AEAE | FARATE Fegcadiagm g Foaas gv 9 e &
[(reforms) frwria Sfs@azr (Legislation) # €77 7gY &4, a9 aF g7
ITHT TERT AT WSS AFY F GHA | AU g (suggestion) w&?m:rg"r
g fF &% W A art & A § 3 T 7T Afed | A gy agn g e
qrT @Y JZT A ZHL N 9T 3 §, ST FIg § 98 T F g%, I9% foi
TH G&T FTAST TAT AT A0 | AFH F I 7 IG T&L AA FAT g 16 IT%
foa (specnally)#i’ﬂﬁ?‘@ﬂﬁﬁﬁﬁﬁgf%ﬁﬂgﬁaﬁﬁm Ted
g, a2 9T e FTF  IAHT ATIAT IFL ITH TH 47 a47 ATiEq |
mmgﬂﬁwmwwma@ﬂﬁw A TF FI3 AGIAT (Fo 1T
TE & | H A FHAT foF AZTCHT A FT FT & TG A AOST agF Iy
Aty fagram 7 99F 219 ¥ foar § | T @R 7 Y A § 937 e
ghomi & ak F yrarsr I3 @Y 39 g9 foq faerdy (Lin sympathy) 7
FIT qaTS @Y A7 fHo @EH7 7 339 7 %% a< fow fawgar (Lip sym-
‘pathy) Y grarst 3215 § | & 9 famare feormr srgar § fr aga & awr
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gedt gifew werfa w@d € 1 @l qaTR F @WA I 7 (orthodoxy)
Fteddl @ F2 w9 gE @ fF S SER =¥ TR M
(grasp) F7H &' aFT AL WA T TW WS I S 99 WA TG
fr e a%71 | ST gATR TTHA AGEHT TTHY T FUH a8 G99 J1AT § I
g T% F JA9 & g7 A & o gfcomn w1 g A Tnfg@ sk s
&w d& W ¢ ¢ % aga & serg 3% fou ava o @ € fe far fawqdt (Lip
sympathy) # a1@ FEATHATTENT I\ H 3T & 341 & fAdaT FAw
AT E FTATTF G 700 FI gL aA® T FT  aqTH< ATATSH
(ortbodox) &Y% gfraqi N FM wrax 7 #T T & sirgfex (orthodox)
ghoml B IT% gEw TS A A B ATW @@ Td AR g
AT EHF FT FAT I3 & fod aveg f6d T4 AT AF gW T WY FC
AR | AT AT TR A AT LG & HT ATT WY | F O Fwres gA0
T1gen g | gfcom ® a=a o fare & ol =w O1d §, A agi IR AR AT
A AT fegr rar & N IF fod aarss A g1ar | Fw w|;E F
ag (Municipality) Waftfadfedt & oF &2 ®1g ST TEAT T
AT ST ¢ | ¥ A A% 937 F qfTead WIS ATHT FTH TN 9AT FT §
X I 73R fomm § faoge ef 7&f @@ 9@ 7% F@acT ATl wU
937 % foi s 7 frar s 1 Sea A | aRfeendt @ fage 7
YA GG § | T gfior awre Wit gfcam 1 40 g =mgar | 9w
gfcom WY e g w1 78) gAT =g | a8 g Y ara @Y | waoita
# anft O gwy ofgs 9 svwT faomaa 937 Jmar 91, S 9T I9S a7 v
Ja®! (family) Bfafe & 78 womm aed 4 N 3 72T A a3 qwaT JTar
qT HT A9 T IqH AT AT AT GER TG FQ A IAH G BT THT AT
TER FT & 78 AT qga g A1 (Chronic) FIFTE 1 1€ § o gwwT
I & WY Iga qfwe § ) ST @ AT AT AT 99 TR B g

WA FATHL JHA A F T (evil) §I9 (root out) & TT FTTATE |

(English translation of the above speech).
8hri Ram Sahal (Gwaslior State): Mr. Speaker, Sir, 1 have listened to the
es made in this House on this issue, particularly the one made by Mr.
handekar. There is no doubt, as-he said, that he can even make the House
shed tears for three days at a stretch if he were to describe to us the pitiable
couditions of the Harijans. I agree with him there. From my personal experi-
ence that I gathered while serving the Harnjans I like to assure them that they
are mistaken if they think that the public do not care for their welfare. For so
long have these Harijans been oppressed in so_many different ways that they
bave lost even the sense of the protection of their rights. Rights have been and
are still being given them But these poor men even do not know how to make
the best use of their rights. No body is unacquanted with the objections of the
orthodox public. They do not want the Harijans to come upto their level.
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But the Harijans are also responsible for it. So long as they do not learn
how to use their rights, it is difficult to protect them. We also owe a responsi-
bility to them. We can neither wash our hands of it nor do we desre it. This
is taking a lot of time. The reforms that have been made and are still being
made unofficially are bound to take some time. I have to request Honourable
Mr. Nagappa that he may first listen to my speech in full and then draw his
conclusions. I request h'm not to interrupt me when I am speaking. Sir,
through you I would like to tell him that I can give him many such_examples
as will convince him that it is true that the Harijans do not know how to pro-
tect their rights. I have stood up not to say that the reform is not required,
but to tell the House that it is bound to take some time if the social reforms
have to be made through unofficial organisations. What I mean is that such
poiicies be chalked out and such laws made as should enable us to make reforms
in the shortest possible time. So long as we do not frame stiff laws and enforce
them rigidly it will be difficult for us to solve this problem. If we make a law
for forcing certain things on orthodox people, we must not forget to make laws
which should force the Harijans to use their rights. Without making such
laws it is difficult to expedite the reforms as suggested by Mr. Xhandekar and
by Mr. Nagappa. Not to speak of one crore, even a provision of ten crores ‘n
the Budget will not solve the real problem. Therefore, Sir, with respect, I
would request the House to consider it along these line. T request the Honour-
able Minister for Law and the Honourable Shri Jagjiwvan Ram to consider these
suggestions. fully and to frame laws of this kind.

Sr, I would lke to request one thing more. The sweepers are already better
off than ordinary labourers. A sweeper's family consists of about four to five
members and all these are employed by the Municipality. Their work is light
simple sweeping, etc., and their income is much more than that of an ordinary
lahourer. Many of these sweepers get in addition to their wages, eatables and
zlothes from -their patrons. It is. therefore, not simply a financial problem,
In fact, it is a question of their moving in society. We should think out s way
which should make the Harijans ‘move’ in the society. It has been proposed
by th's Resolution that new houses should be built as if to form a colony. I
believe this is not going fo be of much use. It would mean litile change,
Just as the Harijans are thought to be untouchables these days, their separate
houses will not better their lot. They will be looked upon as untouchables
again. They should live in those places where the orthodox among the Caste
Hindus reside.. They must be provided with the opportun'ty of mixing with
the latter. Until and unless we do that it will be difficult to bring the Havijans
and the Caste Hindus closer. As a President of a Munic'pal Committee I
have experienced it well and T have seen it well that it is not simply a financial
problem for the Harijans. If it is social reforms that we want to make it will
take a long time. Just now, when T was speaking, Mr. Nagappa was feeling
vexed. Tt is not at all mv intention that I should place a hurdle in the progress
of this work; nor do T desire to sav anything harmful to the interest of the
Hariians. T want to tell the House that we will not be able to raise the
standards of the Harijans or render a service to them so long as we do not give

such reforms the shape of law.

Mv suggestion may not be taken to mean that we should not do anything
for their houses or for their water supply. What T mean to say is that they
thould be enabled to» draw water from the wells which the public use. We
should enforce this thing rigidly.  About the houses T must say that these
should be biilt for the Harijans, specially in those mohallas, wheré people wan$
tc avoid them. We must procure lands in these mohallas and Bpl]d houses
for the Harijans, even if we have to pay compensation % others. Little improve.
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ments should be expected without our thirking along these lines. May I say
that.it is due to the kind efforts of Mahatma Gandhi that India has taken this
work in its hands. Of course, Bwami Dayanand did raise a voice against
untouchability. It was not & question of mere ‘lip sympathy’ to which
Mr. Khandekar has referred so oftén in this House. May I assure him that
there are many persons who have sympathy with these people from the very
cores of their hearts. Orthodoxy had got so strong a hold on the minds of
the public in the days of Swami Dayanand that people did not have sufficient
courage and strength to grasp thig problem in a proper way. No remedy could
be found for this disease then. The kind efforts of Mahstmna Gandhi have
placed us on the threshold of such an era that we find it on the lips of almost
every body that the Hanijons must be uplifted; we find today that many
different methods are being contemplated by which it may be achieved. It
would be doing injustice to the people if we think that it is ‘lip sympathy’"
that they show. In the end I would say that so long as we do not frame laws
for regulating all the aspeets of this problem, so long as we do not force these
things both on the Orthodox Caste Hindus and on the Harijans, so long as
we do not force the Orthodox Caste Hindus to respect the rights of the
Harijans and the latter to make the best use of these rights, we will not
succeed in our work.

Shri Bhargava has just now talked of scholarhips. I would like to quote
an example. The Harnjan children receive stipends when they go to the
schools. These stipends give them four to eight annas which can hardly give
them any relief. These people are not satisfied, for they earn four to five
rupees from the Municipality by simply sweeping the roads for an hour or
80. These men therefore prefer the jobs of sweepers to that of students and
consequently they develop a distaste for education. Unless we make laws
for compulsory cducation, good purpose will not be served

Unfortunately, uuntouchability exists even among the Harijans themselves.
A Harijan does not like to touch a Basod Bhang:: a Chamaar (Tanner or
Cobbler) does not like to touch a Bhangi Basnd. This is about the Harijans.
FEven among the Caste Hindus it was found that when a youngman returned
from England after completing his’ education, his family did not like that
he should continue to live with them. He was looked upon as an untouchable.
This is o disease which has become ‘chronic’. It is not easy to root it out.
But the time has come when the Government should frame stiff laws and
enforce them rigidly if it desires to root out this evil.

Shrimati Dakshayani Velayudhan (Madras: General): It is a known fact that
Gandhiji is the greatest champion for the uplift of the Harijans and the change
that we have noticed in the last 15 or 20 years is due to the work of Gandhiji
ond nobody else. I think somebody remarked here that when Gandhiji says
something in his evening prayer speech it moulds the work of the Ministry, and
if Gandhiji says anything about the Harijans its cffects ave not felt so decply.
The renson for that is that the disabilitics of the Harijans are something like
a chronic disease. It will take a very long time to be cured. In my opinion it is
not a right policy to find fault with the so-called Caste Hindus, because it is
the so-called Caste Hindus who have come forward and they are prepared to
elevate us from our depressed condition. Whaf we have to do is to cooperate
with them in all their efforts and not to doubt the bona fides of their

gincerity. It neels no emphasis that the Harjans form a vast com-
8 p.M. munity and that they are a community which has no proper dwellings
or arrangements for drinking water. Those are the muiv items that
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find place in the Resolution. But there are other items also. The disabilities
of the Harijans, I think, cannot be removed if a certain amount of money is
allotted. It is not the amount that matters, it is the method of dealing with
the welfare of the Harijans and also the spirit in which the ameliorative work
is undertaken that is of importance.

I think one Honourable Member pleaded for a separate department for the
uplift of the Harijans. In my opinion that ples should be discouraged. My
reason for it is this. What will be the work of this separate department? Is
it to provide dwellings, wells and tanks for the Harijans? These methods will
lead only to isolationism, which is the one thing which we should avoid. Only
when this isolaton is removed the Harijans will find a place along with other
communities. Even the Harijans have begun to detest the word Harijan or
Scheduled Caste or Depressed Classes or any other term. The best way to
wipe off these terms is not to create a separate department for them and I
think the creation of a separate department will only perpetuate their separate
entity and isolation. The present-day educated people of the Harijan commu-
nity are not in favour of having a separate department and they are not in
favour of having a caste label either. If their leaders here advocate that there
should be a separate department for them or that there should be separate
welfare work for the Harijans, I do not think the present day generation will
consent to that. In my opinion the Harijan uplift can form part” of an All-
India welfare scheme for all backward classes. Priority can be given to the
uplift of the Harijans, because they were expecting too much from the Cougress
or National Government. Therefore it will be only in the fitness of things
that some sort of priority is given to them in the all-India welfare work.

The other day the Honourable the Minister for Health intervened in the
debate and gave an assurance that whatever may be the welfare work that is
taken up by Government the problem of the Harijans will bave priority. We
have to believe that assurance and put our trust in it. T must admit that
the Harijans in India are fortunate in having leaders who are wedded to certain
principles based on definite ideologies. Look at the fate of the Harijans in
Pakistan and what price they had to pay for securing a seat in the Pakistan
cabinet. They were advised to go about having some sort of band or badge.
The House is aware how the Harijans in India revolted at the very idea.

The other day we saw a statement by Dr. Ambedkar! He was finding
fault'with the Congress for forcing Harijans to become members of the Congress
If the Harijans decline to be members of the Congress the fault falls upon no-
body else but on Dr. Ambedkar, because he is the only person who has created
that hatred among the Harijans towards that great organisation, the Congress.
An appeal made by Dr. Ambedkar to his fellow brethren to join the Congress
I think will have the greatest effect. In my opinion there is nothing ‘o be
afraid of. When the Health Minister has given us an assurance, we must
know that she is a great disciple wnd true follower of Gandhiji, who is, T must
say, the Saviour of the Harijans.

In spite of all the welfare work that may be undertaken by the Central and
Provxqcial Governments in my opinion only a socialist state can brihg about
ealvation to the Harijans and my request to the Hurijen mernbers is that their
efforts should be directed towards the establishment of a socialist state in India,

which will deal with the problem of all the backward classes irrespective of
caste or creed. ) '

sArafzeran: (feR: o) @wfs O, § 92 @ar & e
§ v ww yema 3 9/ § 7 Yok ag wears o w omar ) aft Ty
frest oft gvm? ot AT &1 o= aga ant & S AR ggTe @ fer

- AFNFT—ZFCAAT & uplife
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(afofez) & fod o g 1 9 afcoeti & il @ aex e & e
Wt =R 7 v g A TETE W qHE § 073 A
mmﬁaﬂﬁaﬁmﬁﬁm%%&aﬁ#mwmﬂ
Farar | safamasedt & sfraa seai M afs fed 3 @ sie 37
'mmsrmm:qdmﬁisﬁﬁw?ﬁmsrﬁrmwaﬁﬂgmmmi
Y4 T & ATZ A giom 71 58 wfaw sraa T Tifgd | sfas sew
TET HW AT AT O cortain amount (efza awmed) sod forr aw
fear o1, ag frog Y I yETA I F
mm%tﬁﬁ:w&ﬂﬁmﬁ%%ﬁﬁwrigéém«mw
® qF AW 7, A9 &Y ZFrAA T o FTEY contribute (Fdreme) frar g <y
hon'ble momber (ar7ias dwmv) gfroml # a@i & wewr =row
Efe o2l 20 & fod ot gaffiai Y €3 gt o & 1 e Ay
A ama A anfrfies society (FTATER) FTAW E AT Y, s wd
IR A0 FTAT Ter £ | AT AT G g7 gATE WETCATS @ SmeniAie
| ®HATE En g A 34N ag M 4 R TT AETH AT 39
ATC 94 o7 wamg &1 frar armmr | TN H ag gg wETT ST4v
TAT | SEATa A s a7 § e g faaal 0% 5 gree # i gt fgem
T G 7 A1 F A & SR 9T ZT § TF A9 ST GEAT BT
®7_fx gfrai & save ¥a1 & ? TAF problems (Vawww) WTE ? T™W
e § ) i awat &1 soEre fewr mar | g A I wA S fer 1
v & qEeqr faaedt 57 & 999 non-Harijans (FTA-gferma) Fwac
XA 7 realise (MOTET) AT AFA | THE TSR A @ QAW E,
ww gL E ford, g el & fold | g XET O A ) wd, W ol
fs gzt gfmi Y Ry srfrad F N IAIA R A | TRET AT FHAT &)
% frares & A q¢ g AT 30 F Foee e wTet &, ag & e afir
7z firw fawaral & qeTdt ITAT € 1 ZRET ETH KA A FATE | I foer
%) &) AT FTA ATST K 3} AT & AV AL AIAT K IHL I &AL
OHE W N 0F A AT AT AT E | Tg SgrAl WY gred § )
TEd W a1 tw Afad ) fa S 93 F @A € I8 @reer § Wiy
TT WEAT FT RAW T VY TEATE | A A WA A strike (FIEF) 7 F
¥4 TR FIE, AV ATIHT FATF QA E AT | AR EHN AR ST $ A9
frorrz Y amaw, SfeR 39 A & R w1 w1 @_ww Ao fear g ?
T et wifed fie e okt s fsat I | 3 QT O § wE fed wg
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TS TE FT qFT | ITH TG TF B FA § | T Ford vkt Y € & FF oA
BIE g1 goml F fod qeTC 971 § T grant (7iz) F0H 737 3 | ek
ITH @G # ok w1 Saow @ o, ag @ e |

A AT ITF T & o7 FE AL § | O 67 g1 997 F67 §
fF Jem) aga Fw ared ARAE FIA & | i T 3¢ arda Y gway
ST ST FT WY T L Qg 9 7 F 3¢ ardrad T qgi gfeaal
B WA IR F qr@E q§ gE A g FAF FT Yo IReATH
¥ TRE A A7 i gl 3O F O AT w379 A ol A AT | o
T 3@ & Time & space (2T3W US 999) @ & 9T &, AT atom
bomb (TZHITT) FT a9 W FII & g1 T IT 3T A FH TG T
grot mafrwl # 79 & T primary necessity (TIAY Fafadr) &
drinking wate: (fgfsm arzz) # fyasi dvarq aff & | fog asa
Ay 79 & o foram sty € agi oF gai W 374 38 78 qqar§ ) Gar g7
AT &, ¥ AT Wi FT 1T TS, TgF ¢ FAL & TA7 F FHA ¥ 7% 2T
32 U Caste indus (¥ fz71q) & fod av a7 | gfeaat & fox w3
T T9T ®IT FY THT & | IS §IT FT AT &7 957 74V 8, 3T I
¥ TET & | IR T FF HD (A FEA qAT AT AMZA | T ATTHY
TIoTs; fF 9 720" A Tomple Entry Bill (1% w:# fas) ava fran
T A 7T & Wi F gfcsr AT gficwT o 93 quaragi & Board
(%) FqTA 7 Fu e fe 97 gfeamt a Az safas 1 %1 aman
frarsm | @ FS A At FOE f S¥N 97 geT g2 | 39 A
7 ¥g # AHIAT Foderal Court (F33F FIE) IF 141, T {HIA
¥ T IS gISH F 0F 75 involved ¥ fAawrATH st Mo wFFa
g | WA FHAN THFE A TG FIAT FT qqq TATAS H Zal 7
TNE g g F el d qauls g AN T2 E 499,79 ¥,
TTE &, AT A7 a1 7 | agr g ﬁwwmawmgmtwa &
q | 9T ATEE T ITHT AT FET & G AFAT F

memwwma garar fv ag afesql 1 qare
&, psychological (ATEFTAf) 2, social (tr‘rﬁ«-v') AR & el & b
economo(’ﬁﬁ?)ﬁq,FmW?WFG | AR A AT AT
21 97 o #1 yeaTT AT B WS, AfRT 7 a1 #7 ¥=Tq 98 @R |
o ¥ anfus g fvd 1 gt 79 13, fom w19, | O &9
¥ ATifcs a9 919 | FF BTAMT T ITHT T B A1G, IAD I A
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g1 1T, ATH AT qg AT FT I A I fodk gy v | g@fod g
aaFd AR TR T ARG § 5 SAFT §ATS economic (IFATNF)
¢, a8 psychological (FEFT@IfTE=) AT social (A1fHw) 7 & | o
& & JA § aqq =91 71 Aft M afog Ao 9 g 7 F I@F
FATaT £ fF faomae § T oeTE # OES SN A9 oy I ITT F 41T
FTTE F AT GFET B oy W T qF 1 37 I A a1 S QT 07 A"
U % =91 A7 ol 71 3 f § afed § fraet feemedy 398 s
T8 Temple entry (379% G=8Y) FTHTS T gAR ATHA Tgi & | &1 FHal
¢ o 3w £ ara 3@ 0 a9 gfvom # fod ag € o f g o WA S
AR JTEEE | FE TB W FZ W a1 $I9 AGF WA $ 4 g1
qTfed | 3g T 879 AEA § | I I I B AGY qd g, AW GG
Y wOET AN §, ITH 97 FT FHIF AN AGH §, IAD NF HT AT QY
g1 O® gred § AT 3w AfieT @w § Q1 12 wEr A g AT ey
wgi a% education (qqFwA) N AMFLI T | HITW AT B
ARAT § AT WA 9 98T §, 9€ FAG  §, b G4 & TG A A FT
ameiatz & Sfer o7 qw fear o @t § | @ fgew F F09
N ga F IEETA §, TG TS FH TS | F AW W@ FFaAT
g1 fagre & S fanen & o 1= o1w &9 e § | e o
TE A FAq 3Y,3%0 TI9 7% Scholarship (wwrecfaw) & fod &,
A T frad s g o7 &) o AW g faeR § s |
el FT G Q€ g &, S g aF fagra § WY vwan g2 @y aw § )

I q1Z Jo Flo § AT | A T WG W AgT A4 FT A\HT qH
faet @11 agi Scheduled Castes (firgee #T¥) % TF I%HaX T 4
o %4 g8 ware f5d @ 1 agi Eastern U.P. (3@ go 9o )# a=v19
FIATX TTHT 1 qTET Iq § A A YT €97 T 7% fod Fr 0 § ag
fFamis fed coo TR A &1 W & T SoomwE | tr AT R &R
4o UEWA (applications) & # fou &Y &, I7 applications
(m) st U. P, Ministry (q\o qto ﬁlﬁl’{ﬂ)% T W1 é, £ i )
a® FE Jq1T FE ATAT |

§ A qAOTS WX Y q/@ A A o 29 9 | I
fafaeedt w1 aga a7 AT 91, AN wERH & W A oF FAO 7947 gt
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% fox faar av, 3fst agt wezg & (Hon'ble Membor) sraias A¥ax
g 973 qfe7 5 oF ot Ga1 378 foT @F fear war €7 399 T Ew
F1 T & 1 gfeadl & fod faqdt 398 919 (Sympathy) fawqst
g, aEafa § aa wAd § ST suT s F gz asd aff siwg F
gl #Y areqa & FAT ST § | A6 @A-TA, g7 AR 987 Fr 740
gawra fawar strar § 1| a8 @ faw (Change of heatt) S5 w-3E &1 &
N TFAT & | TF TH FUS IT T FUS &TAT &Y S HL qHaT | IS I
g f sty fpa g7 a& 399 Fifag #7@ ) fred awratfaan @ &
T AR TS T I T @A (AT A 1 57 IA9HT (political expediency)
Nefers grANfsgr 9t | SfFT AT T AT AIAT AT AIHL
g, 29 39 frar q F40 3gr4i 0fgT 1 AY qars 793 & fF (Con're) &+
A 395 foF I Fard ? g 99 FA3 AT F@ FoAg g
9% 738 FagdRzIad T FW AW | d A qgianFgar g
LT AT IF 70T qas 3 o7 975 aa @17 1 317 AT 9877 71 FI97
74 &, T3 AL HT qFI, qV ITH( AT U F AT G A HiawW @Av
afeFa g o | gafed 97 oF a2r Wl 9 g T IT F 9/¢ AT 94
TH SR &7 957 & {5 7 721 onTs a1 fAaiT $Lar g | AT @A F
WrEF, gt #7471 FFTE | A0 AV 7S 7§ FRaww FAr § o wEAr w4
Feardl Y amd 7@ & |

goaTgl F1 4T graa € | F 9 9 99 7 93775 & (fadh uF arar
T IH Ao @ foq faan smar g | smaAd § R 7T g aga o sl
F foiz g 5 99 9T o@m o1 €, 394 93 3 fod ora §, SA& a1 6}
A & | U GAFT ATz g1 R SAFY d9a A i @dIq FgF
T8 & | ag U aS AT $OfT & fora 2o gemm arfad | iy 3w fram
T T § AT I zad fod sers 71 &, SfFT gw et s T gl
I 4 qrg T & SN GLHTTHT a9 5, T F FHI KT AH7S § S
& 7T TTIF § | T 4T THR N FGAF TITAZ §, TF 70T q9F F 5
T TEN FTFHT a1 72 TCHIT AT AE FT GHAT o5 709 Y a8 THIE |
AT 7 FEHT | ATAT WG AT FIATE | AF A A freama g
T careen fasrm &Y fafaee arfear o a3 g9 qrg M2 g, sz afas |

Ffas 37 G FH FE F7 FRTT FT
(English translation of the above speech)

8hri Chandrika Ram (Bihar: General): Mr. Speaker, I should like toc tell
what the purport of this Resolution is, and why this Resolution was noved.
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i ishwami Pillai is our veteran leader, and for many years hc has
m t:'.tr::dt:gita.t-ion for social reformation—for the cause of uplift of the
Harijons. He knows the essence of the Harijan problem aud for this very
purpose be has moved this Iesolution. ~The Government that preceded the

resent Government had reserved a sum of Rupees three lacs for the welfare of
;ian'jana. These three lacs were utilized towards the- grant of scholarships
and education to Harijans and also in sending them to foreign countries. Now
with the advent of indepe.idunce, after the 15th of August, the Harijans should
also enjoy a little more benefit. A great number of students should be sent
abroad and certain amount should be fixed for tkem. This was his intention
in moving the Resolution.

The second intention was that the Harijans have also made suflicient con-
tribution along with other members of the society in the struggle for country’s
treedom. The Honourable Members who are representing the Harijans here are
aware of the fact that the sacrifices which they have made for the couniry are
quite adequate. Simultaneously they have played an equal role in the formation
of progressive society. And now to-day when they have achieved success
through the blessings of Mahatma Gandhi, they hoped that something would
certainly be done for them by this Government. Keeping this in view, this
Resolution was brought up. The object of the Resolution is to impress upon
the representatives of all Provinces and sta‘es in India who are present in
this House as to what are the problems affecting the Harijans. This Reso-
fution mentions about two or three things. The first thing relates to their
houses. The Non-Harijan members can hurdly renlize the accuteness of the
bousing problem.  The housing problem can be split up into two parts wviz.,
one relating to rural and the sther to urban areas. We do not refer to the
rural areas, because it is inhabited by certain classes of Harijans who can be
placed in the category of animals.  For instance, T quote the case of ‘Mushhar’
community who are in a considerable number. It is called by various names.
Their profession is farming. When anyone is short of farmers, he goes to other
villuges and buys them and shunts them off after keeping for a year or so
This is the condition prevailing in the rural area.

Look to the cities. Th:» sweepers or scavengers play an important role in
the preservation of the health of people in the city. If they go on strike in
the cities and suspend their work, then your health is likely to be detericruted.
And you will fall prey to Cholera and Plague. But what arrangements have
you made for housing these sweepers?  You should consider what should be
done for them? Their hands are tied down and hence they aannot do anything.
They lack money. Therefore, it has been requested that the Government
should help the small towns and municipalities inhabited by them with grant of
funds, which may enable them to make adequate housing arrangements. Th's
should be done.

The second thing has been pointed out in connection with their drinking
water. The question regarding the water supply is so acute that very few
people realize this. "Recently on the 28th of the. last month we have an
opportunity to go to the Punjab. T went to Rohiak District on the 28th
ultimo. There was a large number of Harijans pr.sent in the meeting.  Atleast
&) such applications were received which mentioned that there did not exist
any arrangement for their drinking water from the well. To-day the theory
of ‘‘Time and space’ is no longer existing in this world. To-day we talk about
*‘atom-bomb’’. Here in this country tu-day the foremost primary necessity
of citizens is drinking water for which there are no arrangements. ‘

When arrangements are made for all. not a single well is constructed for
their use. This is my knowledge. In the crse of my own Province where sanc-
tion was granted to the building of 26 wells, 23 wells were constructed then
for the use of Caste Hindus. As regards Harijans it was stated that at present
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there was shortage of funds. Indeed the question of shortage of funds is noé
involved, but it requires change of heart. The people asserted that a law
should be framed in this direction. I may tell you that when the Temple
Entry Bill was passed in Madras, the Harijans went to the temple at Madura,
and after they had left, the Board of the temple decided that a suit should
be filed against them for the sacrilege of the temple. What happened to the
report of this decision? At that time in June 1946, the case was brought upto
the Federal Court. In this case an Honourable Member of this House .mmcl'y,
Mr. P. Kakkan was involved. Even if we pass this law, its execut’on lies in
the hands of the Government, the Hindus, caste Hindus, who are affluent in
money, influence and other respects. It costs the Harijans a sum of Rupees
eight thousands to fight this suit. Now, tell me how can they be protected by
the enforcement of law?

Therefore, one of my Honoursable friends described the aim of this Resolutiom:
as a problem affecting the Harijans whick is psychological and social. I say
it is economic also; this economic aspect has got a premier place. This is the
first thing. Set aside the Resolutions regarding untouchability and temple
entry. For the present give us financial facilities. ~ Our children may get
education, they may become full-fledged citizens. To-morrow they may get
share in the factories, acquire land and then the doors of the temple will
automatically be open to them. Therefore, we do understand perhaps correctly
that their problem is economic and not psychological and social. Who
sends his children to the temples and mosques now-a-days? A certain writer
has observed that before the last war only 75 per cent. of the people used ta
go to the Church. After this War, even 25 per cent. do not go. Leave
aside these countries, you may just look to children and boys in your own
Fomes and see how much interest they take in temples. Now there is no
question relating to this temple entry before us. It is just possible that keep-
ing in view the conditions prevailing in the country, the Harijans also feel the
need of visiting the sacred shrine of God. Let anybody say anything, we simply
want to have vision of the ‘“God of wealth”’. This is very necessary. If you
do not give them to eat, and there is no cloth to put on, there are no arrange-
ments for their education, there is no drinking water for them, and in these
conditions, if we throw open the temples, then it does not and will not serve
any useful purpose.

So far as education is concerned, I realize this. All the Ministers who are
here are Congressites and every one of them carries the good wishes and blessings
of Mahatma Gandhi, but how much work Lave they done? T know almost all
the provinces in India where some work is done. I take the case of my own
Province. In Bihar Rupees three lacs have been granted for their (Harijans)
education. Out of this three lacs, approximately Rs. 25,960 are meant for their
scholarships, and the balance is to be utilized for the purpose of other things
and material connected with education. You are aware that the session of
schools in Bibar starts in January, but it is December now and the money couid
not yet be distributed. C

After this take the case of United Provinces. I had an occasion to go there
during the month of August. T have put certain question to an Officer of the
scheduled castes w'o happened to go there. The number of students in Fastern
U.P. is estimated to be about 25 thousands and the grant of money which has
been sanctioned for them amounts to Rs. 800 and that too for books. These
are the arrangements which exist in words. )

I have seen 250 applications for wells in a certain meeting. Those appli-
:sgtéons had been sent to the U.P. Ministry and no reply has been received till
-day.

I may further tell the case of Madras Government which formerly included
aje Ji. His Ministry carried a great name. During the regime of Shri
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Prakusam, a sum of Rupees one crore was allotted for the Harijans, but just

enquire from the Honourable Members from Madras who are present here if
any penny bad been spent for their sake. ' '

After this we are bewildered and we know the sympathy and fellow-feeling
which they have got towards the Harijans. But even to-day, if I mistake not,
what is the genuine condition of Harijans? Wkhat are the arrangements made
for their boarding, lodging and education? This can only be achieved by the
change of heart. This caunot be solved either by one or ten crores. The question
is to what extent are you making efforts in this connection? The earstwhile
Government being an alicn wunted to keep us under the heels of slavery. 'This
was on account of its politicul expediency. But now-a-days we have cur own
free Government. We should step forward towards that direction. The crux
of my question is what the centre is doing for them to-day. This is not concern-
ed with crotes or lacs. The point is what are the Government going to do to-
wards this? 1 say even to this extent that the Government which has not been
able to do anything for the benefit of this poor class who have no food to eat and
no clothes to put on, will find it difficult to hold itself in India after the lapse
of some time. Therefore, it is a very vital issue which affects 1/4th or 1/5th of
our countrymen whose very existence in this world depends upon you. _

You look to your field and what is the condition there? There are many
leaders of agriculturists here and thev indulge in long talks which are symbolic
of peasants. What is the condition of ploughmen ? They toil very hard during
the hot sun in the day time. They are given only one bigha (a land measure
which is 5/8 of nn acre) of land for ploughing. You know that T am in posses-
sion of reporla from various places that their houses are burnt, their houses
are foreibly occupied, they have no houses. We will be surprised to learn that
they have no right to purchase land in the Punjab. This is an evil practice
which we should wipe off. Mahatmn Gandhi has devoted his energies towards
this direction and he has struggled for this, but I, you and other people who
wield power and form the Government, give practicnl effect to the Government’s
task—what have we done?

If this Governimont which is a Nabional Government fails to do anytbing
to ameliorate the condition of the lower strata of Society, then it eannot ~laim
itsell to be the Government of the poor. Without saving anything further, I
would cloge my speech. T hope and trust that the Honourable Minister of
Health who is present here will try to do her utmost towards this direction.

The Honourable Rajkumari Amrit Kaur (Minister for Health): 8ir, 1 wish
to nssure the House that 1 amm in agreement with every word that has fallen
fromn the lips of those who have supported the resolution as amended by Seth
Govinddus. As I said before, the Government policy is absolutely clear and
definite. Untouchability must go and Government is pledged to resort to every
means in its power so that this curse shall be eliminated from this land. There
are Acts for the removal of social disabilities in practically every province.
It is only right that they should be there, and as I said the other day, the
Bombay Act iz now going to be applied to all the Centrally Administered Areas
.also. But I am painfully aware of the fact that while these Acts do obtain
and are on the Statute Book, they are observed in the breach rather than in .
observance, and for that I do feel that the Provincial Governments as well as
the Centre should have some machinery to see that the law is not disobeyed. 1
shall not hesitate from the Centre to give this directive to all the Provinces,
and I hope that not only Provinces, but all the States will also bring these laws
on to their Statute Books. T had occasion to tour Kathiawar during a drought
period, and it hurt me beyond measure to see that while cattle and dogs could
come and drink water from the chaubachas or tanks near the wells. Harijans
could not come to quench their thirst even there. Government is aware, I
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repeat, of all these disabilities. I know also that money is necessary for the
provision of wells not only for Harijans but for everybody where there is no
pure water available. I know also that the housing needs of Harijans and of all
the poor are a crying urgency and need immediate action. I know also that
money is needed for educational and economic uplift. Government will do
everything within its means to supply this need because I also feel with the
speaker who spoke last that economic uplift and educational opportunities for
the scheduled castes, and indeed for all backward classes, are the chief means
of raising their present standards. But I do want to say this to the mover of
the original Resolution that in the development schemes that the Government
has in view I am quite sure that the scheduled castes will get all the financial
need that is necessary, and I hope it will be more than what he asked for in
- his Resolution. For the Centrally Administered Areas I would like to say
that we shall try to do everything that we possibly can from the point of view
of housing for Harijans, for drinking water for them, as well as for educational
facilities for them. Government is aware of these responsibilities. But I do
also want to warn Members in this House who are going to pass this Resolution
today to speak with the same eloquence and work with energy so that all those
people whom they represent will banish untouchability in their respective areas,
because however much money may be given from Government, however many
laws are passed for the removal of untouchability, there has got to come that
heart-change among those who have so far practised this evil custom, and that
is the best way of removing this inhumanity from our society. In accepting
Seth Govinddas' amendment to the original resolution, I wish to uasure the
House on behalf of Government that we shall not rest content until the word
‘scheduled castes’ is banished from our vocabulary, and I also wish to assure
Shri Thakurdas Bhargava that this Resolution will not be interpreted in a
narrow sense. It is not only house sites or drinking water facilities or scholar-
ships that are required, but the removal of all disabilities so that the scheduled
castes may have the fullest opportunity of self-development and that they
may attain an equal status with every other citizen of this country. I submit
also that no separatism «is needed for them in the matter of drinking water or
for anything else. They are eligible for houses for living wherever they wani to,
for drinking water from wherever they want to, for going to any educational insti-
tution they want to go, etc. For after all, they are part and parcel of the

great Hindu community and nothing else.

Mr, Speaker: There is the Resolution and there are two amcndwments; I
understand onc is going to be accepted by the Honourable Minister. What
about the amendment of the Honourable Member. Mr. Nagappa?

Shri S. Nagappa: Sir, in view of the assurance given by the Honourable
the Minister, T beg leave of the House to withdraw my amendment.

The Amendment was by leave of the Assembly withdrawn.

Mr, Speaker: Then there is the other amendment of Seth Govinddas v hich
I shall now put to the House. The question is:

“That in the Resolution for the words ‘spend at least one crore of rupees each year for
the next ten years’, the words ‘take adequate steps’ be substituted.’”

The motion was adopted.

Mr. Speaker: I shall now put to the House the amended Resolution. The
question is:

“‘This Assembly is of opinion that the Government of iIndia should take adequate steps
for the amelioration of the condition of the Scheduled ‘Castes by way of providing them

with house sites and drinking water and also by way of supplementing the educational grants
sanctioned by Provincial Governments.” d PP ng

The motion was adopted.



RESOLUTION RE APPOINTMENT OF STATUTORY LAW REVISION
COMMITTEE

Dr. 8ir Harl Singh Gour (C.P. and Berar: General): 8Sir, I beg to move the
Resolution which stands in my name, which runs as follows:

“This Assembly is of opinion that s Statutory Law Revision Committee be appointed
to clarify and settle the questions of law which require elucidation.”

All Members of the Assembly will remember that a Statutory “owmittee
of the kind I am advocating to renew, was formed in the first Asseribly and
continued for o number of yenrs. The reason why that Commitiee came into
existence may be briefly stated as follows. As far back as 1830, James Mill,
the father of John Stuart Mill, in his History of India, pointed out *hst the
Indian Administration cannot be adequately or effectively administered unless
the people know the laws they have to obey, and that for that purpose the
Indian Law must be codified. In sayving so, he was following the prccedent
of the Roman Republic where the first thing after the establishment of the
Republic was the codification of Roman Law and the samething happened in
France, The result was that Lord Macaulay was appointed as the first Law
Member of the Government of India to codify the Indian Law, parricularly
Hindu Law which was in a chaotic state of confusion. In addressing the
students and Professors of the Sanskrit College in Calcutta, Lord Macaulay said
that he had come to codify Tndian Law and that before the students emerged
from that College after the completion of their studies, they will be given a
handbook of Indian Law which will replace the Shastric Law which very few
people understood and very few people care to understand. Well, he tried his
hand and gave up in confusion that the Hindu Law was incapable of codiiication;
and the same thing was reported by three or four Royal Commissions.

The question of the codification of Hindu Law was in suspense and the
recent atternpt at codification is due to causes to which I nead not advert
because, as Honourahle Members will see, I am not asking the House for either
the codification of Tndian Law or for that matter for the reform of the personal
Law of any community—Hindu or Muslim. I am only asking for the consti-
tution of a Statutory Law Rev'sion Committee, viz. a Committee that will go
into the Statute Law of this country and try to clarify and improve it. I have
mentioned that from 1835 down to very recent times.various Royal Commissitms
had been appointed for the purpose of drafiing various branches of Indinn law;
those Commissions have all added an appendage to their Reports o the cffect
that the Government of Indin should reviee the Statute Law everv ten jears--
in other words, that a decennial revision of Indian Law became a legul neces-
gity., When a Member of this Assembly T drew the attention of the Government
that for several decades this confusion of Law has continued to rcinain un-
checked and the time and money of the litigants and the valuable time of the
courts is spent in understanding what the Statute Law is. Th= Secretary of
Btate of the then bureaucratic Government of India saw the justice of the clsim
made and immediately sanctioned the proposal of the Government of India to
start a Statute Law Revision Committee. That Committee has cxisted for a
long time and has done, T venture to submit, much work. 'But when in the
later days the Legislative Assembly got busy with other work. the Statute Law
Revision Committee wns permitted to die a very unnatural death.

Now. Sir, gince the 15th of August we have become independent dnd it is
ahsolutely necessary. T say axiomatic. that we should help the litigating putlic
and the courts to understand the T.aw. Now. Sir. T happen to be a practising
at the Bar for many venrs and I find that about one-third of the time of the
courts is spent-—may T say misspent—in trying to understand Law which is
either unintelligible or which contains lncunae which it is the duty of this
Legislature to remove. T happen to have the misfortune of woving reveral
Bills overruling the wrong decisions of the Lordships of the Privy Council—the

( 1100 )
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question of attestation, the question of limitation, and numerous other ﬁi}ls—
but that is a very circuitous method of correcting the Law. A plain; straight-
forward course is to have a Statute Law Revision Committee that undorstands
what the difficulties are and tries to meet them. Now, Sir, it was said and
rightly said that if you start a Statute Law Revision Committee today it will
cost money. The late Statute Law Revision Committee was an honorary one.
It did not cost the Government a single pie. Only the Secretary was paid and
he was deputed by the Legislative Department to make a table of cases which
required elucidation or correction. He’ spent about three montihs contacting
the various High Courts in the Provinces and prepared a list of cases that called
for notice of the Statutory Law Revision Committece. The Commitiee did nob
take more than three months to settle the question which had been engaging
the attention of the law courts for several decades. You will thus understand
to what degree the Statute Law Revision Committee have served the pcople of

India.

Since about 15 or 16 years, Sir, that Committee has been in suspense and
I drew the attention of the Law Member to the fact that I have again found in
my practice throughout India and in the Privy Council cases after ~ases where
the Lordships have said that they did not understand a particular branch of the
law and therefore did not wish to interfere’ with the prerogative of the legislature
to enact or improve it. But the Law Member then was of the (Governmen$
that is now defunet and he said that he could not take action because his time
was engaged in the codification of Hindu law. The matter stood there.

Now, Sir, the question has become an urgent question. Tt rmght be soid
that we are all members of the Constituent Assembly and that the matter inight
be placed before that Assembly. Do members remember and realise that that
Constituent Assembly is made for the purpose of making a constitution for
India and it is not a Revision Committee for the purpose of revising the exis-
tingastatute law of the country. Therzfore that Committee would he doing
wrong if it busied itself with the correction and amendment of the existing
statute law. I therefore submit, Sir, that the only legislative boay that has
the power and duty should exercise the function of revising the statute law
is the body over which you preside, and therefore I move my Resolution in tke
full hope that this House will accept it.

Mr. Speaker: Resolution moved:

‘‘This Assembly is of opinion that a Statutory Law Revision Committee be appointed
to clarify and settle the questions of law which require elucidation.”

[At this stage Mr. Speaker vacated the Chair, which was then occupied by
Pyndit Thakur Das Bhargava (one of the panel of Chairmen)] -

Dr. P. S. Deshmukh (C.P. and Berar: General): Sir, I appreciate very
much the Resolution that has been so ably moved and T hope that the Fonour-
able the Law Member would find it possible to accept it. From the rcasons
and arguments advanced by Sir Hari Singh Gour for the re-constitution of this
Committee that once existed appear to me quite convincing, I could not under-
stand how exactly it went out of existence, because he merely contented himself
by saying that it died an unnatural death, and did not disclose the reasons.
The ground on which I support his Resolution is that, with the sattainmient of
independence by India, we have come to a stage when we ought to examine the
fundamentals of all the laws as well as the procedure which obtains in the
country at the present day. Sir Hari Singh referred to the various conflicting
opinions, as well as the expense of money and time that it involves for the
litigants not being sure of one interpretation or the other and also the tourts
no$ being certain of the validity of their interpretation. Not only from this poinf
of view is ib necessary that there should be such a Committee but from the
poind of ensuring socisl justice »nd convenience $o the lifigant public has the
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stage now come for us to examine the existence of every statute in India and
see whether it does not conflict with any other and to what particular cxtent it
conforms to the ideas and requirements of the Indian society.

I may, Bir, give an instance. The law of adoption is embodied in the Hindu
Code. It is not yet s codified law and it is being interpreted in various places
in various different ways. About 18 years back there was a certain iuterpreta-
tion by the Privy Council. That one interpretation, Sir, led to hundreds of
adoptions with the result that at least in my part of the »ountry so many
families have been entirely disrupted because it is thought that it is possible
under that interpretation—whetber it is correct or not—for anybody to adopt
anybody else. A father can adopt his own daughter's son and in fact, it appears
as if there would be no prohibition even if the son were to adopt his own father.
The situation, Sir, is as ridiculous as I have described it and there ure very
curious instances and ways in which adoption is resorted to. 8o far as this is
concerned, I would like to bring to the notice of the House that iv 15 u matter -
for very serious consideration whether the law of adoption and its interpretation,
a8 it is understood today, should be allowed to continue, beeause it is disrupting
society. Now, Bir, for want of such a Btatute Committee we have only the
individual intelligence of the Honourable Members in this House nand the various
legislatures to look after this matter, I think it would be better if an ¢pportu-
nity is afforded for the posting of the legal acumen in the country so that the
publiec may have proper guidance not only in the matter of interpretation of
laws or the possibility of enacting or passing them in the Legislatures, Lut also

" to examine what effect uny particular law which is in existence has on society.

I do not know, Bir, if many Members are aware that in the opinion of some
people who have observed the administration of law in this land, the laws sub-
stantive us well as procedural which are essentially copied from the English
onactments, which themselves are based on the Roman Law ure not ailqgether
nkin to the genius of the Indian people. I have heard complaints abo®® the
way in which we have taken the Evidence Act. The Evidence Act, which is
in force in India is considered to be one of the best enactments in the world.
It is suppoeed to be fool-proof, and yet we are so clever at hair-splitting that by
having recourse to the same act or as a result of having to administer the Evi-
dence Act, we have made it serve the purpose lying cleverly as I think no other

“nation in the world has done. I personally feel, Sir, that it is necssary that
we have an Evidence Act, which will suit our peculiar circumstances and social
behaviour. In the same way I consider it necessary to fundumentylly alter
oven the Criminal Procedure Code. All these things, Sir, in my humble cpinion,
require to be revised and considered from a very radical standpoint. Also it
is necessary to examine how far the administration of law in the New India
leads to th4 administration of justice. Tn many cases it is my experience—
there are many people probably who are practising lawyers who share my
feoling-—that disproportionate sums of money and energy are speni on very
trifing matters, Now that is one of the things which can alsq be examined by
a Committee like this by recommending for instance that even paliry cases
should be deslt with by Judges who are paid properly. We all know hew cases
of simple assault falling under Section 323 of the Indian Penal Code are dealt -
with by the Bench Magistrates. They drag on for weeks and weeks and sometimes
take as long as nine months or a year and several hundreds of Dupees are
rpent by both sides, All that requires to be examined, Sir, because I think the
Jaw ng it is administered today is not conducive to the welfare aud well-being
of the people and least conducive for teaching them to tell the t-uth. Jt aiways
encouragee falsehood and for that I think the legal profession is probably res-
sible. Thus not only in the interest and welfare of the peopla but also for
umproving the morals of our nation, I think there ought to be a Body which will
examine from time to time not only the laws as they exish but the way in whiek
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they are administered. Probably, in making these remarks, I am expanding
the scope of the Resolution, but I am sure, Sir, there would be no difficulty
when we come to the appointment of the Statutory Committee itself to define
more precisely as to what should be its exact functions. I would not mind if
some of the suggestions I have made do not actually fall within tlie powers of
that Committee, but I may agree with Sir Hari Singh Gour that however I'mited
or wide the scope of the Committee may be, its reconstitution is absolutely
necessary. I hope, Sir, therefore that the Honourable the Law Memnber would
look at the Resolution kindly and accept it.

Mr. Naziruddin Ahmad (West Bengal: Muslim): Mr. Chairman, Sir, I also
rise to support the Resolution. It is absolutely necessary to keep the law
abreast of the times and for that purpose to have periodical revisions, Statute
laws are more or less stiff and artificial, but the needs of society are grewing
every day, and Statute laws should be continuously kept up-in-date by perio-
dical revision. The general grounds in support of the resolution, I may say,
Sir, that have been ably and authoritatively placed before the House by the
greatest exponent of law, namely, Sir Hari Singh Gour and % does not require
to be repeated. I should like to draw the attention of the House to the serious
anomalies and inconsistencies which exist in our laws today. The Independen<e
of India Act has created an absolutely new situation. The adaptation of the
Government of India Act has only touched a fringe of the changes nrecessary;
it has effected changes only in the Government of India Act, but in the new
set-up of things all our Statute laws require to be carefully and thoroughly recast
to make them up-to-date. There are, as has been pointed out a large number
of anomalies here and there between the various laws and they recquire to be
corrected and the law simplified; the law of Procedure’ the law of Evidence
and other allied laws require to be simplified to make litigation cheaper, more
expeditious and more effective.  Then again, there is always likely to he an
eternal conflict in a federated counjry like this between the Provincial and
Central laws. There will always be a tendency, perhaps an unconscious one
to encroach upon each others domains. This should require careful considera-
tion to free them from conflicts. To do all these is not the work of & Depart-
ment alone; it is rather the business of experts and a Law Revision Committee
which is proposed will I hope have such distinguished members as Sir IHari
Singh Gour and the Honourable the Law Member and others. In ray view, mere
departmental routine procedure will not be able to effect the changes which are
necessary in a progressive country like ours. With these few words, Sir, I
support the Resolution.

The Honourable Dr. B. R. Ambedkar (Minister for Law): Mr. Chairman, 1
may at once say that the object of the Mover is quite laucd-hle and tbat he
has my full sympathy in the Motion that he has made. Sir, there is no doubt
that periodical revisions of law in a modern sotiety is.an absolute neccesity.
When a popular Legislature engages itself in the task of legislation, touching
every aspect of the society which it governs, there are bound to be created
certain problems, which it is necesary for some expert legal Lody to examine
and to rectify. First of all, it happens that a draftsman in order to put en
idea in the form of a law suggests certain phraseology, which he thinks is
appropriate and complete enough to embody the intention of the Legislature.
In a certain stage the Judiciary and the Members of the profession find that
the phraseology used by the draftsman is mistaken and does not carry the
intent which the Legislature had. That problem therefore bceomes a problem
which somebody has got to look into and rectify to bring it in consonance with
the original intention. It often happens that when a Legislature is engaged in
a course of legislation over ap extensive period eertain inconsistencies uncon-
sciously creep in. Tt is not always possible either for the draftsman or for t_he
Legislature to examine every piece of legislation that is brought before it with
a view to find out whether that piece of legislation is consistent with cther
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* legislation which has preceeded it. Therefore in course of time these incon-
sistencies accumulate. They trouble lawyers, they trouble judges ind they
also trouble the litigating public. It also often happens that in *rodern times
when a legislature is 8o busy that it is unable to give the whole of
, 4 p.M. its time to codifying the whole of the law on a particular subject
' it tries to discharge its respobsibilities by undertuking what we
esll fragmentary and piecerneal legislation. This accumulation of piecemeal
and fragmentary legislation again in course of time creates a problem. Pcople
cannot understand what the law is and consequently a problem of codification
arises. Therefore it needs no special pleading to suggest that a statute law
revision committee is necessary. 1 think the Government of India long ugo
accepted the necessity of having a statute law revision committee. In fact as
soon as the Montagu-Chelmsford reforms eame into operation and when it wus
found that there was a popular legislature and that popular legislature was
more likely to undertake legislation of social reform than the pr:vious legis-
lature had been likely to do, the Government of India pari passau and simul-
tancously with the introduction of the Montagu-Chelmsford refurms introduced
and established what was called a Statutory Law Revision Committee in 1921.
Thercfore there is no difficulty in my accepting the underlying purpose which
my Honourable friend Sir Hari S8ingh Gour has in mind. naracly, that there
should be a statute law revicion committee. The only point of difference be-
tween him and me is whether we should forthwith proceed to e¢stablish a sta-
tute luw revision committec that he has in mind or whether we should leave
the mutter to Government to think about the most appropriate time and the
most appropriate machinery which could earry out the purpose which both he

and myself have in mind.

In regard to the Statutory Law Revision Committee of the type that was
set up in 1021, I should like to inform: the House of the work that it did and
whether it could not have done something better. The Statute Law Revision
Committee war appointed in 1921 and lasted up to 1932. After 1932 it uied;
whether it died a natural death or an unnatural death is not a matter which
1 propose to disquisition about. But I should like to tell the 1Touse that
during these eleven years that the Committee was in session’ from time to
time the work that it did was the codification of the Merchant Shipping Act,
the Criminal Tribes Act, the Indian Succession Act, the Forests Act and the
Tolls Act. Now, Sir, without any intention of casting any retlection vpon the
work of the Committee, I think it will be agreed that the pr.duction of five
laws in a period of eleven years is certainly not an emormous picce of work
which could be expected from a Committee of this kind. On the
other hand when the . Committee was dissolved and when the
responsibility fell upon the Government of India to do the work
which the Committee was appointed to do—if 1 may say so 3igain
without reflection on the work of the Committee or without trying to
take any credit for the Legislative Department of the Government of India—
the Acta produced after the Committee were the Sale of Goods Act. 1930, the
Partnership Act, 1032, Factories Act. 1934, Tariff Act, 1934, Patroleum Act,
1984, Tnsurance Act, 1088, Motor Vehicles Act, 1938 and Arbitration Act,
1940. Any one who knows these Acts will admit that each one of them d.an
enormous piece of legislation. The reason why the Statuta Law Revision
Committee failed to fulfil the promise which it was expected to fulfil was that
there was a great defect in the composition and constitution of that Committee.
Firat of all, the Committee consisted of six members; it was elected mostly
from mecmbers of the legislature. No doubt the members wno were elected
were elected purely on the basis of their legal knowledee and legal actmen,
but in my judgmend that was a pure accident. The Chairman of the Com-
miffee was the Presidend of the Council of State. I fail o understand whel
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virtue there was in appointing the President of the Council of State as Chair-
man of this Committee which, as all of us know, requires specialised legal know-
ledge. :

The second difficulty about the Committee was that its menibers were not
paid members. I do not wish to suggest that if members are not paid they do
not discharge the duty which all people are conscientiously required to do.
But it did happen, and it is a fact, that the Committee met very seldom.
The members of the Committee having been drawn from the legislature met
only during the sessions, and when they were asked that now that they vrere
present in Delhi they might devote some portion of their time to the discharge
of their functions as members of the Statute Law Revision Committee, all of
them pleaded that their legislative work was more important than the work of
the Committee. At the end of the sessions all of them naturally repaired to
their homes in order to perform either their personal or their professional
duties. The result was that the Committee was not able to devote all the time
that it was expected to devote. Now obviouslv my Honouralle friend Bir
Hari Singh Gour will agree that if his purpose s lo be carried out we must
have an altogether different sort of Committee. Tt is no use having a Com-
mitfee of the sort that we had and which, for the reasons T have 1ientionéd,
did not fulfil the functiong with which it was charged.

Now, 8ir, there are two wavs, in my judement. of doing the thing, TFirst
of all we might have a permanent Commission sitting for nn other nurnose
except that of revising and codifying the statute. Secondlv, if it is to he a
permanent bodv it undoubfedlv must be a body of experts who know their

. job. And T think every one will agree that if exnerts are to be called away
from their professions we must make it worth their while to come and serve
on the Committee. Obviously it is a matter of cost. That beirg so, it is ret
possible for me to sayv off-hand that without examining the question of cogt
it will be possible for Government to sav here and now that we shall aecree %o
apnoint a Statute Law Revision Committe of anv sort that might be »oegested
either by 8ir Hari Singh Gour or by any other member of tha lexislature.

There is also another way of carrving the purnose into fractice. That
might be by the appointment of a small standine committee concistine of the
Law Minister of the Government of India. a Judee of the Fedoral (owrrt, the
Advocate-General of India, one or two Judces of the High Courts in Tndia and
two or three eminent lawyers. The Committee might he asked to sit nt stated
periods of the vear and a person from the Law Department of the Covernment
of Tndia mav be denuted to act as a Se~refarv, to collect the information and
to place it hefore the Committee for the Committee to take notice of what
might be done. oL

As T say these are various wavs of carrving the purpose into effect, That
as T said requires time and examination and it is not nassihle for the ("avern-
ment, besieged as it is with an infinity of problems of all kinds o fird time fpr
the work which it will have to do if T were to accent the resolutiom of Sir Hari
Singh Gour with the immediacy with which T believe he has charced it. There-
fore, what I would like to suggest is this: that Sir Hori Sineh Gour would
realise that so far as the ultimate nurpose is concerned, there is no difference
of opinion between me and him. Both of us are agreed that thia is a 'm:tter
which the Government of Tndia oughf to take into considerdition. The onl:-
difference is when and how, and that is a matter on which he need not press
the Government for the immediate issue. Therefore mv suggestion is this:
that as T have given a reply which meets more than half the oround on which
!f;e stands, T think he will agree that it will be gracious on his part to withdraw
16, .

Dr. 8ir Harl Singh Gour: T am obliged to the Honourable the Law Minister
| for giving me half a loaf and still keeping me standing for the other half
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‘The position is this. I am not myself enamoured of the prestine Law Statutory
Committee. I have only mentioned it that it was the precursor of the kind of
Commitsee I have in mind but do not ask for a duplication of that kind of
Committee, but merely the kind of Committee we should now constitute. 8ir.
that Committee was constituted for revising the law and T happen to remember
that that Committee drew the attention of the Government of India to the fact
that there was in seality and in law, the law of exterritoriality applicable to all
Europeans—not Englishmen, but all Europeans, and a special chapter was
enuc.ed in the Code of Criminal Procedure for the trial of such Europeans.
Honourable Members know what is the meaning of that chapter. They were
liable to be tried by their own countrymen and by a jury of their own fellow-
oountry-men and I do not know whether Honourable Members know the
notorious case of O'Hara who killed an Indian and was ordered to be sentencéd,
and the whole regiment rose up in revolt against it. And thereafter the (Gov-
ernment of Indis became wise and never tried a European in any case howaver
serious.

When the Statute Law Kevision Committee was in existence, the attention
of this House was drawn to the fact that this obnoxious law, creating exterri-
torial jurisdiction”in favour of Europeans must be abrogated and a special
Committee wus appointed, and sfter long long periods of promises andp con-
fabulations, we came to a compromise and that compromise was embodied in
the new Criminal Pronadure Code.

Now, Bir, the Honourable the Law Minister has talked of the work that is
being done by the Law Department of the Government of India. Most of the
work that iz done by the Government of India is to collect more money, but it
was not the work of a character which would commend itself to this House.
I should have expected, Sir, that after the Europeans had left India and the
Indian Independence Act came into law on the 15th August, the first step
they would take would be to repeal that chapter dealing with Europeans in
India. Is there a single Honourable Member who thinks that they could huave
done less than what was absolutely necessary for the purpose of safeguard-
ing the rights of the people of India and establishing a uniform state of cri-
minal law in the country? What have they done? Nothing. The Europeans are
gone bus their privileges remain. They are still enshrined in a chapter of the
code of criminal procedure.

8ir, the Honourable Minister has ssked me to take his assurances and wait

see. I am afraid I am not prepared to wait and see such things as these
for the honour of my country and for the honour of my countrvmen. I cannot
stand any longer the stamping by a European as a superior race snd having his
own laws and his own jury to try him. If the Government had taken timely
steps to rectify this law I should have got up and thanked him for doing a
public service for stamping out this large blot of criminal procedure which
still stands as an eye-sore to me and an eye-sore to my fellow-countryrnen in
this country.

There are other Acts of the Indian Legislature. Lord Macaulay, when he
drafted the Aot of 1860, and it became the Penal Law. he had enacted a mosb
drastio Act, the like of which India and the civilized world has never seen.
In tlhe report of the Select Committee he pointed out that:

"1 have provided punishments to & people who are still in a primitive state of civilisation.
g?: éodh:p.wd?‘l:. ';::n nl:lh?.v emerge rmplm stage, the sentol::cen that T have emacted in

These are the words of Lord Macaulay and this is the ise given b

. ; promise given by the

Select m:ttoe that made the Penal Code of India. What has been .dyona?
hWhenh e atute Law Revision Committee was in being, it was pointed out
vernmeny of India that the sentences which the Penal Code has
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enacted were in mauy cuases LOU Oy Proiubively cruel but Dracomian in thew
COUSLIUCLIVYL 8Ld LOug, Bud 86 btLe dullor O ule Feusl LOUS prouused, wus
wouwt Le cowprouused.

1 woulid not Like to detain this House one moment longer than is necessary
but let the Honourapie Meinpers take Y WOrd 10r 1T Luab LU ladisu Utudl
LOue requires s UGl Fevisiol w6 Wie Loue Oi UNilllual Frotedule, aud 80 tar
as such otner laws ot india are concerned, sowe of my Lonvuraie ricuds UAvVO
poiuted out and reierred Lo vile  luwian iuacpeuueuvs ACy, wud L W quite
sure vnav 1f 1 had liore tine 1 snowd have given luruier detaus ol the various
Acts of the Indian legisiature wiueh the duaiule Law  Hevision  Louiniviee
should revise—revise because 1t 1§ the master oL wseif and it 18 not dictated
to by a genuleman sioctwg ln Whitenull, touowing tue poucy of tne Lriush
Cabinet aud not subserv.eut to the wishes of tne people ol tnwis. It 18 for tius
reason that 1 am atraid to wult and see. 1 hope wue Honourable the Law
Muster will take a reasouable tune. 1 am not ror & moment askiug him that
the diatutory Law Kevision Comrmttee showd be brought into existeuce
toworrow aud that it should fimsn 1ts work toe next day. What L do waus is
that there must be an earnest beguining to swrt the work of the Law Kevision
Commuiitee. You can appoint & decrewary and you can appoint a Judge of she
bederal Court. 1 am nov sure about tne Advocate Geuerar and he rest. But
you can appoint men with legal tawent aud abuivy to do the work and couect
materials w be laid before the Statute Law Kevision Cominittee. I think, Bir,
if twis 18 done we shall have made a good beginning but 1n the meantime 1 wish
to point out that the Criminal Procedure Lode coutains most obuox.ous provi-
sious 10 favour of luropeans, whuch were enacted av the time wheu the british
were masters of this country and which the previous Assembly amended as a
weak compromise, pecause they could do no more, be immediately repnaled.
We are not now in the region of compromuses. We theretore ask the Law
M.uister to remove from vhe Code of Criminal Procedure this provision in
favour of Europeans. I would ask them to see the report that preceded fhe
enactment of the Indian Penal Code about what 1 have said regarding the
aennition of crimes and sentences which require to be revised. Une bundred
Years have passed: the Goverument of India have done nothing. One hundred
Years have passed, their attention was drawn and has been drawn from' tvime
to time to these facts but I do not blame the Government of India of the pre-
August days but I ask the Goverument of India of post-August days, what
bave they done and what has their department done to establish the real
Independence of this country?

Honourable Members know that when the Roman depublic was established
the first thing that it did was to codify their laws. The laws ol
Justiman, Gawus and Ulpian ete. are the standard books prescribed fot
law examinations up to date. I hope we shall follow the great example of
the Roman Republic and try to codify our laws, so that future generations in
this and all countries of Asia and Europe may follow them as their safe and
reliable textbooks. These are the things which 1 should expect the Law Depart-.
ment of the Government of Indiasto do. ‘

Law is the main branch of a state. It is not a minor branch: it i8 the
main .bran.ch. The administration of the country depends wupon the
“dministration of its laws and the administration of laws depends
Jpon their provisions which the judges are called upon to administer.
Lherefore 1 suggest, as my Honourable friend to my right bhas
pointed out, that we should have immediately a Statute Law Revi-
sion Committee. Appont a Secretary and give him the work of preparing
a bpgf for the use of the Statutory Law Revision Committee. As to the com- °
position of the Committee I am quite sure that the Honourable the Law Minis-
ter will consult the wishes of this House and will appoint such a committes as
will command the confidence of this House. -
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w9, L alu very giad tbat wWis subject has come before this House. 1 am

very glud toaf 1t pus swukened the winds of wany people to _the dire necessity

Ol wlusudlLg our isws uut of self-respect o ourseives. A1 1 understand the Hon-

oumble Muuster w cuITy out the purpuse of my resolution L am- glad to wnthdmw

i, -

HI Ohdrmn Has the Lionourable Memper lea.ve of the House.- to mth-
draw the ltesolution?

- The resolutzon was, by leave of the Assembly, withdrawn.

. BLSULUTIUh kb INDIAN STATES (PROTECTION AGAINST
’ DISAYFECTION) ACT

. . Shri Jainarain Vyas (Jodhpur State): Sir, I have tabled & resolution to
repeu! the Princes Yrotection Act of 1922 and the States Protection Act of 1884.

Lhwse obyoxious pieces of legisiation were not liked by the members of this
House when they were introduced us Bills and they were vehemeutly oppobed.

As & matter of fuct the Princes Protection Act of 1922 was not permitted to be_
dotroduced  in this House and had to be certitied by the then Viceroy, I.ord
Jeeading. The other Act of 1934 was ulso strongly opposed among others by Mr.
Gadgil, who is now a Minister, Sir Hari Bingh Gour, Mr. Neogy and others sud as
such these Auts should not be on the statute book of free India. But I under-
stend that the Govt. of India bus asked the members of the Laws Enquiry Cow-
1uttes w0 go iwuto this matter and to recommend whether these acts should be
ropesled or umended. BSince the Goverument is acting in the matter 1 do not
tluuk it will serve uny purpuse if 1 1move this resolution in this House. I
hope the Uovernment would not sllow these acts to remain on the Btatute

Book or let these acts distigure the statute book of Free India. Sir, I do not
want to move my resolution.

'RESOLUTION RE SCIENTLFIC RESEARCH INTO AYUBVE]SA
SYSTEM OF MEDICINE

S8hri H. V. Kamath (C. P. and Berar: General): 8ir, since 1 sent in my
resolution on the subject of Ayurveda I have learnt from the Honourable the
‘Minister of Health that the Government of India adopted a very similar resolu-
tion late last yeur and have travelled a long way in the direction of nmplementmg
tho same. At an All-India Heslth Confereuce convened in October...............:

Mr. Ohairman: If the Ilonourable Member does not want to move the

resolution I do uot think the speech is permissible. Either he moves the
rosolution or does not: there is no third course. :

" ghri H. V. Eamath: 1In that case, 1 shall formnally move the resolution.
1. .wunt to say why 1 am withdrawing it.

Mr. Ohairman; Let the Honourable Member first move the resolution and
then imake his speech.
8hrl H. V. Kamath: Sir, I move: .

‘“This Assembly is of o&unon that the State should actively promote and foster murch
on .a scientific basis, into ancient Indian system of Ayurveda.”

It is needless for me to expatiate on the need for the

‘ate for the Government of Free India, to undertake scientific
research into our indigenous systems of medicine. Ayurveda has been a
rystem which was looked upon by our ancient doctors, sages and seers not
merely as a soience of medicine but as a Veds, rather as the Fifth Veda. Tha#
is why it was called Ayur Veda. After the four Vedas this science was exalted
to the position of a Fifth Veda. It is well known how this system flourished
in ancient times and nprend not merely in India but in countriee abroad as well.

They say that imitation is the sincerest form of flattery. In the days preceding
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the War 1 caume across a German pharmaceuuical compsny who used to manu-
laclure Aywrvedic arugs. - lley Were Us.Dg e swne waue and pubting shem
on the German murkel.  LOr LISWLCY  SUKU/@UAwd] Wus Pul Ou Lue Derund
market by a German manuiscvuring concery and 16 was very popular in Germaty
88 well as i the rest oI kuulrope. Lhls 1S OBlY ODe lNStance 4luong INALy others
w show the emcacy aud the popuarity ot the system of Ayurveaa. Untor-
tuuately this sclence later on fell wto vhe hands ot quacks perhgps and there-
lors 1y got into disrepute. The science of Ayurveda got shrouded in mystery,
8s also une sclience or Hathayoga: 1 am -menuowng Hatlayoga because that
formed part of the science of -puysiology aud anatolny which our uoctors knew
and practised in the olden tunes. ‘Lhese two systems of Ayurveds and
Hathuyoga were interwoven and very -intumately connected because anatomy
and physiology are ancilary and essential to any system of medicine, Today
Western doctors. are amazed at the knowledge unau our doctors; our Haiha-
Yoyis, our ancient physicians had developed and treasured in their books. I
hope, Sir, that with the new Government in office, with a Government of Free
Inaia in oftice, there will be a renassance of our culture in all directions, a
comprehensive renaissance, or & multi-petaled flower of the Indian culture as
Rabundranath Tagore very often used to emphasize. This renaissance has been
taking place for the last one hundred years or more and we have evolved
through various stages in spite of our social degradation, in spite of our politi-
cal slavery and in spite of a hundred and one obstacles that have beset our
onward path to freedom. It is fortunate, Sir, that we have ultimately arrived
at our goal, but we cannot atford to rest on our cars. We have to use this
freedom as a means to an end, a meaus o the happiness of the people, the
physical, mental and spiritual happiness of the individual as well as of society.
If Ayurveda is encouraged, -fostered and promoted by the - state, it will not
merely revive our ancient science, but it will also open up avenues of trade
and commerce with foreign countries. ‘I'here will also be an outlet for the
energies of our people, and increase in our foreign trade. It is needless for me
to say that our products, even nur tooth pastes like Kopran and Neem, are sold
in Europe and America at the present day, and if these Ayurvedic products are
put o the market after scientific reasearch on proper lines I have no doubt in
my mind that they will open up large avenues of trade and commerce to our
country.

I am gratified to note that this Government did adopt & very similar
resolution late last year, in October 1946 to be exact. At an All-India Health
Conference convened by the Government of .India—the then just installed
Interim Government of India—at which conference were present Provincial
as well as Central representatives, a resolution was unanimously adopted that—

“In accordance with the recommendations of the National Planning Committee this Health
Conference resolves that adequate provision should be made in the Centre and the Provinces
for research in and application of the scientific methnd of investigation of the indigenous
systems of medicine like Ayurveda and Unani with reference to the maintenance of health
and the prevention and cure of disease; -

Further for starting schools and colleges for training for diploma and degree courses in
indigenous systems of medicine;

And for post-graduate courses in Indian medicine for graduates in Western medicine.”

Subsequent to this I am glad to learn that Government have set up aCom-
mittee to implement this Resolution and the report .of this Committee is
scheduled to be out and before us by the end of February 1948. That day is not
very far off and when the report is presented to us we will have an opport'unit;
of discussing the entire matter afresh with very many new ideas before us.
thought that at this stage there would not be much point in pressing this
Resolution of mine. That is what I wanted to say, but unfortunately, Sir you
were pleased to hold otherwise. Even now, if you pefmit me to withdraw the
resalution I shall do so. Otherwise you may please treat it as baving been
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moved. Then I hope and would request the Honourable Minister of Health to
make a statement as regards the policy of the Government in this regard.

Mz. Ohairman: Resolution moved :

*That this Assembly is of opinion that the State should actively promote and foster
research, on s scientifio basis, into the ancient Indian system of Ayurveds.”

The Honourable Member lms expressed his desire to withdraw the Kesolu
tion. May I know if the House is pleased to grant leave to the Honourable
Member to withdraw the Resolution? '

Some Honourable Members: Yes, yes.

8bri M. 8. Aney (Deccan and Madras States group): Sir, the Honourabie
Member has moved a Hesolution which is now before the House. At the
beginning itscif it was repeatedly asked of him whether he wanted to miove it
or not. He said that he wanted to move it and he has now done so. That
is what has taken place. In these circumstances I do not know whether he
can immedintely, sfter makimg his speech in support of the motion, say ‘I want
to withdraw the motion’. It is of course for the House, I think, after hearing any
stutement of the Honourable Minister, to allow it to be withdrawn. But for
the same Member to move a resolution and immediately thereafter to with-
draw it is, I think, a procedure which should not be encouraged.

Shri Mohan Lal Saksena (U.P.: General): Since there is another Resolution
to come, the Honourable Member may be allowed to withdraw it.

Mr. Ohalrman: It is certainly an unusual procedure for an Honourable
Member to insist first of all that he is out to move a resolution and then, in
the course of the same aﬁeech. to say that he is not pressing it. But st the
same time 1 do not sce that any advantage would be gained if the House does
not agree to give him leave. That is why I put the question before the House
that if it gives him leave, he will be allowed to withdraw the resolution.

8hri H, V. Kamath: 1 asked permission for withdrawing it only after
moving the resolution. ‘ '

Mr. Ohairman: You cannot do so in the same speech. You cannot in the
same breath blow hot and cold. Does the House give leave to the Honourable
Member to withdraw his Resolution? '

The Resolution was, by leave of the Assembly, withdrawn.

N

RESOLUTION RE TRAINING OF PERSONNEL FOR A NATIONAL
MERCANTILE MARINE

S8hri K. Santhanam (Madras: General): Mr. Chairman, Sir, I beg to niove
the following Resolution:
*“This Assembly is of opinion that immediate steps be taken by the Government of India

for expanding the facilities for training in various branches of mercantile marine services so
as to ensure an adequate and efficient personnel for a national mercantile marine.”

In view of the shortness of time, I shall not go into the details which I have
prepared for this oocasion. The position today is this. Out of the total wcrid
tonnage of 66 millions, the United States of America has 34 million tons and
the United Kingdom and Dominions 15 million tons, while India has :25, that
is 250,000 tons. land dov& for this &mallhmerc%ntilehmnrine we havendnot got
enough personnel, an ay, even though you buy ships, you may s mone
but gou cannot man the ships. That isythe pgsitioll)x {oday zndpe the onlg
institubion for training officers is the Dufferin which gives us 36 executive
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officers and 25 engineers per year, and out ot these 50. 15 drop off owing to many
reasons. so that only 35 officers are being produced every year. Thes> officers
are not sufficient to man even the small mercantile marine which we have today.
8ir, in the report of the Reconstruction Policy Committee on shipping it has
been recommended that India should aim to have within the next seven years
2 million tons. . Tf we are to have 2 million tons of shipping, we must have
nearly 4,000 officers, that is to say we must annually produce 200 offi-
cers, and if we allow for wastage and reserve, we must produce at léast
125 executive officers per year and 125 engineer officers. For this
purpose. we want to have a real institute. a mercansile marine institute which
will have nearlv 500 to 600 students during the whole course.  Therefore T
suggest to the Honourable Minister in charge that he should take immediate
steps to establish such an institute so that it will give all the officers that we need
as early as possible. It has been suggested to me that there is alreadv in the
Trombay island near Bombay, which is 8 miles distan} from Bombay by sea
and 18 miles by road. naval barracks which will accommodate this very insti-
tute so that the Government of India need not go into further expenditure, and
therefore I do suggest that the Government should. take steps to acquire this
place and start this institute. and if necessary expand it further.

There is also one other point which I would like to suggest, that is there
are no coaching facilities for these officers for higher certificates, and
immediate steps should be taken to provide these facilities. @ The Maritime
Union of India is taking some steps to provide these facilities, but in response
to their application for a grant the Government of India have not helped them
so far. I hope the new Government that has come into being will do its part
- not only to build up the institute which I have suggested, but also to provide
all facilities for our students to get the higest possible certificates. ~ Now they
have to go to London for many of the higher certiticates. I think snfficient
provision should be made in this country for them to get all certificates so that
they need not be dependent upon foreign facilities. Sir, I do not want to
take up the time of the House because I am more anxious that the Minister
should have an opportunity to give us the necessary assurance for this purposc
than that I should go into this question in any detail. I think that a small
expert committee should be appointed to give the Government a proper scheme
for training the requisite number of officers, and they should also take steps not
only to get officers, but also to train the men and, to train all the ancillary ser-
vices so that large numbers of our people may take their due share in our ship-
ping and so that we can have an adequate mercantile marine. It is only whoen
we have an adequate mercantile marine we can provide for owm
naval defence. It is no use merely depending on naval units. During the
war it was the mercantile marine of the United States of Britain that came to
the assistance of the Government. Their merchant ships were converted into
naval units: all their officers were drafted into the Navy. Similarly it is ~uly
if we have a large number of trained personne] in our mercantile marine that
when there is war or other difficulty we can get enoughk number of officers aud
seamen. Therefore I commend this resolution, Sir, and I hope it will be
unanimously accepted by the House.

Mr. Ohairman: Resolution moved:

*“This Assembly is of opinion that immediate steps be taken by the Government of India
for expanding the facilities for training in various branches of mercantile marine services so
a8 to epsure an adequate and efficient personne! for a national mercantile marine.”

The Honourable Shri N. V. Gadgil (Minister for Works, Mines and Pcwer):
Mr. Chairman, I am very much obliged to my Honourable friend Mr.
Santhanam for having giver me an opportunity to enunciate the policy of the
Government with respect to the matter raised in this Resolution. T want to
#ay in the beginning that Government accept this resolution. ~Having done
that, T just want to give very briefly some facts which will ga to show that the
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urgency of this question has not escaped the attention of the Government.
Only a few, days azo the Honourahle Mr. Bhabha, while addressing the Con-
ference of renresentatives of shipping interests, stated that it has been acrentad
by the Government that the target for the increase in Indian tonnnage for the
romming five vears would be 2 million tons. Tt is obvious that this is not
anough unless there is properly trained personnel to run our ships. My
friend, the Honourahle Mr. Santhanam, has given some idea as to the number
that would be required in order to'run efficiently this tonnage. Very hurriedly
for ohvious reasons he gdve a nicture in which a complete scheme for training
the entire personnel was visualized. In this connection T mighf bring to the
notice of mv friend the FHonourable Mr. Santhanam, as well as the Honse. that
in order to see that the Indian tonnage is not only increased but the shinping
industry is owned, managed and run hy Indians. the principle havine been
accented, the Government have appointed a small committee, as has been
visualized by mv friend Mr. Santhanam. consisting of Csotain H. L. Dﬁ‘f‘?-
Dr. 8. R. Sen Gupta, and Mr. M. A. Master of the Scindia Steam Navigation
Company.

This small Committe has been asked tn report as esrly as possible and the
Terms of Referrence are so wide that T am sure they will satisfy every Member
of this House; for, they embrace among other things— /

‘‘(a) To consider what measnres can nsefullv be taken :—

(i) to expand the existing facilities for preliminary training of cadets for sea-
service: and : :
(ii) to provide hizher staces of training in navigation and engineering to prepare candi-
. dates for Board of Trade or equivalent certificates;

(b) The Committee will uleo examine and report as to :—

(i) whother for the purnases of higher trainine an independent Nautical College should
be run or whether Nantical Classes should he opened in the existing Govern-
ment or private institations:

(il) whether such a Nautical Collepe should train for Ship Survevor’s Course and
“Extra”™ examinafionn hesides for ordinary certificates of competency;

]

(ili) whether much a College conld undertike .to train Nautical Surveyors. Engineer
and Shin Survevore and Fxaminers of Fngineers and Masters and Mates for
the Mercantile Marine Departments:

(iv) whether and if an whnt arrancements should he made for the holding of Extra
Masnter's nnd Extra Firat Class Fnoineer's examinations in India;

(v) whether facilities for higher training should be provided te only those cadets who
take advantame of the nreliminary training scheme or to all candidafes who
come forward for such training;

(vl) v‘i\;t method shonld be adopted for the selection of candidates for higher train-

R

(vii) what feea shonld be charced for hicher training:

(viii) what shonld he the lencth of conrme of and the curricalum for higher fraining;
and

(ix) what arrancemente shenld he made for the recrnitment of coaching staff required
for the Naautical College.

(¢) The Committee will be commetent to make such other recommendations as seem
germane to the nubject.” - .

You will see. Mr. Chairman. that the Terms of Reference are sn wide that
nothing more ean he included in the rame At the rame timen, Sir, the Pro-
ceedings of this Honse cavering the dizcussion on this particular subiect. * T
nromige to forward to the Chairman of the Committee for ruch consideration
ag he mav consider necessarv. T alen enrmestlv request those Members who
have taken a keen interest in this subiect to make such useful and construo-
tive suggestions as they can to the Chairman of the Committee directls. or if
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they so desire they may forward them to Commerce Ministry which will fcrward
them to the Chairman of this Committee.

1 agree with my friend Mr. Santhanam that there is another aspect which is
far more important than merely manning the Mercantile Marine. Ip times
of war this staff is bound to be taken over for the purpose of defence—in other «
words, this is the second line of our Naval defence. = From that point of view
all T can say is that cost will not be a consideration in evolving any scheme
which will secure an adequate number for running the ships the target of which
has been very recently fixed at 2 million tons in the coming five years.

T do not think I should detain the House any more but once more ¥ want to
thank my friend Mr. Santhanam for having given this opportunity to Govern-
ment to clarify the position, I hope to the satisfaction of the whole House.

Shri M. S. Aney (Deccar and Madras States Group): When is the Com-
mittee’s Report likely to be available?

The Honourable Shri N. V. Gadgil: As early as possible but within six
months.

Shri M. S. Aney: When was the Committee appointed ?
The Honourable Shri N. V. Gadgil: About a fortnight ago.

Mr. B. K. 8idhwa (C. P. and Berar: General): On a point of information,
Bir, may I know whether the Board of Trade Examination which is now held
for all these purposes in England will also be instituted in India?

The Honourable Shri N, V. Gadgil: That is a matter on which the Com-
mittee will certainly report, and if it does, my friend may rest assured that the
Government will accept their recommendations.

Shri K. Santhanam: Sir, I have no desire to take up the time of the House
and would gladly forward my own suggestions to the Committee. I am grateful
to the Government for accepting this Resolution and I hope this Committee
will be asked to expedite its proceedings and come to effective conclusions as
early as possible and I hope that as soon as the conclusions have been received
by the Government, the Honourable Minister will not take much time and will
come to a final decision as early as possible so that there will be no more delay
in training the necessary personnel for our Mercantile Marine. Sir, I hope
House will unanimously accept the Resolution.

Mr. Obhairman: The question is:

“This Assembly is of opinion that immediate steps be taken by the Government of India
for expanding the facilities for training in various branches of mercantile marine services so
as to ensure an adequate and efficient personnel for a national merceatile marine.”

The Motion was adopted.

sfro T ggm: TATT AEEA, T qEETHl A N IS A
freltfarar & aR & = frar w1 o) Su & faefas 7 fedm fafwTare
A ot reare faar a1 SEwy ¥Ed gu A 9T IS 9T AG F@TE |

Shri Ram 8abai: Mr. Chairman, in view of the assurance given by the

Honourable the Defence Minister in connection with the resolution moved by
Dr. Pattabhi regarding National Militia, I do not move my resolution.

The Assembly then adjourned till Eleven of the Clock on Wednesday, the
3rd December 1947.
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